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i 	Xesue juvelved in this case 1 
tMt the appueants are qiaaiifi.4 to the 
pest of S.cti.n Officer and UPC was not 

~held under the pretct that G.A. H•. 1]$ 

•f 2166 flied by the certain Sr. 'V 

ataff of the osminen cadre in th*s$ 
lench the issue of cadre separati.n is 
preaentLy sub jud ice and status que .rder 
was issued. 

Heard Mr M. CMn4a iv  learned 
ne1 tsr the applilants and Mr M.V. 

Ahned. learned Addi. C.G.S.Co 
 for  the  

Re ep.nd eats. 
rned csunssl for the resperid-.' 

I eats wanted two weck t1e to take 
instructi.ns. 	 / 

• Pst on 25.OB.2999 / 

)4anber 	 Visbair*an 

T 1  

MTIST9AT WE 'FRI UNAL 
GJWAiAFi :ENGH: 

cADERS SHEET 	 \ 
CL Oigini € ppflctl0fl 

;vso 	•ti.n No. 
0 

C;ntcmpt 	titiOfl N). 

ReviewzArcat ion 1'O. 

) i' Appi ec3flt 

RspOfld1ifltS) 

vacato fo th 	Icnt(3) 
AlA ... 	. 	. 	•.. 

4 	 . . 

Ot 
. ...Not0h0PCt 

-, 	 10.0$.260 Present$ Hsn1e Sri. K.V.aeb14anan4an. 

J 	
ViceuChairman. 

alb 

Hsn'1e Sri øaaeá y, 
1nttrtive Mer. 
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254 s.•. 	The 0un81 icr the Resp.nenteprays 
icr tiiae to get instruct4.n 1. P.st the 
att.r on 

VicemChalman 

27.10.2006 	post the matter on 13.11.2006 
granting time to the respondents for 
getting instruction in the matter. 

Vice -Chaman 
bb 	

"I 

13.11.2006 	post on 20.12.2006 grantin fur- 
ther time to the respondents colnsel 
for getting Instruction. 

Vice-Chairman 
bb 

20.11.2005 Present: Hon'ble Sri K.V. Sachidànandau 
Vice-Chairnan. 

Post on 22.11.2006. 
5'  

Vice-Chairman 
/mb/ 

22.11.2006 Present: Hon'ble Sri KV. Sachi1anancIan 
• 	 Vice - Chairman. 

5• f 

Post on 1 L 12.2006 alongwith M P. 

119/2006. • 	 6 	. 	 * 	• 

Vice-Chairman 
/mb/ 

11.12.G, 	Post the matter 
on ii.1.•' 

im 



•.A. 199 	3 

In view of the ordr passed in M.P. 
the Okoplicant, is directed to carryout the 
amendment and to file consolidated appli.. 
cation. 

Liberty is given to the 8ppl4ud=Its 
to file written statement. 	1 

11, 1. 7 a .' 

. .g 
	

Pest the matter on 

Im 
Vice-Chairman 

& 

3 ;€rz 	 5.2.2007 	10 days time is allowed to the 

counsel for the Applicant to'fi1e-

amended petition. , 

Post on 20.02.2007 

(• 	- 

. 	 •' -- 	 Vlce-Cl]airinan 
A 	c ckJL 	 - 

.. 

• V 	 07.03.07. Counsel for the respondents prays 
for time to file rep'y' statement. Let it 
be done. Post the rnater94..07. 

to I' 	 Vice-Chairman 
Im 

7.5 • 07 	 ritten statement has not been 
tiled.Four weeks time is granted to tile 

Lf 	 wirtten Statement. Post the matter on 
8 • 6 • 07. 

u 	
)Jn 	

Vice -Chairman 

I 
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/ -, 8.6.97. 	PX the xequest 3f 1  learned 
CO 

 

fo respondents further s.x weeks time i If 

• granted to file written statement. Post the 
• zatter on 24.7.07. 

Vice-Chairman 

24.7.07. 	Written stRtement baa not been 
flied. Post the nuitter on 168.07 for filing 

of written statement end Juirther ,tuiers. 

an 

p 	1m 

- 

7.9.2007 
	

No reply filed. Three weeks furthr 

time is grantéi. tpr  filing reply stat,ment. 

Post the matter on 3.10.2007. 

- 	
Ibbi 

,-• &-Y.) 	
03.10.2007 

.5-  -- 

I  

Vice-Chairman 

Issue 

requiring the-j K to file reiIies by 30.1 1.2007. 

•Mr.Mchanda, learned, counsel orthe 

Applicant undertakes to file 3 copies of the 

amended Original Application in the 

Registry by 05.10.2007 failIng which the 

Original Application shall be dismissed.. " 

Amended copies Of the Original 

Application be sent 'to the Respondehts 

along with the notice. 

Call this matter on 30.11.2007. 

- 	. 	(Khushirarn) 

Ce 	 /bb/ 	
Member (A) 

/ 

pt  111!/b 	/  

- 	- 	 V 

(M.R.Mohanly) 
Vice-Chairman 

- V 

5/ 



O.A. 199/2006 

30.11.2007 	Copy of the amended O.A. has 

already been received by the 

Respondents. Mr.M.U.Ahmed, learned 

Addi. C.G.S.C. for the Respondents, 

ttb requests for four weeks time to file written 

statement. Asa matter of last chance, four 

weeks time is granted to the Respondents 
T 

to file written statement. 

Call this matter on 01.01.2008 

	

/ 	 awaiting written statement from the 

Respondents. 

PA 

(Khushiram) 
Member (A) 

/bb/ 

01.01.2008 	Mrs.U.Dutta, lecrned Advocate is present -- 

on behalf of the Applicant. Mr.M.U.Ahrned, 

learned AddI. Standing counsel for the 

Respondents is not present. Despite several 

opportunities given to the Respondents no 

written statement has yet been filed in this 

case. 

Having, heard Mrs.U.Dutta, learned 

Advocate appearing for the Applicant, subject 

to legal pleas to be examined at the , final 

hearing, this case is admitted. 
t 

'çc 	JOI 	 Call this matter on 18.01.2008. 

0y-' 	i/i Jo 
kc 

/ 	/bb/ 

Send copies of this order to all the 

Respondents in, the addresses given in the' 

Original Application. 

(Khushiram) 	 (M.R.Mohanty) 
Member (A) 	 Vice-Chairman 
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18.01.2007 

/$ • 5 

No wtitten statement has yet been filed in 
this case. Mr.MU.Ahmed, learned AddL 
Standing counsel seeks a lf opportunh1yto file 
written stat ernent on behcf of the 
Respondents. : 

In the said premises, call this n-ia ter on 
29.02.2008 awaiting written statement from the 

• 	Respondents. 

fl6thram) 
Member (A) 	 Vice-Chthrnan 

/bb/ 

k \&O Wad  

_•' '- 	 ••, 

?' 

'-'-- 

cJL 

--- 

pj 

d?-cr cfr. 
/c 01  

o 1I 

/1t 
,c,uh1,j 

2 

29.02.2008 	None for the Applicaiit. Mr.M.U,Abmed, 

learned AddL Standing Counsel appearing for 

the Respondents is present. Written 
- 	 - 

tatement has not been ffied.,&the  Applicants 

'liaIe been sent to Nagaland withjurcation 

of the cadre. Since, notice has not been sent 

to the A. 0., N agaland, issue notice to the 

Respondents/AG, Nagaland, with direction to 

ifie reply by the next date. 

Send copies of this order.by  post to all 
the respondents and free copies of this may 

e given to the counsi for the Respondents. 

(Kbushirain 
Member (A) 

Lm 
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1, 1.04.2006 	No wriften statement has been filed by 

the Respondents. On the request of 

Mr. LU.Ahmed, learned Addi. Standing counsel 

for i he Union of india four weeks time is granted 

to tl ie Respondents to file written statement. 

Call this matter on 13.05.2008. 
QV 	 #V ioAJ). 

hiram) 
	

(M.R.Mohanty) 
ber (A) 
	

Ace-Chairman 
I/bb/ 

13.05.2008 

st 
Re 

• 	13 

th 

A 	 Ui( y4 

In this case of year 2006, no written 

Lement &as yet been filed by the 

pondents. By communication dated 
2.2008 the Accountant General of 
aland at Kohim, has written a letter to 
iThbnnsI; the contents of which reads as 

this office is not in a position to 
furnish any pam-wise comments 
as the cadre of SOs/AAOs/AOs/ 
Sr.AOs were under the control of 
A. G .Assam, Guwahati, who was 
the Cadre Controlling Authority 
for all the North-East offices 
except Sikkim till 31/07/2006. 

it is clear fixm the 
application that the applicants' 
main grievances are against the 
Cadre Controlling Authority for 
not promoting them, though 
there were clear vacancies in the 
SOs catht during 2005-06.Thc 
matter of promotion was the sole 
responsibility of the Cadre 
Controlling Authority till 
31/07/2006. The applicants 
were declared to have passed the 
SOG Examination on 
31/10/2005 when the cadre was 
being controlled by A.G. Assam. 

e 	 In the aforesaid premises, the 
ntant General (A&E), 	Assam, 

". . 	 mgaon, Beltola, Guwahati should file 
, 
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13.05.2008 

written statement by 12.06.2008; fi1ing 
which he shouki apear, in pexon with 
connected records to assist the Court for 
proper adjudication of the matter. 

Mr. M. U. Ahrned, karned MdL 

Standing Counsel appearing for the nithn of 
India is to impress upon the Accountant 
General, Assam to set •paptly in the 
matter. 

Send coples of this outer to all the 
Respondents in the address given in the O.A. 

(Khushiraxn) 	 (M.R.Mohanty 
(Member 	 Vice-C}jrman 

On the request of. Mr.M. U .Ahmed, 

learned AddL Standing Counsel appearing for 

the Respondents, call this matter on 19th 

August, 2008. 

T&.cd-/Ii/4 fc,& 

4QJ, 	 /i1371?lA 

Vj,14eA 4 	esps 

/1*1  t, 
A,~ - 

--\ 

 

12.0.2008 
c \\ 

oydi- -  c- 13 / Jo8 
L 4-o /-e74 

L( '
/' •1ffl 

6-fy,J CA"4 O,VL( '-e 5p' 

(M.R.Mty) 	/ 
Member(A) 	Vice-  Chairxrnui 

19.08.2008 	Mr.M.U.Ahmed, $earned Addi. Standing 
ounsel for the Union of India, undertakes to file 

wiitten statement by tomorrow along with 
Annexures and Index. rMr.M.Chanda, learned 
counsel for the Applicant (who has received a 
copy of the written statement from the 
Respondents) undertakes to file a rejoinder by 

11.09.2008. 
CaD this matter on 11.09.2008. 

'(Khir,) 	 (M.R.Mohanty) 
Member (A) 	 Vice-Chairman 

/bb/ 

IA)/S 4+1La1 . 

&7g V [t( 

( 
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c'' 	 092008 'Mr.M 	\e.ounsel 

apeing f pli nt. No 

wten sta s y the 

Repondent s . K. Das. 

	

/,.
7, V  V ieaned Add 	C ig fbr 

thç Union o ab e in. 

l. 09 2008 1 in this case written stalement has 

airadv been filed by the kespondents. Mr. M. 

Chanda. learned counsel appearing. tbr the 

Apilicant PraYS tbr an adjournment to f1le 

reiôinder. 

Call this matter on 25.09.2008 

awaithag rejoinder from the Applicant. 

L 

....... 

	

'Mishirami 	 (M.R.Mohantv 
un 	Mcmber(A) 	 Vice- Chainnan 

25.09.2008 	Despite adjoumments no rejoinder has 

yet I1 filed by th\Applicant in this case. 

Mr. M. handà, 1eanhd counsel appearing 
or the Apicant underkes to file rejoinder 

by 30th  OctoIçr 2008. 
Call this\atter on 30\i 

\• 

\\ (S.Nuk1a) 
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5.09.2008 	Despite adjournrnents no rejoinder has 

yt been ified by the Applicant in this case. 

M. M. Chanda, learned counsel appearing 

f6i the Applicant undertakes to file rejoinder 

b4 30th October 2008. 

Call this matter on 30th October 2008, 
A 

awaiting rejoinder from the Applicant. 
it 	

•1 

(S4LShulda) 	 (M.R.Mohantv) 
Mdinber(A) 	 Vice-Chairman 

30.10.2008 	Mrs. U. Dutta, 1arned counsel 

appearing for the Applicant its present. No 

written has yet been tiled by the Respondents 

in this case. Mrs; M. Das. learned. Standing 

Counsel appearing for the Union of India is 

presut and she is not in a p ll ! sitio  to say by 

whai time the written statement can be filed. 

Howver, time till 28th November 2008 is 

hereby granted to the Respondents to file 

their written statement. 

V 

hn 

.4 

Send copies of this otder to the 

call this matter on 28th Respondents and  

Nove ber 2008. 

S.N.3hukla) 	 (M.R.MohantV) 
Member(A) 
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10. 11.2008. 	On the prayer of Mr. M.Chauda learned 
counsel appearing for the Applicant. call this 

matt 	17.11.2008. 

(M.R.Mohanatv) 
Member(A) 	ViceChairman 

17.11200€ 	Mr M Chanda, learned Counsel 

appearing for the Applicant; is present. Mr 
M.U. A. mod, learned MdL Standing 

Counsel for the Union of India, is also 
present. 

Mr M. Chanda has filed a 

memorandum seeking permission to 
withdraw this case with liberty to tile a 
fresh one. A copy of the .nernorandum has 

already been served on Mr M.U. Ahmed, 
iearned Md). Standing Counsel for the 
Union of India. 

4i 
/ 	

, 

d' ' 

L 	7M 

55 74o 

101 

Heard. This case is perm fttect to he 
withdrawn with liberty to file a frsb one. 

This case, 	accordingly, stands 
disposed of beng withdrawft. -p4- e'. 

S.N. Shukia) 

 

7MR Mo. en 
Member (A) 	Vice-Chairman 

nkm 
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CTM4TI DMCW. C." AMATt  

kAn ppflciior wcter ecUc.ii 19 0! iti.e Adnth3.isirtWe In bwi15 Act.15) 

AMEN DEL) ORIGINAL AFJ?LICATION 

- 	 jqq 
tCII*II Tdli 	flor £.. nrc.  

-vs- 
TI-,,m 

LIST OF DMTES AND SYNOPSIS OF THE APPLICATION 
1 	l 	•' 	 .-. 	 I 	- - '1 	I tn tne dppncnts were uunauv appoinea 	 iypi m 

\ 	he estah!ihnent of Accountant (iwrai (A&E Kijina. They w.re 
\ 	r 	-. 

tfl \. 	erealter promote.0 to ille cure of Accountant iuntl tuflfler promoteu to 
(.r !c. -F Thcv 	nc.w 	 r 

/ pobted in the oftRe of the AU (A&t) NagalanU. Kuhinia. 

.,l4av 2005- Aplicints being eligible and qualified employees., appeared in the 
--------------- -. 

heid ifl the month of May 20(15 and came out success ftfl as such 
7. .1 	-i 	• 	I.i. -;',' 	'1 	.. 	'.i 	• UIeV IIive atruneu ii1oiiii br C n,iucrau(3n or mcii vromotion in 

i'iIrp nf eHcw ()1fiir 
Accountant eneraI 	&L), ASSaUL (uwaflati conuuctei 

DP( frIr iiiiT(T ifl 	tUIçç!f 	i•, 	ckirm th L.r 	- .  
.recrui.Lmem year 2005-06. 	- 

1.01.2006- On the basis of recommendation of DFC 5 Sr. Accountant were 
.J 	jL 	... 	 ,.•...fr_ pro1notc. o 	,. 

scale of Rs. 6.500-10500/- vide order dated 1&UL06. with the 
condflion that the prom(itee offlceni are required to i timate the 
office. whether they acceot the promotion or not wi!:hLn 03.02.0( 
posiUvew. iaiwig wiucn tneir promotion win DC irea LCU as reiuea. 

4 0,

/  

29.Uth5. t)9.i)ô.(it- 	Applicants subnilued represemaQons to We 
I\In I .nrl j.-'-'--'.--  "-". .- '--- '- 	--- b 	--.-'- 	-'---'-- - 

option as 50G examination gassed Sr. Accountant in the event of 
. 'r' 	.. 	TTJ 0t, ji. 	IiLiL'.ii ',i. 	Lit lNia i 	i*JiL. LLiy 

their,  re -ores.- Wtions that 4 ernDlovees did not acceDt promotIon 
- 	•. -----------  Ui 	UU Vv4S 'Jii 	4ILt Uii1I WiW.&ii LI1 \'d.Lh1iY JeJ.LtJU J... 

, stifi 03.02.1J6 in terms of the tro.wotion order ited 101.0' ktU,n 
sEute of CXISLCHCC of clear vacancje, - the aWIicarLL nave been 

.. 	PtZ. 	in C3d ccfre . 	. te 

---------- -----.- - 	.----- - 



ft 

a,,  

..A ft~ ui iiii w 	 Wii 	i.i UI t iici.jVij Vi 
cadres and prayed for grant of retrosectve promotion to the 

f 	I 	.-. 	. 	 I 	I 	 I. 	• como1rtei tcnon .Jmcer 5 CiLure at me earnest as weji as for 

	

rI)ljjdjru.y c? 	u -I1nihT ti Pyre 	Cfl1tII1T in th t.vpnt rf 	r -jm A  
of care. 	 (Annexure- 2 Series'i 

29.03.0e, 29.05.06 -  AG (A&E) Nagaland after receipt of the representations 
4. 	r / 2_t'\ AL U.1LL LLL 	 LI.LLL A..-j. by C1.L 	 LLL 	L.LiI L 	.-.. 

£y ,.. .  

Annexure- Series) 

02!5M6.06- AG (A&) Assam. Guwahat-j wrote a fl.O letter to the AG (A&fl 

	

1 • 	 I. 	 • 	.. 

	

nl 	 ...
— 	 4 .1 itgaiinu. 1\onLa vvirn rererenc. to ic 1yrcsenIiiuoit .7I tile 

iieunti ncI oI-hpr .ci'jy .cihitpd nmcvp xnv fiirfhpr 
promotion to the cadre or 'ection Ulflcer nave not t'eeri erfecteu 
t1v th 	1- 11 	 rk4-lc-i7 	 iC1jO 	1T1(4 •Hrii, 

permanent poswg from all the staffs were called for. Ii. is fu.riher 
 

4A1,.. r'..-1 	( 	icfhn,  flinf ,, 	n 	iflgr nn i 	A I_• 	Z_• t  .......... -_ . t_. 2 	 ................................•..•J 
	 •-2... S...... 

115/2006 by certain Gr. 	staff of the Common cadre in the 
i....!LL. I 	 iL.... 	....0 ,.t... 	 i... 

vresentl',Iv suh'udice before t Ho n b'e 	1fje status ci o order 
WLiS 1SSL1C1. iflQiciOie. H nas CCCII UCCIUCU to uhil3titam stiiras quo ................................ 

11 	A 1. ( I T ha h Hpnch 	c 
COLthflt.jjuca tea and IL was Iu.ruier req ues tea to uuorn One aioresaia 
trit-  fo thg. 	lcaiik 	 !Lkni- 	d' 

-." - 
n- )flflA l'lfl 02 n 	 jin,. 	A.-1..-.. 	 TTSW fl.-jh; 

issued cadre separation poikv and circular order dated 30.03.Oô, -..LL L....... 	 it it.. 	 it.. 'ViULiL iiUV 	itV i 4.IUViiiLy VI LLLU'.. VIU LLLb LVIitj*..jVjL VI itC 

promotion of the present applicants. 	(Annexure- 5 and 6) 

09M6 2006- Accountant General (Audit) Nagaland.. Kohima through his r'o 
letter dated 09.06.06 informed AG (A&E) Assam thai out of the 5 

- I-(3ft-fl 	1' 	
ce - ii rcc- 

vid.e order dated i.Ui.Ob but i Otticials nave not vet reported to the 
• flflflflfl1fl... .-)4 ne..c' tar, f111, 14,n ci-,ne,, f.-, 	cnn -i c .ini. nvn,,,4- 1 nrrl nr 

CII QrOrnotlon will he 	tCI 	C 	ii d 
LL. Li )aAIV 13.S..2 	 ILCLL LLJ LU_i. ULj 	LUJ.jJLjc,jL Ll.i 

• other wait listed candidates has not vet been issued and ..................................................--ss-'-.. -_ 	11 c)luiflyjy fSj. 	LU Itjuej LLLJJ i.e 01 prOifluLluit IS -  en iis 
.11ow them to Pyp-rcisp ontiri to avoid fufiirp litip-af-jon in the niarrcr out SUfl)fl5JLgI\ Ito attu, is imnan 	rncierr 	tvi

lip 

.. 	

- I ..............  Tereltect request made by the At... .tiuoit) I'iagalancI 
---------------- 	(Annexure- 7) 

Hence this Original Application. 



? T A All  t' T C 
L i- 2-S, 1 L 1% .17,  

That the Hon'hie Tribunal be pleased to direct the resnonctents to hold the 
T'P(' i-n e-snncnc .- i. 1-1,n n,.nn,nf nn n 4-ba ., nnii cnn I-c n 4-1,, i-', .-..n nf  

	

JS 	L :.Lt¼. 	%J.LL flj SJL 	fl t,J 	ta - 	LLS_ ;Js %O fl LL n. t..i t;a 	 - 

Oçer1%flmmewate et éctm the existing vacancies of SeEtion Officers 
--.-.- 	_*._1___.. 	-.'-- 	 ,......a- 
CsL&.4- 4-UI L4-Li L 	jJi 	i.L iAJ ..LLL cL. i LL& 	4. 	JiiILLi 	L.J 	CULL i Li 	 LLV 

promotional benefit at least with effect from 04.03.2006 with all sexvice 

I 

1-----C.. 	 ------------c'--- jJ.ieiu iLLC1UUjJ1 4r1e41 ilI0itUiIy uTetr rnuite.uy uflilL ctltU SLUUiiLY. 

- 	 -r'- 	1 	rr 	11* 	,fl.1 	 11 	4 	1 • 	I 	I 	 1 	• 	.1 i nat tre i-ion me ,inouniu oe plea sect to ucdiare mar me periaericv or 
flrm- i 	eitiim Nn 1 1/7I)flh and  1-hg inti-im n-r4kr d.ift-d 17 fl 9111I 

passed in the aforesaid iii Apphcation cannot stand on the way of 
ct iirp nie I-&- r rd fhc 	it' r t 	c  

2 A That the Hon'ble Tribunal be pleased to declare that the applicants are 
...,__4J..J 	 L1..... 	C.---------... 	_2--------------- 4- IJitil 	U.Iii 1.)i 	U(iLiiL Jbiii 	 Llitf  
cadre separation polkv date 24.032006 and further he pleased to direct the 

responaenrs to corisiaer meir option in tie ngm or inc cii Cite poncv. 
r 

Lusts 01 we appilUttloIL 

	

4. 	Arty other relief (s) to which the applicants are entitled as the Honb1e 
I 	•1 i%?%t*q 4'(4- .SV.A a 4- .L- LLLLC&L L..4 V Ll.LiL .LL .LLLi f/A 

4IL4-L1111L .)I.4L f/11'L 	4.tJ4- 

During pendency of the application, the applicants pray for the following 
II 	 - 

k.-. 	 -..-LnA-. 

	

4-. 	 4- .LLC4- L LLL I. Li/IL LJ.Li LI LL' L4.ILCLL LJ 1J4-CiC'_I. 	 L1JLJ.L L'.LALi-C U) 

the promotion of the applicants to the cadre of Section Officer as an 
------.. 	 - ilti.eiw.L UICC4bU.Lt. 

	

- 	11 	• .1 	IT 	/11 	'r.l 	11 	4 	1. 	I. 	• .4 	 1 	• 	.1 	• .4 
iiiat UC flOIL D1( IIIDUflIU L'( Dlei.IbCU iu uJiCtL Ua 1bp0flUeILtS utdi tUC 

n'ruipnrv of fhic nn1ii-,i-icrn hIi nof h 	h-r for thc rpmindni.c for 

	

- 	Loitsitiera LrOil of the case of the appllcants for providing i-clef as prtved 



0 ,  

11 

T. 7 rrT TX' iTL Trrr'l A T A 	irL TX f r1T A TTI TT VrTT Ti T 7k 7 A 
UN 11 'C1N1AL 	WIIiNiIi.t1IiVE iIiDUiN1L 

(ITWMTI RP\TCi-T. (TM-L&TT 

(An application under Section 19 of the Adniiiiistrative Trthunais Act, 1985) 

a a Err. rr%rn nfltrwra T a I 4 nflr an a rT-rw - a 1 
1Ir1LUNL)L/ LIP.JIINJL MrLiL1 1L)i' 

Title of the case 	 O.A. No. 	"7 	/2006 

• 
rtc,SZXaa t it atsatata a.sT._ 

7 a t.J tC. 	 2Thj y .ts..aX tac,. 

-Versus- 

Union of India & Ors. 	 ; Respondents. 

TT.Tr.' - Y 
S.... 

1 	TJc. PiHeu1i.z ?;C 	Me 

•1 

 
A__. 	!... 	 .2. 

--- 	 iiuQfl 
1. 

•• 

 Verification 

1 	 1,nn 	nf .n.,4-..,rl- nf int;l- 	n1 Tn.-n'c 

regaraLlig hoitig of DPC 

4. 2 (Series) 	Copy 	of 	representations 	dated 	29.03.06. 

t)Q 	 n4 114  ( 	( 	, 	(Q • J.../. J'J 	L'..L t/ - 

i (series) 	Lopy of Jorwarding Ieuer ctated 2905.06 and 

29M306.  

1 U. 4 	 AC ._opy UI Li.' iLLi U(et 0af VJ.Js3.VU 
. 

7. Copy of policy dated 24.03.Ub. - 

C--r €4 C1111111' (1*DC 	1) (Y. hA 
4Q... 

Copy of D.Oieter dated 09.0606. 

tiled by: 

/ 

Date:- 7O.67 



nr rrrr .irri' I . r rrKrrcr A rr% ... -ri, .1tTT A r 
i IiL-'L- 

LiL.JAXiA11 tLrNLi-1; UUVA!1Aii 

An arn,lieation under Section 19 of the Administrative Tribunals Act. 1985) 

A&thN1)EDOR1GNALAPI'LICAT!ON 

O.A. No 	1efl 	j28O6 

BETWEEN: 
hr tl1iiri kumir flz *_ta.a&t as .sAa.SLS 	 sV 	 - 

C1 	 A!. 17 .......r\.._.. 	 - 

U-  D1Ifl .-Xj1L I'5UJflIt L'V. 

Worl.ing as Senior Accountant, 
0/o- The Accouiitant General (A&E), NaaIancL 
T(ri1iim 1-Lm -1 

Mai 
cL.. 

2-iup iwy, 

/o- Late 1<U Koy, 
Lesrinflcr no n-n-nr 1. 

V V V_:j..Si. 	 s;aV_:a jtssJ:V.LLa, 

O/o- The Accountant General A&EL Nagalianct 
EJLUU.U, iu.aiIc.. 

	

3. 	Shii Akum Chuba, 

Sb- A.W. Aluniha. 
1 	 cs. 	• 	A 	 • vv orlc.]ng as ernvr tccouflt4flt 

Aceirnrntant (Zner] (AXP 	dnd 
5-,  

Kohin'iL Ngaiand. 
-----Applicants. 

AMfl 

The Union of hidia, 

Represented by 	
A 1 me orn,at'iler 	-iauaior e1LiU 01 JIKULL 

10. ahadtirjShah I afar Marg, 
iNCW ueuu- L. 

-ri__ 	----- a_LI__11AL'l 	A ------ 

	

ii 2JU.it-UU '. neiiI 	 biUL. 

vv  
M.aidamgaom Beltola. 

	

3. 	The Accountant General (A&E), NaaiarLd, 

Kohinia; Nagaland. 
.piititilLb. 
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rir A Ti C t 	T'TSE A MIT Ff A T'TfT LF.L I iI_ '.JA I AIL 	ii 	1..JN 

I 	 _LiL — .1..I- 	 L__!____J__ 
.1. 	rti.tIiAt1b ut LILt UI%ttI 	AtALiIlbL '.VliiIL LLLI IIFpIit&i.Uit  i LIlAt.tt. 

This appllcation is made praying for a direction upon the respondents to 

consider the promotion of the applicants by holding DPC in the existing 

vacancies in the cadre of section officer for, the recruitment year 
.1 	 1' 	 14 	1 	1 	1 	. 	- 	1 	1 	1 	1 

_UtflJ' thJO, iflCC Ule .iiDPilCiflib are UUthJD.w ThflU&ttC, w 110 flii\ C dii OuU'v 

f,assed Section Officer Grade Examination field in the month of May 2005 
lCH(1 	erudip-r tbe ir ç*f- cu f 

1 _ ,i ----- - --- - ----f. 
ijL 	 V%iUt all W1tscfL'cliLidi tE'.J 	Utiit1iLb ilaAUWit 

seniority and monetary benefits. 

T.L. 	 iX 	 1. 
a,. 	Ltit'4ULIUit Lit Lilt I tiLl LtIiAtI 

The applicants declare that the subject matter of this application is well 

within the iurisdictinn of ihic }-Tm'hie Trihiinal 

3. 	LiniItttion 
Tha uurli'iti+e iiithr AIi1 .th.it +hu 1t11 ticti i. f-d'3A within thn 

	

.,_.i_i'_._ 	_• 	... '.. 	 1 	•1_ 	.Li 	 ..._i_ 
iUjufldUUit pflzcriUe.t uiiutr LJLLiLiuj ...l ul tflt ftuuuffitaxdLive irivu-uditi  

Act 1985. 

4. 	Facts of the case: 

4.1 	Ti.iai. the appiicans are ciUz..n of India md as such they are entitled, to all 

the rights. nrotecticrns and nrivilep-es as 	uaranteed irnder the 

	

----y----- 	r -------- 	---- 	r- 	 c------------- ----------- 

'..JL&l ILULULI 01 MCLU. 	 - 

1 ! 	1,-.i- 711tl* .•sI,n-n4- IkLTe, 	taint' -njE-- fl 	 -ac,  (int'l- ri-In, Tt,v'i-cf h-. n.4 	La LI-A I. ; a4jr?.Za.t..Lc.. 1&A ..LZV ca,.i SLLLLL_LSV LI.] ,L;ZjLL. 	.LLIC L. £t.L.LL 	A 

.1 	 -f nan • 	.1 	• 1 1. i 	• 	I A 	• 	 1 , A 41 flS t 	I tne year r"u ifl me estaoilsrLrnertt 01 tccoumartt xerLera1 t,tc.tj ronima. 

He was thereafter promoted to the cadre of Accountant in the month of 

i/f21 100 	r 	n4kcI1t i-a* 	rtl-aal 1-e' Fka 	a'a cal 	il,s-irai- - 	tha 	aLa ................................ 

	

I-  fl 	 4L(% flflflfl I 	• 	I 	-. ttfle 	I I 	 ' 	11 or pay ci rs. uy-'ouw - n me year ic anc ne is servmg m me same 

1• 



V 

LLL L(C1 cap  tiLL &tl it 	Ujjj..t, UI tilL. 	,AiUjLi 	itj 
jA 	 L  

Nagaland, Kolilina. 

Anijant N 7 was iniHajlv anninfed as 	 in the — 

	

-flfl 	 t.. 	 . 	A 	 ... 	it.. 	 _,4 

	

t;.0 	U1L1 Lit.Ci LL... YW.lb fPIULiiJtt%i s4 i 	'LLLjtjt Lit i.iit. vu 	i;';.j 
further pro;noted as Senior Accouii[ant in the year t998 and lie is serving in 
the same eapaeil . f-iJl dafe and psie -1 in the nffiee nf the Aerniinl'ant 

.S._..J IA i'.C"tT,,1....4 

	

jt.Itj 	 I 	ttUiitU, I'UjLjjjLit. 

Ipphcant No. i was inmally appomtect as Lleric-ciirn- Vvpist,. 

Hwrpaf-tpr he was nrcrniofpd as Accountant in the year 199S and fm-thpr 

	

n,... 	 i 	 .- Ct, JiWJj I LL¼ 	ttL..Lt. Ut L,LLZ YWU 	 ciiL.. IL I:- 	i vLLtj Lii LLL 

same capacity,  till date and posted in the office of the Accountant General 

Nagahmd. Kohima. 

.4.3 That the applicants praY permission to move this anpilcation lointiv iii a 

	

-i 	 _ -1 	I 	I.,.\ -f 	(J - 	O"-  t1'i 	"' 	
t - 
	 '"-"." 

(Procedur.e) Rules 1987 as tl&e relief's sought for in this application by the 

applicants are common, therefore, they praY for granting leave to approach 
_X7  

	

4, 	Thaf- vcmr ann1ii-'antç furl-her beor I-n sau that I-he A.r'nimi-aj-ii- (Zenpra'j (,fl rr -- ---- ....— ----------, 	 — -------- 
tSbttUL Is tilt Lc4UIt LUiltI'ULLLL( itUuItt.3IIi Ui tiLt tLiiUIl '.JiiltE. liLt ILtL 

avenue of promotion of the applicants is to the grade of Section Officer In 
the ra1p 	nay 	.flfl_ 11) .91)1) I-. iiliipet I-n naino- 'nf the fPcticm 

	

• 	— - 

 

-------------- 	--------------------,----- --1'--------U' 	— ----------- ..... 
]-------------- tiiILtj 	iiLLt 	UUIL.4tiU1t, itUWtvtl, SCULL 	3JULUticJjL IS LUst) SUUJet..L LU 

avaiiabtht of vacancy. 

43 That it. is stated that the applicants being eligible and qitalified employees 

appeared in 'the Section Officer Grade hxaniination (for short SOG 
i,e*l 1 'n 14,,,i.—n, 4-1, r.4-  A 	 LU.. 2.1.4. flt t.LLt. ,LLLSflsw tJtR, .n'uav 	TV tiLtS itt tAt •.1.4L&S.4 L41. *.i14 i_fl 

respondents Union of India. However, the applicants were declared 

successfuj in the said examination in the month of October 2005 and as 



........-L 	.L. 	.5.L.. 	L.. 	 . 	
5. 4-t5..:... 

	

LL1i UL 	
'. I4LtU.1J.A IL1LJLL..V jijj tjjjs.,j jjjj J1 jjtjj 

promotion in the cadre of SetJcm Officer. 

4.6 That IL is stated that 5 vacancies of Seclion Offlcers in the caie of Rs. 6500-

10500/- has occurred during the recruitment year 2005-2006 accorthnelv 

	

ta ,',c 	ii .-l-n.-4 	4- 1-bn int'l-n nra-t r-.i- l-b, A men In i-a ni-  (nnnr.-, I / A 2.. 1t 
t. 

Assam, Guwahaji and subsequertdv on the basis of the reconmiendation of 
- 	the DFC. 5 Senior Accountants were promoted to the cadre of Section 

n in 'ma I . I fl 	flfl / 

order bearing No. Adnut. I Order No. 242. dated 18.01.2006 whereby the 

Office of the Accountant General (A&k) Assam have issued the offer of 
WIi' TAT1I- k .-.I.j ni iii, -ti i-en 	miaij-n r.i 1-kc.ii. 	r,r a *ic 

s-abject to the condition that the seniority in the cadre of Section Officer will 

be fixed later. In the promotion order dated 18.01.06 it is stipulated that the 
vi.timrsI-c., enlma .e ac IiaI-Ja i-c. Ia 	 and 	c-l-c.,- I-ai ai.it crl l-i, 

.snr 	a 	ar 	1 	1 rr, • 	a, or me ccountnnr enerai it issam, I'i4aguaria. inpura, iviampur, 
Meglialava etc. or any other offices hkelv.to  be opened in future in the NE 

	

I-r aintl c,ri 	 i-k.7 ttrili bc -niar'c;-i r.n rir.3-a i-ic.rb ,-ii a i - ,-.,-  c.f C)  

	

5;. 	sn.mn-;. 	Cn;... 	.ssa  

	

1* 	1. 	 1 	1 	I -•.1t;-• ,, years. it is aiso specincainr 5tarect in promotion oruer ciateci 1Ui.UO mar 
the promotee officers are requiredto intimate the office whether they 
n -o-i- i- -i nitt,-.vi,-;n -.i. rct+ 	ii-I-i-ii (I 0') (IA 	t7CatT i-a iInr 1A;t-t- l-h.r 5:5 5 t - Ft 	 .............CSI  

promotion will be treated as refused. 

in terms of the abresaid Promotion order c'ateci 18.01.06 the 4 of 
t1C 1c.#t)cd-o c.(fia'rc. n-iinenit -  r4 lac-i,-hatt i.ifana-in! 	r- fliiirt (iinl--a S,n:ssn,, -  C. --- ;s C,  

	

.'l 	11 	•. 	c. 	T 	1 1 	- 	.1 	• 	I 'usiuuta Lnouunun. n uiu 	ninuri 	en ItCiUiCI ICL)ortcu br 

promotion nor intimated the acceptance of the promotion Order as 

required. . in terms of the condition laid down in the promotion order 

	

1 -Ifl (1-; f 	1 	. ..- 	L1 	(1 itT 	1 - - 	1 • 	- 5ttitCU 	üflU lS SUU1 p1omiIlin oi. Lflt ZM. I'iJJ.• W -, Utnwti w niivc 

been refused. Therefore, out of the five (5) posts of the Section Officer. 4 

-, posts were remained vacant till date due to non-acceptance of the 
- 	. 	1 	1 	- .1 - 	- - 	I 	- 	• 	1' 	• 	I 	- ('1 	itT piornouon or.icz 	me prornULLeb wnoc Ilmcs tUC mw.cutu lit 1. .INO. h 



-V (. 

r ... iL.. 	— -..- 	 .L_... 	.1 -..-.-i.- -. C4-..-.. 	 ..l it... 

	

j _F. lit ki.; tLi L t.&LLL 	 tAt _tt .tUti '-  

recruiLment year .UU.i-Zki)b iave lailen vacaiu since U4.ULUt. therelore, a 

1111kV c'ct mcrn flP cadre 	ntroIhnc 	it-horilv I e resiomleni Nc 7 in 

LtJiI,L.1..3i. iItt. JitJiJ. tJAPLt tii l.jL 	i3.LI ,.Li5iiiiL iiItt.t 	LiL.'. 	11 L rV LU.) 

have quaiiiied in We U( txaiuina Lion bela n the rnonUi 0! May Lt)U51  

-and pacet'lv wihflr hii' f-heir F111'n tornrnrnohcm in f-he cadre 01 -ecfion 

	

-------- -------- r 	 ------------- 

2liitAi. VU.t. i.LIt. LtitA.Lt t.Ui1t.itJlLIiI, Lt&titUiit.S i... LU 	iiitAUiIL i'J. . t.W.A iUJt. 

take any action till di'ite fot consideration of the promotion of the 

anphcaiits although 4 vacancies are lying vacant w.e.f. 04.02.f}h. 

TI ...I,.I.-..4 Lt...l. . -.-.i..-..- 	 .__.._.1_ 	_i_•_ 
it L 	AtLt.t iLLCLI f-/Lt.)L1LJtJ1L i 	V tJ V LLLW..LL LLJ.UJt.'i I.ilLtl. ilL LI.LV 	L V 

career of a government employee, in the instant case of the apiiicants, 

thv are well within the zone of consideration and 4 vacancies of the 

r-d 	 1Li 	i411 	 i......i 	ii-. .. ...-i-..-4--. 

JUtL.JLL 	ILL 	VLL 	C.'i &liU..JiZ tLLL 	Lt 	tiLl). LLLZ j tiiLt.LtLL.Z1, LLUJLZ 

particularly responctent No. cttci not consider their promotions tifl tiiing 

of this anr,licatfnm 

• 4.7 	at it is stated that as per Govt. of Indias inMTudllons on the day when a Th  
•1f7 	-k10 I-1i. -tic. ckcnici 1 	i1.td 	m -c vo*' flCPT 

.. j .  
I 	I 	•1 	 • T 	1 	{ 	 ..  

nistructions, tssueci ov me ovt. or main rrom time to tune, in tins 

.onnection the arwitcant lil-e to draw the attention of the Hon PIe Court 

•rt 	i-k-1 	it- 	1c-rlti- -t4 -,t1c- WCIlOfk ittT IIIC. (_.- T.l 	't1fll .'i- 	it.ii1 	Tb1 

tt-ievant portion is quoted below from Swamy's Mantuil on Establisbinent 

and Administration: 

rn-i 	 1 	111 	 - 	- 	. . 

	

xnc- 	snu'tuu t. cortvenc& i. rt.guiir ai1nuu mILL -vus 

to draw panels which could he utilized on making promotions 

ct t11s r1c 	iirir elai-rii r thc r ii-rc 	i:r .1.. tk-i 
._-'•_-"o 	 -'• 	.? '-• 	'-- 

I4 	.1 	 1 turposc, it is esscnnt.0 ior m conu.rricu 1rppoinlmg iiurnoriues 10 
I I 

initiate action to fill up the existing as well as anticipated vacancies 

t14 	/1t11L7 	th 	71CI11C 	ii' 

	

-. .4. 	_.L&•_.   

1 	• 1 	1.1 	'T 	T . 	. 	• ................ 
ruicv nt uocmeI1Is ui 	nuegnty c...ert1jicttCS, zernofltv L1S1 



I 
L. 	 L. LL 	\lJf 	 1.J L 

L,Jj LFL Lii 	tJL.'JL' 	1I Lii. 	LJ 	S.3JWSLi 	Wiiv iii 	.v i\ 

veer if necessary on a fixed date, e.g, l April or May. The 

Minis tries! L)epartments should hv down a time-schedule for 

LII '. 	LLLI,L 	JL•Li 	JLILLiJI iiiL iljL,.1 iLViiiL, 	Vii 	JSL i 

schedule Ute same should be monitored by nicking one 0! their 

officers responsible for keeping a watch over the vario its cadre 

• 	 4 	 i.Li. i.L 	.,... L.J. _I.1 	 ...5C 	)c5 
LU.LLiiJiiJU LU .LiUi 	.L LIiLV aI Iii'A 

 
j i,:i ;Utill -y  11UiLLUi .Ji Lii. ._. 

meeting need not be delayed or postponed on the ground that 

• lecriiitment Rules for a post are being reviewed/amnded5 A 
i 	41Li 	 ii i.i.. D .iD1 

• 	 V ((LiLLLL V QLLCLLI L LLLLLL ILL (LLWI LLLLLLL VV jilL LLL I'.L ilL LLLLI Li 	 iLL 

force on the date of vacancy, unless rules made subsequently have 

• 	been express)v given retrospective effect., Since amendmenis to 
j1 

LA LLLLLILL LJ3 LLLSFA.LLL(LALV ILCLV i .JLLiV 
JL 	

i(LLLV ajJLLi.(L I43JiL 1.iL 

existing vacancies should he filled as per the Recruitment Rules in 

5--,  iOu P. 

i ,..IL... 
(LL.LILJLL li/t tLi/ILLLLLV Lii 	LLLLISLj i jiLL (LLL (Li iXL ii 

vacancy has arisen irns results in unCtue ciela in the tilling up of the 

vcancv causing Tissafisfiii -tion afl1OrP those who are elipihie for 

145 	j1 
Li LLiLy uJ e-MOULICC6. LLL(LL LC.LLCLL LLLCCLLILZ) ..sL L/i -... CLLC LiCi,L C'CL 

y ear for each category of posts so that an approved select panel is 

ivailahle in advance for making promotions against vacancies arising  over 

it •yvc(L.m 
	 ci 

Inc re4uirement 01 convening annual meetings 01 the LJYt. 

should he dispensed only after a certificate has been, issued by the 

e.11 1'bt•'tt•S(4'tF •li'!4 •I*ti4*•S •••dfl •*/• 	 •e 	hfl £'(lIfl, 	l.rr CJ1..i/ILLLLLL 	(LLLLLUJALLV itiCti LiLZ 	(LL' Lit. V £ £iLLLLC Li/ i/t ILLCt.L L 

promotion or no officers are due for coiIfirmation during the year 

in question." 

Surprisingly in the instant case, the respondents did not follow the 

rf,rucz cr t1w I 	iniTuF i 	cuciit 	 uv' h 

hen used,in(:unsideiing the caSe 01 th0 appliciui6 for proutotori to the 



.2 	

....-.L .....0 	 1 ... /! 	 ..L LL. 	 L... 

	

.J5 	 3.jj 	 a) aUII& 	 .LIL .ii%.V 4ie £LLjjjjj 

fhianciaj loss, loss ofseiuorhv. and further promotion prospects to the 
r-iJ hio4pr cdr# 

T!.. 	 4 'tPi A Li,IL. )i ai V t. I.)). jj .A3.4 	LLLj 	€jJjL I L5a1j WA3 Ij4.j.j[ 4Jj 

V 	L)1L (J'age-84) from warnv 7  s (.ompiete Ma.nuai. 01 tsta bilsimient 
ncI Acirninj.cjrai-jn for ( 7 ntraI (-nvt ( ) 	i 1,  ?1)i}: 	diiin c 

endosed as Annexurc 1. 

4 	 1 7fl1t r .-i .,*- 1 	ta4 17btL.. 	i 	flV  
J.1LLa. 
	7 	

7) 	
jV) 	Cl li,Sfl.tl 44d1,1 VV  rtl,,rnc 7 g-4fl 4 	flEa 

tE. 	.a..Lt11 a. 	 atjtj.;.a.a..;1.ztt ,IW1J 	.2. 	t1.at . 1.731 .1.t 	 '.' 7 &t'.t.ta.2.a.a.t;A •3 .1 k_j_73.1. 

V 	 aaaressea LC) inC Itccou.mani General 	INagalanu, r.olunn, seercing 

grant of opportunity for exercising option as SOG examination passed Sr. 
4. -i 	 I 	H i.i cal -at, acaj-t 	• 	W zad rp in  NTF 1. 

V 	
F-egion. The applicant in his representation also stated that he has acquired 

V 

 eligibility for getting into the Group 'W cadre since October 2005 when the 

common cadre system existed in the repion. Tt is further stated that his 

promotion was hdd up for last 6 months for rio fault of him aridrohably 

for want of vacancy in the common cadre. It is further stated that the 
.irail -aa.& c.k.a11 Tha* -  ka oijiapcaJcaA 	d1 cal .1.. 	. -- . 	ia .r 	.. a................... 	l.j, a -. — 	i 	I 	 I 	 l 	 a ror rrnai placement on promotion aria prnyeo. ror grant or an opportunity or 

exercising option for placement on promotion in the separate cadres arising 

1111. 	1'r"-71-1 •. 1 S:1.rj..aIa aSfa2 	,1.s.. 	.$1:7.7a1111 	1 a111a  Ifj.j.1aSa.aaI 
I 	'. 	.1 	 1' 	7fl 	71 	I 	- 	11 	I again suoraurea anotner representation on 	aria in tiie sam 

1epresentation which was addressed to the Comptroller and Auditor 
( 	?TTI7 	 1 I117 	 i-a.i.hii1,i1,- 1: 

in piira 2 the applicant spccificdiJv pointed out tht 4 employees did not 

accept promotion when the same was offered to them within the validity 
Cffl fl 119 1I ra 	 C1TC2W 1*tOrI 1 (11 (1t h,1t 

I - 	- 	,. 	I 	 - 	:1  ..n spite or existence Oi ccar vac1iues. .ne appncanr This c'een 
UCirv CU .111 

getting promotion in combined cadre and therebv acquiring the right to 
vaaZja iHeara a-a 3i  ca l 	eat 	hc 	irae 	T7c2r1 	rarat cal - 

-- V 	- 	.. 	- 	:; 	i 	 1 	• 	.1 t tim COli,.DiFWti CCiiOfl '.'.icer S ciiure at mc .1 
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.z, 	. Wi I1ivi .iii; 	 ujjiv i-u 	uuui LU uiu cvn  

of separation of cadre. Applicant No. 1. finding no response again 

chniit-hd another zrc.sntaflnn cm 29 0.506 am'i cm 09 fW 06 morp or tpss 

...-....i-L 
LLL LLL 	 iJi iluiL iLii.iLiUiL Ui iLi pIULLLUUUIL .i LVLL az, WI 

non-proviuing oppoi LwiJtv lot exerusiiw upLion to wflmweu iawe ut 

.'-pci -icrn OHicpr and nravci for rPrc7snP('tiW-, nrcirnci-inn in thon cad ri 

.iiuit -..JLirI. 

Applicant No. subnhitteci similar fepresentation actctressect to the 

respondent No. I and :3 on 290306. 29M52006 and on 09M62006 more or 

ULL IL C)±LL 	L'.JL1L.i i'JL LL1L 'Ji(Z,I'..L.L L'JjL .JL LLL) kLJLLLJi.LJiL 	1/V CLI. C 

for non-providing opportunity for exercising option in combined cadre of 

chor Officer and nraved fcir rPfThsnPCtivP nrnniotiori to th t'acirp of 

-..-.-.. 	,.-.,.. 	A. 	i..,-.-...i- 1¼L-.-.i.  

	

Ji'Ji '.'LLiL.L. 	 'i'..J. 	L11.J 	iiiL Cl. )LLULLCl.J. 

ackiresseci to the resporLctent No. I on '.tb.ZUUb more -or less on the same 

y-rounds for rion-ccmsidFrahon of his .r,romotion, as wi1 as for non- -....-.-------.--------- 	......-.. ............................ 
*. -......1-..  

1/ LLLl. 	VJ1J'JL 4.LU. 	L'./L 	dCL l.LLLLI 	Jl.Ll.JI L LU 	LLL'LA.Ll.i. LCl.l.LI. 	L'i. 	i-WLi 

Officer and prayed for retrospective promotion to the cadre of Section 

Offjcpr. 

ri .ci. 
"in 	. OLS.. 

1J...' 	 . IJl.J  SJIJ ClL 

encloseU flere-witfl br perusal or 1 -Ion Ne Inounal as Annexure-  2. 

(Series). 

4.9 • That it is stated that the AG Nagaland after receipt of the representation 

dated 29.03.06 and 29.05.06 forwarded the same to the AG (A&E) Assam, 

1 	.. 	/f. ff f,. 	1 - 	f 	ft. 	T 	.1 	f 	--1 	. 	.1 - A .uwanau on u.uo anu l.U5O on uio. in me rorwr.Lm leLter me 

A&E Naaland has dearly expressed his opinion with the request that 
T7 	i 	fr 	v.-rt 	f-ct-ri-i +c-t 	'CL 	-v -rl-l--n H 	111 - ----- 

1-1 • 	1 	1 	1 	• 	 • 	1 	A 	.1 	A.'l iA)1\ ..all,LlllLld'W5 0150 wno nave not ocen pro3noteu. i-giUfl tile J-'L If 

Nataland reiuested the AG A&.E) Assam to consider promotion of wait 

lir-fad 	fg 	111cf i1iI 	 (1C Ttftf TCi1fW -- 

	

• 	ftP, lIP. f,, 	1 	1 	• 	• I 	. 	- 	. • 	1 	P iOfla)UOit WliSiiiI W.U...UO i-ulU jUSU iCUUCstCU mat promotion oruer UI 



Ulose LeUi 	i. 	LLi.V U 	li.t.A CUP Lsti iJU. iii. UL  

the promotion and also requested to consider the prayer of exercising 
nntiorr of the annh-'ani- npndinc nromcfjcn in the caklre ofSectkxn_ Off-jeer Ia 

-- 

L.. 	. 	 L. 

	

ui& ii.i 	 iii uc 	 w i 	 u& uu 	1utCiuiL iL 

categorically SUbnuttecl that the applicaj.ts have come to learn from a 

reliable source that one more person refused to accept promotion within 
i- n i.jI. 	Lic 	 i.. viuu.j Vj.JL..Vj ui uiu 	&iu jj  

such altogether 4 vacancies exists to the cadre of Section Officer are still 
aanI 	 rn i h onc c e cici TPC for 

- JLLi./j.jj.t .AJ 	 L.AJL 	LLiXI. 

(rt7 r.t 	IrT4T.c- 	4ci- 4-cA )Q 	fl 	 l ')Q fl f3 - n" - 	— - - -- --'• 	-- 

enclosed herewith for perusal of Hon'hie Tribunal as Arnexu-
(Seriesi. 

• 4.10 That i1 is state thai. the AG (A&E) Assam. Guwali.juij wrote a DO letteron 

2/5.0M6 to the AG (A&i) Nagaland. Kohima with reference to a L)O letter 
fl 	 L: L 	X__

L1. i.A 	7.j.j.vUViLCj1jjj VVIUi 1iiiiL 	W UL 	ifJi 	LU'.jj,2, J1 Lite 

applicants and other siuiilarlv situated employees any further promotion to 

the cadre of Section Officer have not been effected after the cadre 
.._., 	..... 	£.-.. ( iIJLL 1J.FLiL7 Vv 	iZ, I..I.I. LL.A.. 	..L.'1L 	 L 	 1J.J iLL&.j Li 	i.L LiJ. LL 

statts were callea tot It is turtfler statea in the said L)U letter dialed 
2/5iI6fJ6 that in view of filirir m O.k Ne. 113/2001, by cer tain (Trenn 'B' 

- 

	

TJ......'i..L.. C'AT 	 i-1.. 

	

.Lj;j LLL 	JU.jjj 	 Au L ,.Jj. LJJ 	'...11 1. '..tVV ULgi 	LJJA.jL i1L L! 	JJ. 

cadre separation is presently subludilce betore the i-Ion ble LAl, Guwabati 

bench where status quo oder was Issued, Therefore, it has been decided to 
£..,,..,, TJ.'1L. r''r 	D..,-t. 

	

LiLa 	iLLi uLL.; UL.L)AJiL AJLLL .i WIt fJJ.Z _Ii I, 'Li 	i.ILti. Lj LLL L. 

con-uxiumcated and it was- further requested to inform the aforesaid 
thci.cion to the avrn1icapts 

4-1- 	Ti (-s - 	I.,.- 	.- 	- 	.- (V / fli PY  .JJ. LIt LF..J LC...I tJLtLtL t.tttI.ttj. j/ JJ.JJ.tJU £4) LLL 	1Li L1 VV1L& 

br perusal ox I-Ion hie 11-I r'unai' as Amlextue- 4. 
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& 11 PLI - 	 LL,L IL, A1' A I1_L\ A . .4 	..a 	 J... t. ,iI iiLiU IL I, 	 UsL Ui.. i' 	 Lii Ui1.t ItUL 	i,ii.LI ULU LLYL Jj LILL 

applicants for promotion to the cadre of Section -Officer, in sptte of 

eistenee of vacancies only on the o-rniind that rerthin (mnn 'H' stall of 
---------.--------------- . ----i- - 

£CA A  LILL 	iLLLjUj LV11C 	 L'S..LL'AL LILLS £ i.JIL L)I% 	ILLILI&I £. 

No. iI/WUb (.U. Ahrneci & Urs. -Vs- u.U,i, & t)rs) on Lite issue of cadse 
cenarat-icn and the same i.c sithiudice heforp this l-ion'hie. ('nnri where 

UL',4Li JI 	iU 	jIALi iLI 	 LJy LLLL. iiIiLLt IIIL'UILLU. .;Ii LILL 	LILI 

words the AG A&E) Assam rest-rained himself from considering the case 

of the anniicarts for nromotion since the matter is suhindjcp before the 
ai,i-  LtU. LILL 1. ILL' LII LCLL Ci_LLLI LILt LLL 	LL-ILLL LILi t LIt LLW 	tILl IL4I LLt 	 iLL 

UA. No. 11/2006-  wnere certain (roup "'BY oti-icers chailerigect the calre 

se-naratio-n rol-icv issued by the Comntrolle -r and Auditor (pnprai of Tudia. 
ItL,. 	7..J1... 	.—..L.. 	 KL. 	-1 	1'TI"V , A 	1' ')OO1 .LiV 	LLLL 	iLt 	LLtXL L)IJ.LLL. 	LL'J. LL'L 	k1j1f'Jf L 	Jti -tLLcj LLLL 

14.035.20016. 

Ti terms of the cadre sepaiation policy it has been decided to allow 

1....... 'D' 	 .. LIL 	LL.L LILIV '.J. 	Ij 	U LlLJJLLL) L'J.JILLLLV LII 	JLLWUJII t,LLiJ. 	LII 
f/i 

LI V LLL 

opportunit for exercising one time option indicating their preference in 

the matter of nostinp. It -is further decided that vacancies in combined 

11 Il Lv f. JI IJ/JILLt LL 	LLLa Li. IL' 	LL C ILJILj oh. LLIL LIL'.L ILLA. LlILICa 

and the existing staff may be allocated to various offlces against the 

required sectioned strencrth. It is also provided in the policy that if the 
n4t4,s,n •n -s 	 en I ,t ,a4  - 	 a 	 'JS tJf.. Lcca ILlS t.. f/al. LL... ...SCtL LXLLS..0 SO LLLLJI. C L.La..LI LI LC 	 0 LI Cit5 tat 

of that office, the excess persons in each cadre (SAO/AO/AAO/SO), who 

can not be accommodated in the office of their preference against the 

nfl 1-l-s-.4 .-si 	-,,s .sr s'.ns. 3-2-s,--n .ws-tta-4-cr .,i.., 1 iso n,sr#o,- .LCL,aL&cta OtLCIt,LL[ LII. LltflLLIjLO..c C&O JC.L LLtCLL OC.ILLLlLLLV OLLCW. &JC fLlaLt_t LIlt 

deputation basis to the office viz; deficit omces and laid down some more 

criterias and conditions 'in the event of cadre senaration which also 
I-I. , 	 1 4.-t-nno, - .,-s fl?S*5s-s-5 4 n-n 	 1.0., ...4-n 	?tL  C V I.LCILL L LILLL LLLC '.LLLLLLCtL tILL '_CL..LL C 	CLL Ct LLILL 	'CCLI. ILL5  

S / ZUU/ 1i thtteu U.Ui.ZUUb. 

- 	 Therefore, it is quite clear that, those applicants who preferred an 
A 	 1 	 U'1.' T..1 	 *t0 	 - LI-15555LCt1. it.r.L'aLCL LL5JJ.I LYCLLI.L C LaLLO S StILL L7C 	IL.' LA.LLC&L VS LLLL..at VI Ct. I 05*0 LOS CL.L tao 



U 
zx C  

- 	 .-i 	 T 	1i 	I(II 	
mL 

	

a.VV1J 	'..JWUJ U 	jji*.C1'. W.'1.L U LU LiWJLL'ei. iiLr..S iiV 

I .  challengea the cadre separation policy before the Honbie Tribunal, and 

nrvd hi'r fr,jlnwino tipf in U A Nn 115 1213Uh ac 
-------------- 

	

10. 	 GH EELIEF SOUT: 

In view of the facts and. dr nistances stated above, the applicants 

nO5L hwiwiy pray tna this riouble i rib uitai may ue pleaseci io 

admit this application, call for the records relating to the aforesaid 
r,cnt" etw I-c nut cb h-hi. i,4nr .1., h-n,1 

	

y
.aJin.i._. Ia, sjsJsi nt 	.2_i- 	 I.;.S._lA. 

24.03.2006 (Arnexare- 1) and the drcaiars dated 30.03.2006 and 

lS.04.2006 (Axmexu.re- 7 and 3) issued by the resnondents on the 

I-i-n 	1fl7 	4-I-its  

	

t.- -. 	-. 	- 	_ _ _  

authorities to: - 

(A4 do away with the so-called schemes/policies of ' common 

tii of flits " ii
r2tifln 

of i-,lits" 	 l.liit fi_4t,ei flits 
tsa.S. 

applicants to exercise their "option" as well as to do away with. the 

respondents' own creation of the so-called 'surpIus offices" and 

"tsti-af 	i4'ts 	fC**II'5TA7lI4i 

I 	 • 	II riot to name any pennaflefl anocatLOT1 or any omcer tt' any 

office other than his/her own parent office before vrevaringand 

	

1-lit. 	 •:.fiA 	
I tIc i-.1 c.iflci'C 

,...• ......- 

in the rank arid file of the Section Officers, Assistant Accounts 

Officers, Accounts Officers and Senior Accounts Officers in each of 

	

• the ffh 	-nf 	AGE; of the !Jorth East and only thereafter to post 

	

1 	• 	'j 	• 	• 	- 	,-r. 	7 	• 	-, 	•I_ 
iuu promote artu aepute ui.ese oJThCCrS (TV iouowi11Z U %a_..iauaUOfl 

Lists honest1v 

	

1- ft-i c-cIrn'yc'l 	•-firt.'i i-i, flits rArts i-ri ni ft-i ii,'ii a_al a_al". 	-'' 

	

2,1 	•i 	1,• 	- 	• 	1 
oner ntan iuti prerit omuce periminefluy uluess ne, sne V ortuLteei' 

so to do suomotu; and 

	

(fl\ 	7-i(•7 	fi_ 	'iif 	 ,- 	 7fjç,i.i 	 rl !rn'r 

	

o-''- 	t-'.-1t 	 a_a 	a_I.aatl--'- 

ii. 	t - 	7 	• 	1/ • 	.1 	tf 	• 	.1 - 	1 	- 	.1 	• t. - 
minsict 0171 uer)uth.ju011 to mc oinceis in me caule to uUK1 uiiit-OS 
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L 	Ar.. 	C 	 ....0 	 .-.----- 
a.;; j.1j3 	Jj. j.ji3. j'jia.i.k £ 	'Ji Ji 	_- iL.i,AJ. 	IW.ta.1La. a.J. 

Government dertakings simply on the basis of the "Option"  

exercised and the procedure be reversed by applying the principles 

	

 
04-i 	PitiLit 	 tL a.iL.. Ji.LLL. 	a.I 

all LEw olilces 01 Uie NorW tasi without cliscrwliflaitofl 'esides 

aain11iflg the optimum level of stall strength in each of the 
z-L 47 _i_ ri.iL 	 iL 
UEa.. j'iJIW 1..,.1la.,i.i lit Li.j.ta. ta.LL'JiLitti'.X ,Vitii 	Lit Ji 

their sanctioned strength.' 

'U. INTERIM RELIEF SOUGHT FOR, hF ANY: 

The ant)licants vrav that nendin finalization Of the rresent 

vIrnrt -i -  j4c,tVkio T -tlrl tYt7 i/rA1i7 i', 	 h's 
2-25. 	 :: fl2-1;flIL4 -----. tl 2 S 	 .t. ... 

issue art order- 
staying the operation of the. letter dated 24.03.2006 

Iiitiiii'- 1\and -ko ç 	lc li 	 '. r1}ic 	flfl')flh1' 'ti.-J 1 04 ')flfl 
a;2.. 

tArtnexu.es- 2 and 3); and 

any other order or, orders as to this Hon'ble Trfbunal may 

,2t't1 +Ii -j.'i '"s*'l' h'. *'.c in 1-hc. i - rsC" -  
212;5.; 	 SS.j21.'.' 222 	 5; 

T i iriiih elpu trCflT thp llravPrQ Tfl;htP hti th 	ienf h 0 A --___'•i'__.I--•_•____i -.-
..-- 	i.------ 	LL. 	_..L 

jiJj JUt) tjLtt tjLVb 	 .tLiLLO jj(\; . 	 LI 	LUC 	pc(iCLtiUii 

policy with the sole intention to allow them to continue on peruliuleilt 

iirhp 	hi 	 rf if A(Z iA.1 7P) Aa.z.rn Ind Al HIP 'U jcnh .......... 

L _ 	 _-- 	—--,— -----_- _L 
pisbiLs.iy itUiU..iL4 tiLe 1)t). Vi a...31. i' sjLa.iLtib. iiiit.tVie, 	ititiiL Ui ULt 

O.A No. 113/2006 and the interim order of status quo passed by the 

Tr'ihirni ir f'hp aferesald. C") A ii f.et ir m 	ctnd ic 

___ _c 	 £ ---- 
t)tJU'ULi.iUii jUl 	it ' iUtigtLWi.L UI )IUilLVtiUiI UI UA JItCUL 	'LtiU 'vVILU 

are working in the cadre of Sr. Accountant and abeady qualified in the 

'( )( p''naHon rntl now drip for rironioHon sinc 	nrics eilre now 

iL.. ,...J..... 	t CJ.-... f_ r.. 	. ... 	.1_.. L.-i iL. 
CLtAtJiL '.JiiiLL.i • Iii V ILV Vi t.Lts 11La. tuSh Z,UiLLL VI 

the Sr. Accountant who were c;flered promotion to We cadre of Section 
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f. L 	 t. .... 
'.JUfl3., £Lt 	ILSA iiULU V19_LiL.JL&JLI .L 	U UL7 N iLV iLU LU1UIi.A SAILV 

acceptance letter In terms ol The orcer oJ proui0L0n dated 1.6.01_2000 a 

ciuih the rnlients rp en-iFled in he ennsldewil for nrnm -ion io he 

101 }J1 iL,jUJ1i iL 1LAS i.ijJJJ. 	J.J.JJ ,yiLJi 	2.3 111301 JsALi1 

promolees citci not accept the promouon order. 

	

flue lo non-conQuier;hon ot rricHon of Iffie aipplicants 	he 

Lii. Au 	L1AJLI \JLLAA.AA, LU 	 J1 	 Aul V i..iZ', 	 AVLU 

.ceid to lrreparaL'ie ioss and injury to the apnnc miS, in as nimn as they 

will suffer loss in prrznhmient. seniority as well as loss in further 

VLS..;isiSLAJ1S.iSAuLA JLAJ)fLL AL 	VLLL Aul j LL 	LiAALCLLWiL AlL JJLAuLLLAJLLAuLL. 

It is categorically submitted that the implementation of cadre 

.cpr,aration pohcy dated 24.03.06 and circular dated 3003M6 has no 
L..-L 

LLL 	'./1 LALU.. VA L. 	LLL 	JL 	rAliJLL AlL il.LM F,LkyJLLWL.LkJIL CL LL 

appiicauts. Inc status quo orcieT IrnS been passed by tills learned Inhunal 

in OA No. 115/2006 whereby posting of those applicants are tenporarily 

4... i 	 A...- Th.- ..A...- 	 ..-i4- 
L A U U&LA LU 	s_lA L1JLL '-liJLAI zeS 4

A.&L . L LL A_LASLL 	 L ..JIJJ& 11L)LLA.SV LA 	tL 

in other words permanent posting of the Gr. B' officers in different 

establishment of the offices of AG (A&E) whereas the applicants are still 

i-..- 	4A.-...-.A 4- 
VV AlL L-.LL.. 	?L, 	LLAS.J SLLA4.CLLLL ails... L1LA V .LL 	ZL .1.1 	L.A1 11A 	L.LA 	.SL L'Ji 

promotion since vacancies are available and their posting on promotion 

rormallv are reauired to he made where vacancies are available in the 

	

C,s,,4-4 s -.., 	 re... 1'.. 'U' 	/'. .n n-.. ri. 4--,n 	 n.s.A sw-. -..,. en e.A ó'.srr 41,4., 
LCLLL Cu AuLU,JLL .'L.L&LL 	 .lLLl LLL LLLLL1LLL ILAl.t1. 	 I V LLLL 

learned Iribunal oh .11 .U.Uo in LJA INo. 11/ LUUb flas no relevancy or flnl-c 

with the issue of promotion of the applicants. 

i, un eIf.ssfll5*VS.t)lS,te* .1tS.fl e* fl e14fl i--,.A s,.,,,. re. 44, .-. I-i., 1,1, i-se. 1,-s 1-s-S.-, s-a rn.-. I .-1 LiL LLL 5.L.LA. LA.LLIL LCLLLL 	CL. . 	LASL CAlls_s A 	LLL 5  L IS_ILL t5'L 	L L La-' LA_LLCLL VA S_I ISa-ILA 0A 

pleased to direct the respondents consider the promotion of the applicant 

in the existing-  vacancies in the cadre of Section Officer and further he 

nt,nns.s-re. iTS .4- 	 ,l- 4-1,,, ( 	J. T\L,. 11 R /it1U. 	ss-Sni sS ISS.Ss- 
J.LCAWCAI. LA' 5_I  I_IOCL V C a-LILt j_ICLLSSLC.LLA.V sn LLLC t_'.  fl.. L.a 5.1. 2. L._#f ..SJA/¼J tO LLL.J t CI. 5_lACk L5_I 

consider the promotion of the applicants to the cadre of Section Officer 

and further he pleased to direct the respondents to P rant promotion of the 

4--s. 1-15515 1-s5-s4.5•e. esi L. '4-.,.-., (S.5l1flS.2 S-.SSSA 4S 	451,,V.. ISSe.  
LA.' tALC 5S.CtALL C s_A s_ISA US_IL. '._IL.LLL.CL CCLO.& A 	LLLCJ. tIC j2.LCC.00S.si  L5_' L.a-CS Cs. 5. 

13 
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-.-. 
LLi-; I 	3jL, 	) 	4IL. F1 	J.IlJIi 	;i.iI 	U11} 	IAii  

u4.00uh by nodng L)JU wtW all consequemia! service benefits 

including seniority and arrear monetary benefits. 

Copy of the policy dated 24.03M6 and drcuIar dated 30.03.06 are 
• 	 £%nC'i nCflC( 	 11471 i-b In,. nn,.c' / I nI L,...'I.J T... 1. 	1 C /t .. jZ 

1.4111_fl. t_ Vv 41.2.1 a.1..L t2 1.1.0142 C'S. .1 .11.72.1 1.711.. 2. 4 2.L14_1.Z/_L 1.1.5 rCa 14,1_n .aa1. 	._r 

and 6 respectively. 

• 	.II# 	 ..L..4...i 	 ..1.... ... 	• 	. PAeti 	.......i Ilicti. II I 	 ILLL 1.IL i5&Lt 	FlItLi.JIL f7C)J.J '..JIU' UU 	±.tJj.iVU CIIitt 

Interim order in O.A. No. 115/2006 was passed only on 17.05.2006 whereas 

the other candidates who were recornneiided for 	 and given 

i)IItI UI pIULLLJLIUI1 V LU.e UIUtI UditU IO.Ui.4.VVi) WLtLWA ,5 iittilL it) ItpUJ jUL 

promotkm before 03.02.2006 and also issued instruction to submit their 

flCP ri thin 0,102.2006 nci 1i v1 v t. i in o-  •uThieh fhei r ni-nm ntinn 
A 

.1 T... 	iL.... VV.Ju.Ici UL UA.t.I. tAr, ILiU.LA.. LU jjijj(L UI tILL '± ffltJLW LLL, LLULLL..?i. I.tJ.  

given their acceptance pursuant to the order dated 18.01.06. Therefore. 4 

posts of iection Ofucer fell vacant w.e.f. 04M2.06 and the respondents could 

1't 	ii,itjj i.i 	L'.4,C. Ui. tIi. 	 i.ii uit. MoBkdh UI A LIttl2.I. ..j1J1.j 

1 iseit but tue respontlenLsreumined silent tOl May 2006 and iaow takinc, the 
ple 	 -h.it th 	iir is siihiiidicp bpi' 	fhi.s 

.-.i iLL... 	_.I.. 
4.Ltjt.jL VI U.L.. A 	ILUL.LI ,., L'JLLU.iiUiLiLt L.LL,L 

./.Ub.Ub ts Lug!iiv arDitrar, untair anti llIegaJ 

itrnpci 1rihiird Hnc thta 

,.aLL U tIt31, L/ • 	IC ,.tI.i tli.. ,.%..0 

4.13 That iLls stated thai the Accountant General (Audit) Nazaland, Koiiiiria 

throu7th his D.O letter bearine No. AGN/SECTL'MI5C;1 2005-2006/79 

dated 09.06.2006 whereby it was informd to the AC (A&E) Assam that out 

01 tne oiuciai WIIO nave neen promotect as t.i viae oruer ctatea 1.U1.UUb 

but 3 officials have not yet reported to the concerned offices within the 

C*%flr, Fit 4fl1fl 14) malI' .*r,1n,niI flfl Int.tini. I4IIWflF,1r,S 131t1I 1* i1i*nwntti•t /1r% 14/111 1$141 

treated as cancelled since these 3 ofilcinis have falled to report in time. It is 

also pointed out in the said JJO letter that no further promotion in respect 

, 	•'1tkói' T27Aii- 	itZia4a1 t.naiij-,1.c.c. 	11tC' t1tt 	T7Lti 14L#5 	C-f41ta,i 	4t%/ 	//I7al1fi.(Ilt7 .7. 	1._I .. ......1........_...C. 	S...I1I42t.......I.. ..........t.../._ 	.1.1 	................. 	1./IC) 	..l..._./ 
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.. 	 iL.. 
U wi;,i'.A3. 	 I UI tJiUiLLUU.Ui 	 VV.0 	, 	ftVLIi...LLL 	F 

exercise to aVOid. any future 1i.11gati011 in the matter but susprisingiy no 

action was thitiated thereafter for consideration of the promotion of the 
....L.. 	....0 	L.. 	 4.. 	L. 	...L... 	,%f 	/ 

Lit 	 UI U 	Ii....t IU3L ilI4'..U. UY UL' i'....  

Nagai.and. In We circumstances applicants has no other aliernatiTe Iiui to 

approach the Hon'ble Trihtmai for protection of his valuable, legal and 
.....i. L. 	 L. 	IL... 

UI,..tiILL.s...11L4.U. II%IL WI LUiL,I...U..IlLL'JIL UI ILL, }.?IULiLUIUii LU iILU  

ection Uiflcer wittt retrospective effect with an tinancial benetits 

Copy of 'Lite D.O ieU.er dated 09.06.2006 is enclosed herewith for 

perusal of Hon'ble Tribunal as Annexure- 7. 

4.14 ritat it.is a fit case for the learrted Tribunal to interfere with and protect the 
ri.rht 	d infr- nf fh 	nnji'h.z by 	zincr ;n 	ri.tp rdcr /inii.rirn 

	

- ........................
.......... 	1 --------- .' 	Z1 	£ --------------------------- 

UL..Li1 	 uiv A 	 £LLUI jJl1I..i.LLti4Ii iit kI UUJ.tt.1ILL '.....CIIi.1.LL 

(A&E) Assain to constcter We proilioLioll of the applicants to the cad.re of 

(with imrndih 1fccl with rrr nntAry fwrwtuic nd 

£......4.L...,. L.. 	.- 	..L......1 	L 	 . A... 	IL... .. ... 
ILiLLLI.21 Mv 	 iaiv ICIL....Iti, LU ...Ui iL.,.L. 	f?IULLLUUIL Ui 

the applicants by iiolcttng L)tiL  wiW immectiat.e ellect cturwg pend.ency 01 
ijç(j 	Annlie1inn 	 -- - o--- - -r r 

4.14 A That vou.r applicants beg to say that the Office of the Comptroller and 

Cadre of Group 'B' Officers in the A&.E . and Civll Audit Officer hi NE - 

Eeion vide letter No. 144 NGE (App)117-2004 dated 24.03.2006. whereby 

common cadre against Lite required strengtn 01 various Civu i.uiaiv &E 

offices - shall be made by the respective cadre controlling authorities 

tneir opuon tor ajiocauon U) sucu ounces, irrespective of tnetr base o.ifice. it 

is thither clarified that if the number of optees for a particular office is 
tad. mi - 	-ti 	55C. -  14 	c 	.b-tk n-i i-k - r. ii-4.c. i-k 	.'c, c- i 	m.c, nc  - .-" 	S. i.. 5-. .......... --- 	"- 	- 	.-. ......s-i .....j .s.,  .. -,..i  -.. - 

I 
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_L.. C 	I • r / 	. r' Jcrv. .L .-. 	— . 	 .._ . 	.. .J 
ut uu. juw. 

of their preference against the required strength of that office as per their 

cPflflr1h7. hiI he noctpil on .-cieniitaf ion hasi.c to he oHice VI?: deficit 

t4 	 .... 	 1.t.1.. 	L.-.. 	.A.. 	. 
ii Uj1i14.1L VJiUiL 	 cLL jU..j 	 IUI 	U.LIt }JJbU1t 	Jii 

cleputailon tasis, the lunior most. persons in excess of required strength in 

each cadre shall be sent to deficit office on deputation hasis No 
..LI1 L. 	 C_... uL.-. 	 J...... 
AU.1 LJC iwzbtuuy Wi 	 JUAU 	JU 	 ilU%ViTiL. 

shall be payable. However, they may be asked to give their preference for 

ciwh posting meritiorinc the names of deficit offices and as far as no.csihle 
------------------------------------------------- 

I.....  
1t V .Li.4... Y L 	 i..L W SAVC.LL LLJAL Oj-LLLCOI 	LLL 	U~15 01 Or. ..i 	J!i) Of 

their seniority and preference given by them for this purpose. These 

persons shall he posted to the office of their choice on the hais of their 

	

..0 	 uL. 
LJiL 	JiL C' C.LLLLLV IUSL 	 CLLIL1) 	 j..LLL.i. 

strchgth in such offices.. The surplus optees shall also form part of the 

cadre of their office for which onlion was exercised hv them. 

- ....., 	 .l.L -' .:....i-.. 	.--... .-.-. 	.... .4 	 .-. 	 .-.... 	 ,-.4 	 .. 	A 
LLL V LVV IJL 	 t.I'JLt iLL(.A iii ilL LLi..tiJJJ.L J.L 

cadre separation policy the applicants are also entitled to exercise their 

or,ticrn in the event of erant of their nrnrnotion diw date. nosts of echon --------------------------------------------------------------------

€,.1I 	.-.i ...., 	 u.-. 	1I.- 	OO 	. 	i.-.. 
LJJ. V 	 AJ L.JL LCiLV 	JUJ. VU... W.LL¼F1 	t.LV 	LLL. 

respondents in view of interim order passed in another Original 

Apphcation i.e. O.A. No. 115/2006 did not conduct the DPC in the month 
,,4 17111,,..i*1nrr ')O.'L. n.. 	 ..nn.tl4 1-I-in 	 carhn Ui 	Ui. &(i. V iJ'JU iJL LL LL..LLCL L V LLL1. 	Li. 	 Li 	 LLL 	t U LLCLL& 	VV L.LJ 

I 	 - 

were entifled to he promoted prior to 16.04.2006 i.e. the cut off date fhed by 

the respondents for exercisinp•  options in terms of cade separation nolicv 
-I flflii nil4 

Of 
 1-1, n ., .s 4 1. 	n4 1-  'I 	L.'V.Ll 	 V U. L..J. I.LVC 	LiU. UL iLL Ui. 	 LLiJ.Lb J.L 	LLUi 

they have teen promoteu to the cadre ot. Section Officer during the 

pendency of the instant Original Application. Therefore the Honhle 

I-es .sn4-ts.. 4-n 41s n fltSfli .ni-t eve, £..L.LIj,......LCL2. tIC I-JLCCttC...e. LU L1SCi.. LLLC ,LCOfJU.Lti.LC.LLL 	LV C&.LLLC..LCLLC LLtC '1-Y1 13_'& LJ.LL Lu 

the applicant to the cadre of Section Officer at least 04:02.2006 and further 

he p1eased to direct the respondents to allow the applicante to exercise their 
s-v., V%i%ifl4i i t 4-.--. 4-I.--. 	.-, n-n., i. , . I- es-n n,-s1- n 	A.. 4-nA ) .1 flZ )011s. ..., A s 1., es 1-... LI U LLUL LI 	. LLC.LLL LU LLLC 	LLL C 	- 'C..L CL Li.U...L - JJ.i.L V vLC.LCLL 	U._ ._5JULI C..LLLL CLiLu tIC 

	

r 	 I 



C 
LL 	

) iIC I 	IiiIi, LJ 	 LI 	 LsJIi JI C1112 Z17FP!!C,utLS ilL 

Lhe li11i of the direicuon contained. in Lie cadre sepa ra Lion poii.cv otherwise 

it wifi cause irreparable loss and injury to the appLicants. 

4.15 That this application is made bonafide and for the cause of justice. 

	

5. 	Grounds for relief (s) with legal provisions: 

	

5.1 	For that, the applicants are qualified SOG examination passed candidates 

	

C,n... s,aen.es4-n.., 	in,sr ,1 	•nnnr IT 	iJL 	LLILi.I_rLL LT_ I.LL I_CLL.L 	IJ. 	_IJAL 	'i_L 	iU_I. 	L  

1re avaliahie to the cdUre of Section L-3itacer with ettect twin 04.0i.2006 
since 4 of the officials has not accepted the offer of promotion in the cadre 
eli 	nrt.nn fil41r,%1. 	 ,i it'lL' t'1lfle Tn -nr'n-ic,  nf *SwLfln., 14lflfl 	 el 'i 

16.01- 2006 as such the present appcanis have aCq uifeCt  a valuable, legal 
and fundamental right for consideration of their promotion to the cadre of 

OA t)fip 

j7,-. +ht +k rdrg 	i--c-n i-el-et- 	a)zt 	111W iid  

tV ft 	fif%f •4 ii 	 ,L7I 
 VQ.UO.h0u13 ul Uh eidc$LjLL 	uuf L 4jIJLs.I WU1.i.Jit4 in Lii :umun1I 

cadre in the various establishments 0 1 the Accountant General in the 
TJ - 1th 	d-ai 	cren h; 	-r 	rlr-ne 	1nL- wt1i th 	tthi- ,- 

T_ 	el._ 	 ._ 	_IcL IthIueruU1 UI IUIIIULWII UI LIi dppnUixus LU U1 i.dUi Uj 	CLIUIi 

Officer as such giounds for nOn-consideration of promotion of the 

fl-w i'iire of SO  assil-med by t} A( I AR1-1" 	 li in C) 
1'.II... 	t.(UtW%pf iL_____t,.._ 	 - ii 	ULIU 	 I ILji ULLjI(tj)jt III ULt .Yt )I IL1Vi. 

V.-... 11.. 	-...-L.. 	.---.t... 	 L.. .. 	 T. A LA tALLL.., IL 	1J..L 	)II_I.4 	L.&LJ 	)L.A 1.". 	1LLL 	LLLL..& II. LL'L.LLaLLA I-_LI. 

!i.(b.UUb in U.A. iNo. 11/ UtJb has no relevancy or flni with the claim 

for cnnsidiration of nrornot-icm of the ;innhic;IntN to the cadre of Sectior 

LJ1 	 LjLI-J I-_LI. LIL 	ICI-ILLI-I-L LA.LLPI-.&I iii IC LLtILLC 	LILC 

respondents from posting and transferring the Group B officers who have 

fled the Original Application No. 115/2006 challenging the cadre 

Ct tILIAL k_LI_LU1.. V LI-AL I-CLL t_ -at. iJ,.J. ..n/1.jIJ LI-LLL S.) tILCi. 	—sequential I-IL L&Ci. 	ICLLLC 
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promotion of the applicants to the cadre of SO who are wiUng to avail 

promotion in any establishment of the North Eastern Region. 

5.4 	or that, non-consideration of promotion of the applicants to the cadre of 

SO ev"n after beirar declared successful in the rinorous SOC examination 
I-, 

held in the month of May 2005 and as such eagerly waiting for 

consideration of their promotion to the cadre of 50, being eligible and 

wd? within the zone of cortsidcralion, more so when at least 4 vacancies 

are available in the cache of Section Officer. 

5.5 T,.. 	 -- 	1 -------------- - ------- 1 	 . 	 . 
iUi• L1Ld, UL UiIiUU UI Lim 	 .iicuiL 	titj,tii. .eiCrrIj Pibbdill, Bul IU 

consider promotion of the applicants, on the pretext of issuance of the 

C1j11 	 1.'It) rW'JieT hj-I M 1Y2. 7flfl 	-re111 	tji fl's 1Y 9flflh n 

	

_e -.--------- 	-..- 	_t! -------- -1 	1:_ 	t, rtspct vi CAiSLui iroup D uincrs ULU UbU Un Utt tnegtct grvuiLu utL 

this Hon ble Tribunal has passed an order of stains quo in O.A. No 

I 1J'00h iQ I,io-hlv a rhifra rv. imf.ir  and iHpo1 and rnnhiiv fc thp £iehi.il --- --,-------------- 

Ljlcebil&UciL ct, InC CaLue Geparabuont UUL tnu Uit-cI UI bLuLub  

in no way standing in consideration of promotion of the applicdnts to the 

igbp ,f Spehzm flffie -r 

5.6 	For that, in spite of existence of at least 4 vacancies of Section Officer and 

e 4-., r r- ,tra T i-i 	•h 	4n..- 	.4,.  CLLO%J £..L 'V CC Vi. i..L CLIC C #CC CCa CVI V&C C i.LCt_CZ L V C.LLC i.;.i.t,J LLLLLZ&LLL CIC.aCk Ca I 	 I 

(Audit) Nagaland the case of the applicants for promotion has not yet 

been considered for promotion since February 2006 till date. 

5.7 	lor that, the applicants also made numbers of reresemations for 

consideration of ins promotion to the cadre 0f Section Officer in the 

x1snrLg available vacancies which was favourably recommended by the 

AG (A&E) Naaiand but the AG (A&E) Assam deliberately ignored the 

I CI111T (1 IIic. ThI1.1TtC f,1r V1 1114i CI14Z 1f cEh(11, 

- .i. f.. 	• 1 	 • 	I 	t ,i. 1 	. T 	- .1 	I P fi.f,, x,icer on me preielc.L 01 pen(tencv UI L).rt. INi. I L1  -vUO. 
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LL...- 	 i. jL.. 	 L.... 	 t 
'Ji. 	 WiLLtI  01 jF1JilJUJ1L J A.Le yJLLLU.tL .'J i.ie LAUJ 	Ji 

Officer in time wifi adversely the senIoriLy emoiujnent increment and 

rcm - i-ion nrocnrt for fh iw'F hiohr oiidp which will ciis 
—- 

iiUiv iAJ j.t. 

3.9 	For that there is a, specific instruction issued by the Govt. of India from 

tim fri fimi for hodino 	rmwn1lv fri nhti fhc (rivrntmnf 
--------------c --- ____i_-----__j ---------- 

- 	 .4. 	t. v w. 	L.It.W Ji /i.JLIWU..J1n J1& 	 '.1/ £(ii * \' LAiI 	i, 

• occurred in the promotional cadre hut the respondents in the instant, case 

dlihratp1v vioLitd the aforesaid irstrnciions of the ovt. of Trujia in 

-i 
LL,.Z L.LLL 	L1LL L tJL J.t. JLLtJ .J.JiL Ji. i& 

For fbf 1imir-iri- 1- 	im 	 riHei 	n -bc imml-k nt 

	

--'' 	tt"-" 	 '-'- 	'-t'•2 	 ta.: a.a:.. 

1 	 p. rafs/ 	 f 	 C 	 • 1 	 1 

r coruarv wuo m spi •tc or erstencc or v aciirlucs w me curu or ecuori 

Officer and as a result they have been alsp deprived of the 'benefit- of 

v-ic 	-acifr ni- firu i- itrc iirit tn fhce ecrhi 	Hnri nbllrr i1 1WDCl 

1 	.1 	a' 	 11 	 1 A 	1•. 	. 	 1 	1 	1 	 1 . a 	I • 	1 / A ( 	p. ftC:, ov LflC omptioiier all tuuto. enerLu VIUC, uLCU  JCJ-~(L!7 utCU  

_---.i- 	 _•___jL_ 	 A -. 	 _- --. 
1'J1 uLI UL 	 itLU,' 	i iuLt.,t ta. 	 FWili  

w.e.l. 04.02.2006 and also legally entitled to benelit 01 exercising options 

For nermanent nnctincr n',iianf In the cadre cpnaral-iuin riIrv 
— r — ,r 

Details of remedies exhausted. 
Tkt th ai 	iif iC11 	f111+ t1InT h;1Vg 	 ili fh ii - i 

i 	.1------------al-------------- - -----------__ ••i_ - -- 	 - 	tl 	al. - 
av Ci.LICLU.1t Ui CiIh.I. IL*.I 	.j.c ,,j 	.iii: c1JJ.L.Ld%Jv 	I.LLI.IZ!.t.IY Lt*.t.IA ttJ .LLte IIIJb 

apviicatioii. 

I. 	A-d-Atters not previously t1!el or penting with any otiwr (..otut 

The app]ieants further declare that they had not previously filed an 

	

TAT..- 4- D44 4- an. p.r C..44- L-tn'Cnaavs -'tnt, 	 tfl4- ttd* ft ny F p.4-I, ,si. '. ,4-i. nra 4-CT 
V £.La 	LJLjLL tJA. 	iLt V/L*_.L' 	.LLV 	J&j. 1 

 
IJI. CLLIV 	JLZA. 

or any otfler bench of the Inhunal regarding the subject matter of this 

applicatiOn nor any such application, Writ ?etition or Suit is pending 

before any of them. 



• 1' 

C 
i 2j 1cjAsj SOULiz-firt 1UL 

Under the fiicts and drcumstinces stated above, the applicants humbly 
prays that Your Lordships he pleased to admit this application, call for the 

	

,1.nfl 	 nriin 	 • •i, 	 • 	r ?fl LLL 	 t.... 	 t. 

Wflv the relict s) Sougtit br in this appflcation snail not he granteu cUlU On 

perusal of the records and after heath the parhes on the cause or causes 
flfl fl fl to 	 I ,ua 	.. nfr ' 

.L 

	

1 	That the Hon'l,le Tribunal be pleased to direct the respondents to hold the 

	

.1 	
. 	 • vi w consiutr inc prontonon or c appnui in tc .atuc ui 3ccuon, 

0  q--lcef with immedIate ett'ct in the eis1ip v1(1ncis of Se' lion Othcerc 
Tle1 to 	vr* 	 d- L- ti-if ple 

i I 	f.., 	 1 	Ct 	• C 	 ft,i ,ift  
W

.1 
lth 

Ii 
PiOlflonon4.1j UCrarn tli ht!bt VILLL IcLL IIO 	ii-,U).oU-O 	i1fl S'.tc 

benefit including arrear monetary arrear monetary benefit and seniority. 

.Z that We Hon bie 'tribunal be pleased. to declare that the pencEeicv 01 
Orleinal Atpiicaiio'n No 11.5/2006 and the intethn order dated 17. (15. 2006 

F' Lu ijj(i4j LtLuL&LUL. silt A( V ily UI 
C0fl5}ciej-a uon 01 promo uon of i.he apoilcants to the cadre of Sec Qon 

	

3.2 	the Honbje Tribunal be pleased to declare that the applicants are 
t' 	ri 	 ui' *' tk 	 ' 	•- 	ii rc i 	.r. 

	

-. -..--.--" -...--- 
".. 	_.1..---• •-'- 	"'"' .t'"L 1'--- A 

1 	 • 	 1- 	 Pt 4 Csti 
ic 	

P.ff,' 	1 C 	.1 	1 	1 	1 • 	' 

	

bUd.i t;IiUJ1 pw.ity u 	
uurc.t i1t LULL us.; .Pit.:I.Irjt:U w Um:t. L Llic 

respondents. to consider their option in the light of the cadre policy. 

	

.3 	Costs of the appilca Lion. 

	

3.4 	Paw other relief (s) to which the applicints are entitled as the 1-ion'hle 
NuM tiau  hum fit tw3 17 .  

	

9. 	!nteijn order nravpd fca 

I 
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LJUI £- 	iI.._lt'Y 	'JI 	 iJA)Ji. 	f.}JLL4JI i 	j/.i.'y 1J1 	IC iJiL.J VV 11L 

interun relief: - 

.i That the Hon'bie Tribunal be pleased to direct the respondents to consider 

the promotion of the applicants to the cadre of bection Officer as an 

fl,t.flCI1W 
lLtfl. ..tLZZ. 	 - 

- 

Q. Thit f}ui 14im'h1p Tvihiiva1 h 	itpspd hi rircf f-ho rp 	,cmdpnh fFf fhp 
- i 	 - 	- 

	 -- -- 

- 	 i 	- 

	

_-_ 	__1__1i 	_i 	1_ 	i_.. 	£ 	 j1.--------4-- 	£-... 
Ciity 	U 	ULLsY 	&ypil(U%Ji[ 	LUtLL jIUL 	 iu 101 ue 1b.JiIUtiL 	UJL 

consideration of the case of the applicants for prôvidiiig relief as prayed 

• fcir.  
( 

10. .......... 	....................
..................... ........... 

• 	 11. Paiticulars of the LP.O 
a •.: 	.,• 	,t,_ 

ifl Date of issue 
£.-- 
J1JLL. 

lv) Payable at 

+ 	 12. List of enc1osun 
-- 	i-.. 

Ei 	1V1 Lit Ui 

* 



VERIFICATION 

1- 	 e ,.. r 	. r, c r_, - . 	..s7 	.. 
, 	 i.iLt[F iwy. c, 'r- 	j•S £'U, 	 ct1'L.UL 	! 	Y-ccU, vV)kk..ili, ct 

Senior Accountant, O/o- The Accountant General (A&E), Naguland, 

T\J- Kn1iinii -  1J,i1nd arn,1icin1- 	7 in fhp inJ.int 	iie.f-inn duly 

..LL.4_ j_L1 LL j 4.L Lj.2 1 4UUdJIiLtU. UY U %JL1Liä LU VtJ.i.IV UL bLcti11IeiLI iLL LikleUU.,UJUIL t,1iLiicU 

application, do hereby verify that the statements uude in Paragraph I to 4 

h fr 19 rp friu 	nv lc nwlpdo-p nd thrc rnd in Prrrnh ------..-.-.- ......................----. - ............- ------------- r-- 

LI& AJ Lily .  L L U.AVLL. i4iiLi I ILLVt illJL 	 tlIiy LiLaLiiij. iUL. 

And I sign this verification cn this the I 	day of 	2007. 
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834 	s'.A.lY'S - ESTABLISHMENT AND ADN1ST° 	
C 

2.7 In Group 'A' and Group 'B' services/POStS, if none of the officers 

included in the DPC as per the composition given in the 
g ujtmeflt Rules is 

an SC or ST officer, it would be in order to co-opt a member belonging to the ch officer is 
SC or ST if available within the  Müils,DePaIeflt. If no su  
available within the Mini.stry,DePaI11L he may be taken from another 
MiniDePaeflt. 

S. * 
.S In the case of EB crossing.— 

PART–il 
FREQUENCY OF MEETINGS 

I The DPCs should be convened at regular annual intervalS to draw 
panels which could be utilized on making promotions against the vacancies 
occurring during the course of a year. For this purpose, t s essentia' for the 
concerned appointing authorities to initiate action to fill up the existing as 
well as anticipated vacancies well in advance of the expiry of the previous 

panel 
by collecung relevant documents like CRS. IntegtltY Certificates,. 

Senierity List.. etc., for placing before the DPC. DPCs could be convened 
every veal if necessary on a fixed date. e.g.. 1st April or May. The Ministriesi 
DeartmefltS should lay down a timeschedule or holding DPCS under their 
control and after laying down such a schedule the same should be monitored 
by making one of their officers responsible for keepIng a watch over the 
various cadre authorities to ensure that they are held regularlY. Holding of 
DPC meetings need not be delayed or postponed on the ground that Recruit, 
meat Rules for a post are being reviewediamefl- be filledi 
in accordance with the Recruitment Rules in force an the date 

j unless rules made sutsequentlY have been expresSlY gven retrospeCtive 
ef:ct. Since amendmentS to Recruitment Rules normallY have only prospec 

five aDplicatiOfl. the existing vacancies should be tilled as per the Recruitment 

Ruies in force. 
[Very often, action for holding DPC meeting is initiated after a 

vancy has arisen. This 
the fihling up of the vacancy 

causing dissatisfaction among those who are eligiblefor promOtiOlk .Itjna be 
ensured that regular meetings of DPCare held evety year for each categOr)Of 
posts so that an approved select panel is available in advance fr making 
promotions against vacancies arising over a year. I 

3.2 The requirement of convening annual meetings of the DPC should be 
disoensed with only ailer a certificate has been issued by the appointing 
u:hority that there are no vacancies to be filled by romotion. r no officers 

due for confirmation unng t e year in quesflofl. 	- 

- 	 -. 	
- 

See j...I.. datea -9-l998 at the id of this cTtzonjQr ..Iodel Calendar.] 

Lpt. ofFer 	Trg.O.M. No. 	11:3.9I 	D).d.2tCithC I3thMay, 1991. 
k  



- 	 To 
The Acountant General, 
Nagaland,Kohima 

Sub: Prayer for allowing options to be exercised in the event of separation of 
cadres of Group'B' staff in NE Region. 

Sir 

Kindly refer to my representation dtd.28th  February 2006 seeking grant of 
opportunity for exercisiug option as SOGE passed Sr Accountant in the event of 
separation of common Group 'B' cadre in NE region (copy enclosed). Although a 
considerable time has already been elapsed the fate of my representation is not known. 

That Sir, separation of group 'B' cadre in the region is now a certainty and 
fresh options are invited from all persons holding Group 'B' post in the common 
cadre. Sir, on my passing of SOGE 2005, 1 have also acquired the eligibility for 
getting into the Group 'B' cadre since October 2005 when the common cadre system 
existed in the region. My promotion was held up for none of my fault for last 6 (six) 
months probably for want of vacancy iry the common cadre. 

That Sir, on my passing SOGE during the existence of common cadre system I 
have been placed on the same footing as my other colleagues who had already made it 
to the cadre prior to actual separation and on that analogy, I believe I shall not be 
subjected to the deniaF'of benefits of exercising option for final placement on 
promotion. 

Under the circumstances, I would request you to take up the matter personally 
and move to the Cadre Controlling Authority as well as the Comptroller & Auditor 
General of India fbr favour of granting me an opportunity of exercising option for 
placement on promotion in the separate cadres arising out of the proposed cadre 
separation. 

Yours faithfu 

(Amp Roy) 'Li1 
-clflt 

Enclo: As stated above. 

Y44'rOC6

' ~p 
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The Comptroller & Auditor General of India, 
10 Bahadur Shah Zafar Marg, 
New Delhi 2. 

Through the Accountant General, Nagaland 

Sub : Application for seeking redresal against deprivation of promotion to SOs cadre and 
consequent denial of opportunity to exercise options for final placement. 

Respected Sir, 

I Sri Arup Rov.SOGE passed (2005 batch) Sr.Accountant of 0/0 the Accountant 
General,Nagaland beg to lay before you the following facts for your kind and sympathetic 
consideration. 

That Sir, when the proposal for separation of cadre in respect of Group 'B" officers in NE 
region was developing.. I have applied to the Cadre Controlling Authority to consider my case and 
allowing me to exercise option for final placement on the analogy that on my passing SOGE in 
2005. 1 have also acquired the eligibility of getting promotion to the Group 'B'cadre since October 
2005 when the common cadre system existed in the region. But my contention was rejected by the 
cadre controlling Authority I AG(A&E) Msam I on the ground that I have not yet promoted to the 
group 'B' post. 

That sir, I have passed SOGE in the year 2005 (October 2005) but as of now despite 
having vacancies I have not been considered for promotion to the post of SO(A&E). However, in 
January 2006,5(five) qualified candidates who had earlier refused promotion in December 2004 
had been promoted to available vacancies with validated period till 3 d  February 2006 for 
accepting the offer. Out of 5(five), 4(four) had not accepted the offer within the validated period 
and the posts till remain vacant. The Cadre Controlling Authority did not consider my case even 
when the seiiiors refused the offer and clear vacancies in the grade exists depriving me the benefit 
of getting promotion in combined cadre and thereby acquiring the right to exercise option in the 
event of separation of cadres. 

That Sir, my humble submission that by not considering my case for promotion in 
February 2006 to the vacancies arising due to refusal by my seniors without assigning any reason 
was not just, fair and transparent. 

In view of above facts, I would fervently request your benign self to interfere into the 
matter personally and to scrupulously take such action which can bring an appropriate justice in 
this regard, so that I can get a retrospective promotion to the combined SO's cadre at the earliest 
as well as opportunity to exercise option in the event of separation of cadre. 

Yours faithfully 

(Arup Roy) 
E,zclo: Promotion Order of 5(five)SOGE passed Candidates. 	 (L 'cUL1' 
Copy to: The Accountant General (A&E),Assam,Maidamgaon,Beltola,Guwahati - 29 for 

information and necessary action Please. 

uol~ 
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To 
The Principal Dircctor(Staff), 
Office of the Comptroller & Auditor General of India, 
10- Bahadu Shah Zafar Marg, 
New Dcliii - 2. 

Through the Accountant General,Nagaland. 

Sub Application for seeking redressal against deprivation of Promotion to SO's cadre as well as 
options. 

Respected Madam, 

In inviting a reference to the subject cited above I beg to lay before you the following facts for your 

s)mpathetic consideration. 

That Madam, I have passed the SOGE (A&E) in October 2005 and awaiting promotion to SO 

(A&E). a Group 'B' posts in the common cadre in NE region. Unfortunately, the reason for not being 

considered for promotion even after elapse of more than 8 months is beyond my comprehension. 

That Madam, the Cadre Controlling Authority of the Group 'B' cadre of the region of Guwahati 

seeks option for all those officers who have already got promotion to the cadre for final placement in the 

event of separation of cadres. But in this process I was not given an opportunity for exercising my option 

even though I have been in line for getting promotion to the cadre. 

That Madam, my simple presumption is that since I have acquired the eligibility of being promoted 

to the grade before actual separation of the common cadre, if finally held, I deserved to be given a chance of 

exercising my option for final placement in the event of actual separation of cadre to be done at any later 

stage and this would be the only fair and just course of action in my case. 

My presumption is based on the fact that on my passing SOGE during the existence of common 

cadre system I have been placed on the same footing as my other colleagues who had already made it to the 

cadre prior to actual separation and on that analogy, I believe I shall not be subjected to the denial of benefits 

of exercising option for final placement on promotion. 

Further I would like to refer to the promotion order no.242, dtd.18.0I .06 issued by CCA,Guwahati 

where 5 eligible candidates seniors to me in line who had earlier refused promotions in December 2004 had 

been promoted on 18.01.06 to available vacancies with validity period of accepting the offer till 03.02.06. As 

per the order, if the promotion is not accepted within 03.02.06 their offer of promotion would be treated as 



-- 

9,/
cancelled, Out of the aforesaid five candidates, four candidates did not accept the offer in 
time and as such, other qualified wait listed candidates should have been considered for 

4, promotion against those vacant posts but in the instant case that was not done as of now. In 
these connection. I would like to refer to the response of my representation dated 29.5.2006 
received from CCA. Guwahati wherein it is stated that options were called for from all Group 
B officers in common cadre as per circular for cadre separation issued on 30.3.2006 and no 
promotion have effected afler cadre separation policy was issued on 30.3.2006. Now, my 
assumption is that my senior's promotion order has been expired on 3.2.2006 before the cadre 
separation policy was issued on 30.3.2006, but the CCA. Guwahati did not consider my case 
in between the periods of 54 da>s  in between the expiry date (3.2.06) of offer and issuance of 
cadre separation policy (30.3.06). 

In view of above facts. I would request your benign self to look into the matter which 
can bring an appropriate iustice in this regard so that I can get a retrospective promotion to 
SO's cadre at the earliest as well as opportunity to exercise options in the event of separation 
of cadre. 

Yours faithfully, 

(Arup Roy) '-tT 
Lnclo: Pro nw/loll order's of 242.i/td. 18.01.06 

Copy to: The Accountant General (A&E),Assam, Maidam2aon. Beltola. 
Guwahati-29 for information and necessary action Please. 



OFFICE OF THE ACCOUNTANT GENERAL (A&E)'ASSAM, MAIDAMGAONL 
BELTOLA, GUWAHATI - 781 029. 

Admn.1 Order No. 242 	 January 18, 2006 

Without prejudice to the claim of their seniors and also subject to the condition 
that their seniority in the cadre of Section Officer will be fixed later, the following 
officials are hereby promoted to officiate as Section Officer(Group-B Non-Gazetted) in 
the scale of pay of Rs. 6500-200-10500/-p.m. w.e.f. the dates they take over charge in 
the offices as shown aoainst their names. 
SI. Name Office to which Office to which -. - 

No I  Shri/Smti Attached  posted 
I Nepal Ch. Biswas Sr. D.A.G. (A&E) Sr. D.A.G. (A&E) 

Tripura ,Agartala Tripura,Agartala 
Basudev Mandal A.G. (A&E) Assam, A.G. (A&E) 

Guwahati Meghalaya, Shillong 
03 	Dilip Gupta A.G. (A&E) Assam, Sr. DA.G. (A&E) 

Guwahati Manipur, Imphal 	- 

04 	Susanta Chaudiwr. 	 A.G. (ME) Assam. Sr. DA.G. (A&E) 
Guwahati Manipur ,  Imphal __-  

05. 	Pulok___ Ch. Sen 	
___ 
	 A.G. (A&E) Assam. Sr. DA.G. (A&E) 

Guwahati Manipur, Imphal 

The officers are liable to be transferred and posted to any of the offices of the 
Accountant General (A&E) in Assam , Nagaland, Tripura, Manipur, Meghalaya etc.. 'Or 
any other offices likely to be opened in future in the North Eastern Region. 

On promotion they will be placed on probation for two years. 

On their promotion, the officers 
matter of fixation of their pay within one 
22(1 )(a)( 1). 

The officers are required to intimat 
or not within 03-02-06 positively, failing 
refused. 

The 

are required to exercise option, if any, in the 
month in terms of G.I.D. No. 19 below FR- 

e this office whether they accept the promotion 
which their promotion will be treated as 

[Authority: AGs order dated 18-01-06 at p/32N of file no. Sr. DAG (A)/Panel/SO/2004 ) 
	'4 

Sd!- 
Sr. Deputy Accountant General (A& VLC) 

Memo No. Admn.1/3-5/2004-05/3625 	 January 18. 2006 

Copy forwarded to: 

The Comptroller & Auditor General of India, 

10- Bahadur Shah Zafar Marg, 

Indraprastha Head Post Office, 

New Delhi-hO 002 

sd/- 
Sr. Deputy Accountant General (A& VLC) 



/ 
To 	

The Principal Director(Staff), 
Office of the Comptroller & Auditor General of India, 
10- Bahadu Shah Zafar Marg, 
New Delhi - 2. 

Through the Accountant General, Nagaland. 

Sub: Application for, seekin2 redressal a2ainst deprivation of Promotion to SO's cadre 
as well as options. 

Respected Madam. 

In inviting a reference to the subject cited above I beg to lay you the following facts 

for your sympathetic consideration. 

On my passing of SOGE in 2005, when the common cadre system existed in NE 

region I have acquired the eligibility fQr getting promotion into Group "B" cadre. So I have 

been placed on the same footing as my senior's before cadre separation implemented for final 

placement. 

Secondly. I would like to refer the promotion order no.242, dtd.18.0l.06 issued by 

CCA, Guwahati where 5 eligible candidates who has earlier refused promotions in December 

2004 had been promoted to available vacancies with validated period till 03.02.06. As per the 

order if the promotion is not accepted within 03.02.06 their promotion will be treated as 

cancelled. Among 5 eligible candidates 4 eligible candidates have failed to report in time and 

as such other qualified wait listed candidates should have been promoted against those 

post(s). In these comection I like to refer the response of my representation dtd.29.05.06 

received from CCA.Guwahati wherein it is stated that options were called for from all Group 

B officers in common cadre as per circular for cadre separation issued on 30.03.06 and no 

promotion have effected after cadre separation policy was issued. Now my analogy is that my 

senior's promotion order has cancelled on 03.02.06 before the cadre separation policy issued 

on 30.03.06. The CCA,Guwahatj did not consider my case in between the interim periods of 
54 days for none of my fault and depriving me the benefit of getting promotion in common 

cadre and thereby acquiring the right to exercise option. 
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Thirdly, if the CCA, Guwahatj has treated me as the separate cadre then I have to be 
Considered eligible for promotion from November 2005 but due to the existence of common 

cadre in NE region I have been to deprived from my due benefits in time. So, in that juncture 
I wish your utmost preference in this regard. 

In view of above facts, I would request your benign-self to look into the matter 

which can bring an appropriate justice in this regard so that I can get a retrospective 

promotion to SO's cadre at the earliest as well as opportunity to exercise options in the event 
of separation of cadre. 

faithfully, 

(AsDey) 

Enclo:Promotjo,, Order's of 242,dtd 18.01.06. 
Copy to: The Accountant General,(A&E) Assam, 

Maidamgaon, Beltola, Guwahati 29 for information and necessary action Please. 
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CIf -.i- 
OFFICE OF THE ACCOUNTANT GENERAL (A&E) 'ASSAM, MAIDAMGAON, 

BELTOLA, GUWAHATI - 781 029. 

Without prejudice to the claim of their seniors and also subject to the condition 
that their seniority in the cadre of Section Officer will be fixed later, the following 
officials are hereby promoted to officiate as Section Officer(Group-B Non-Gazetted) in 
the scale of pay of Rs. 6500-200-10500/-p.m. w.e.f. the dates they take over charge in 

-,,'sr,n 	 inctihnirnnmac nrr 

t Name Office to which Office to which------ 

No Shri/Smti Attached posted 

01 Nepal Oh. Biswas Sr. D.A.G. (A&E) Sr. D.A.G. (A&E) 
Tripura,Agartala . Tripura,Agartala 

02. 
_ 

Basudev Mandal________  A.G. (A&E) Assam, A.G. (A&E) 
Guwahati Meghalaya, Shillong 

03 Dilip Gupta A.G. (A&E) Assam, Sr. DA.G. (A&E) 
Guwahati Manipur, Imphal 

04 Susanta Chaudhur A.G. (A&E) Assam. Sr. DA.G. (A&E) 
Guwahati Manipur, Imphal 	J 

05. Pulok Ch. Sen A.G. (A&E) Assam, Sr. DA.G. (A&E) 
Guwahati 	. Manipur, Imphal 

The officers are liahle to be transferred and posted to any of the offices of the 
Accountant General (A&E) in Assam , Nagaland, Tripura, Manipur, Meghalaya etc., or 
any other offices likely to be opened in future in the North Eastern Region. 

On promotion they will be placed on probation for two years. 

On their promotion, the officers 
matter of fixation of their pay within one 
22(l)(a)( 1). 

The officers are reauired to intimat 
or not within 03-02-06 positively, failing 
refused. 	— 

The transfer is in public interest 

are required to exercise option. if any, in the 
month in terms of G.I.D. No. 19 below FR- 

e this office whether they accept the promotion 
which their promotion will be treated as 

Authority: AG's order dated 18-01-06 at P/32N  of file no. Sr. DAG(A)/Panel/SO/2004] 

- 	 sd/- 
Sr. Deputy Accountant General (A& VLC) 

Memo No. Admn.1/3-5/2004-0513625 	 January 18, 2006 

Copy forwarded to: 

The Comptroller & Auditor General of India, 

10- Bahadur Shah Zafar Marg, 

Indraprastha Head Post Office, 

New Delhi- i 10 002 

sd/- 
Sr. Deputy Accountant General (A& VLC) 

%clmn.i. Order No. 242 January 18, 2006 
"X 

S.-, 
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To 
The Principal Director(Staff), 
Office of the Comptroller & Auditor General of India. 
10- Bahadu Shah Zafar Marg, 
New Delhi - 2. 

Through the Accountant Gcneral,Nagaland. 

Sub : Application for seeking redressal against deprivation of Promotion to SO's cadre as well as 
options. 

Respected Madam, 
In inviting a reference to the subject cited above I beg to lay before you the following facts for your 

sympathetic consideration. 

That Madam, I have passed the SOGE (A&E) in October 2005 and awaiting promotion to SO 

(A&E), a Group 'B' posts in the common cadre in NE region. Unfortunately, the reason for not being 

considered for promotion even after elapse of more than 8 months is beyond my comprehension. 

That Madam, the Cadre Controlling Authority of the Group 'B' cadre of the region of Guwahati 

seeks option for all those officers who have already got promotion to the cadre for final placement in the 

event of separation of cadres. But in this process I was not given an opportunity for exercising my option 

even though I have been in line for getting promotion to the cadre. 

That Madam, my simple presumption is that since I have acquired the eligibility of being promoted 

to the grade before actual separation of the common cadre, if finally held, I deserved to be given a chance of 

exercising my option for final placement in the evnt of actual separation of cadre to be done at any later 

stage and this would be the only fair and just course of action in my case. 

My presumption is based on the fact that on my passing SOGE during the existence of common 

cadre system I have been placed on the same footing as my other colleagues who had already made it to the 

cadre prior to actual separation and on that analogy, I believe I shall not be subjected to the denial of benefits 

of exercising option for final placement on promotion. 

Further I would like to refer to the promotion order no.242, dtd. 18.01.06 issued by CCA,Guwahati 

where 5 eligible candidates seniors to me in line who had earlier refused promotions in December 2004 had 

been promoted on 18.01.06 to available vacancies with validity period of accepting the offer till 03.02.06. As 

per the order, if the promotion is not accepted within 03.02.06 their offer of promotion would be treated as 



my fault and depriving me the benefit of getting promotion in common cadre and thereby acquiring the right 

to exercise option. 

In view of above facts I would request your benign self to look into the matter which can bring an 

appropriate Justice in this regard so that I can get a retrospective promotion to SO's cadre at the earliest as 

well as opportunity to exercise options in the event of separation of cadre. 

Y(As 

(Ashi 	. e 

Copy to: The Accountant General,(A&E) Assam, 

Maidamgaon,Beltola,Guwahati 29 for information and necessary action Please. 



The Comptroller & Auditor General of India, 
10 Bahadur Shah Zafar Marg, 
New Delhi - 2. 

Through the Accountant General, Nagaland 

Sub : Application for seeking redresal against deprivation of promotion to SO's cadre and 
consequent denial of opportunity to exercise options for final placement. 

Respected Sir, 

I Sri Akum Chuba,SOGE passed (2005 batch) Sr.Accountant of 0/0 the Accountant 
General.Nagaland beg to lay before you the following facts for your kind and sympathetic 
consideration. 

That Sir, when the proposal for.separation of cadre in respect of Group 'B" officers in NE 
region was developing,, I have applied to the Cadre Controlling Authority to consider my case and 
allowing me to exercise option for final placenient on the analogy that on my passing SOGE in 
2005. I have also acquired the eligibility of getting promotion to the Group 'B'cadre since October 
2005 when the common cadre system existed in (lie region. But my contention was rejected by the 
cadre controlling Authority {AG(A&E) Asaiii} on the ground that I have not yet promoted to the 
group 'B' post. 

That sir, I have passed SOGE in the year 2005 (October 2005) but as of now despite 
having vacancies I have not been considered for promotion to the post of SO(A&E). However, in 
January 2006,5(five) qualified candidates who had earlier refused promotion in December 2004 
had been promoted to available vacancies with validated period till 3 d  February 2006 for 
accepting the offer. Out of 5(five), 4(four) had not accepted the offer within the validated period 
and the posts till remain vacant. The Cadre Controlling Authority did not consider my case even 
when the seniors refused the offer and clear vacancies in the grade exists depriving me the benefit 
of getting promotion in combined cadre and thereby acquiring the right to exercise option in the 
event of separation of cadres. 

That Sir, my humble submission that by not considering my case for promotion in 
February 2006 to the vacancies arising due to refusal by my seniors without assigning any reason 
was not just, fair and transparent. 

In view of above facts, I would fervently request your benign self to interfere into the 
matter personally and to scrupulously take such action which can bring an appropriate justice in 
this regard, so that I can get a retrospective promotion to the combined SO's cadre at the earliest 
as well as opportunity to exercise option in the event of separation of cadre. 	r / 

You fitl 
' I 

(Akum Cl a) 
Enclo: Promotion Order of 5(five)SOGE passed Candidates. 
Copy to: The Accountant General 	

- 29 for 
infomiation and necessary action Please. 

PJ-4~1 	Ir pt~ J~ 

ri 
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P.M. JOHRI 
-- 	

- 	 D.O.No.AGN/Sep. Cadre/2005-06/ 3 ( 2 
Dated the 29 11,  March 2006. 

Subject: 	Separation of cadre in Group 'B' Cadre in North Eastern 
Region. 

Dear 	 1 . 

I am forwarding a representation received from a S.O.G. 

Examination passed candidate for your consideration. He has passed 

SOG examination and is awaiting promotion as S.O pending vacancies in 

Group 'B' cadre. 

Since the separation of cadre is to be carried out, those 

candidates who have passed along with other SOG examination 2005 

candidates but could not be promoted due to no vacancy in the cadre,-

cannot take the benefit of applying ef option. 

I feel that the option may be obtained from those SOG 

examination passed candidates also who have not been promoted. I am 

enclosing his representation with my letter for suitable action: 

Thanking you, 

Yours sincerely, 

To 

Shri Bhajan Singh 
• . Accountant General (A&E), Assam, 

Beltala, Maidamgaon, 
Guwahati. 

,dorl, 	
V~ 



7 !. 

R"M)ohri : 
Accountant U 1,Nagaland 	.. 

D.O.NO.AGN/SECTTIM1SC/2005'06/ c03 
Dated the 29ih  May 2006. 

I )t.ar Shri 

I am enclosing representations of SIShri Arup Ro, Ashim Kuniar De. 
and Akum Chuba, Sr. Accountants who have passcd SOG cxaiiiination 2005 and are 
aaiting for promotion to the post of Section Officers. As they are not getting promotion 
in Combined cadre, they are not gcuing the opportunity to exercise option in the event of 
Separation of Group 'B' Cad reS. 

I would like to refer the promotion orders dated I 8 January 2006 issued 
by the CCA ;hcrc 5 officials have been promoted as S.O but 3 oflcials have not yet 
reported to the coqcerned oflices within the specific time. As per orders if the promotion 
is nol acceptc within 03.0:2006 their promotion vilI be treated as cancelled. Since 
these three officials have failed to report in time other qualified wait, listed officials 
should have been 'promoted against those threp posts, whereas no further promotion 
orders in respect of other wail listed candidates has yet been issued from your office. 

would, therefore. request you to consider theirt to exercise option 
pending promotion to the SOs cadre in the cvdnt of Separation ol Group B' cadre to 
avoid any litigtion in the matter. 

Yours sincerely, 
Sd!- 

Shri Bhajan Singh 
Accountant Genera! (A&E), Assam, 
Maidamgaon, Beltala, 
('JUWAHATl —781 029. 

NO.AGN/SECT17M1SC/200506,! C cy 
	 Dated the 29th  May 2006. 

Copy to Ms Mamta Kundra, Pr. Director (Staff), Office of the Comptrol 
and Auditoi General of India, 10. Bahadur Shah Zafar Marg, New I)clhi - 100 002 
infonrtation.  

Accouflt%Difl JcK12 
— 

- - 	-I; - 



3 7-  
Accountant General (A & E) Assam 

iki, l-o 

Maidamgaon, Beltola, Guwahati-78102 

D.O. No: Sr. DAG(A)fPaflel/S.O./2004/52 
BHAJAN SINGH 
	

Dated Guwahati the 2uid June, 2006. 

C b S 

Dear 

Please refer to your letter D.O. No.AGN/Sectt/Misc/2005-06/63 

dated 29.5.06 regarding forwarding of representations of SIShri A'up Roy, 

Ashim Kumar Dey and Akurn Chuba, Sr. Accountants who have passed 

SOGE 2005 and are awaiting for promotion to the post of Section Officer. 

As per Cadre Separation policy for Group 'B' Officers, options were called 

for from all the Group B' officers in the conunon cadre as per Circular foc 

Cadre Separation issued on 30/3/2006. Any further promotions to the cadre 

of Section Officers have not been effected after the Cadre Separation 

Policy was issued and options for permanent posting from all the staff 

were called for. As per OA No.115/2006 filed by certain Croup B' staff of  

the common cadre in Hon'ble CAT, Guwahati Bench, the issue of cadre 

separation is presently sub-judice and the Hon'ble CAT, Guwahati Bench, 

has issued status-quo order on the ease presently. 

Keeping these issues in mind, it has been decided to maintain status-

quo till the decision from Hon'ble CAT. Guwahati is communicated. This 

may kindly be communicated to S/Shri Ai1ip Roy, Ashim Kr. Dey and 

- 
- 	Akum Chuba. 	 w- 

Yours sincerely, 

Shri R.M. John, L4&AS, 
Olo the Accountant General (A&E) Nagaland, 
Kohima: 797 001. 

Phone: (0361) 2302956(0) Fax: (0361) 2303142 *E-mail agaeasm1sancharnet.in 
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0111.ICE OV 11 11 COMMi)Lll' & AU1)FIOR GENERAlS O1 Ni)1A, 
BA! IAI)URSI IA! I 7FAR MARC,, NEW 1)ELIU-1 10 002. 

-- ---- - 

': 1 44-N( E(A!P)I 17-2004 	
Dated: 24.03.2006 

hit 	 ( 	'i'i at 

; hUkint',. 

Sub - 	Set trutl,ii of çonhtIlU 
ih e of (rolp 'B'. Ohiluers In the A&E nod 

('lvii ,A,iuiii ( ) tliuc ii North I.:t'.t Uvj'ioti. 

SIr, 

I am to foiivard hcicwith thc policy For separation of CUIIIIUUU cadic of 

Group 13' ofliccrs in the A&E and Ci\l Audit ulliecs in Notili 1Lst 
KciOU al(Jtlg\Vith a 

format of option lorm. it ms rcqt1CtCd that Ii CII optionS may be Obtained Ii ow all the 

cxistinR Gi'otip '13' oJiicCrs bClOh1[itlg to CoInlnOI cadre under your cadm c conUol For 

1)CflhI.tUCNt tiallilci' to the (:ivil Ainlil oliftel iii I ioth East I 	iomm iiitil,m;iIiiO', them the 

cadic sticligth of each otliec and they way I: allocated to the collcellied olticc'1 

ba 	of then cIiiOriIy_CU1 oPtions cNcrCll by lhcm as pci ,  jllstniCtioil contained in 

para .3 of the policy. 

ilie jUlliOI ()tIiClS III caII COIIC v.'ln 	FC 1101 lIkely it tIC acCOiiiIUod1lC(l 

the C00ccnicd olIjeCS 
as per options excised by titcmn may be pOstC(l oil deputation 

basis to the (IclicIt ofliccs as per jJlNtfliCti011.5 cuiit.iincd in para 4 of thc policy.  

The action taken i)Oi t should he CIIt tolls by 15-05-2006. \Vc intend to 

have the separalC(l cadres in place as on 01-06- 20(16. 

Caveat in ilic aI)I)rol)IialC cuUJ s of jdldicaRiiC may be bled UI cniisultatl()fl 

vtli your staiidinl, councls. 	 - 

'\'outs laitliluhly, 

L,ictu: As above. 

(Iviamitall F\umar) 
Assistant Ci iniptro!tcr and 

Auditor General (N) 

1- 
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• 	 "iv•( 	,. 

I'nIicY for %clingatiml of conilnoli cndre of GrmlI) 11' otlIcers 
iii the A& I. itiil flvll AudIt 011ici's In N. E. l(qIou. 

)iic (line ptuIu liii at ,iliuii to ,t p.uticuLu oil ice may bC calkd fol funii the 

CX (ii ig G iou p oIl icci .s belonging to common cadre by the pi cscnl cadre 
controlling authorities i.e. PAG (Audit) Mcghalaya etc., Shillong and AG 
(A&E) A'.iui. (;ti•.mati. The optces.chall be required to indicate their 
picfciciicc. 

_j• • 
11 

\1 •icailcics iii combined cadre may he pi opom tionately distnbu(cd among all the 
coiicciiicd otliccs and time existing st.ff may be allocated to various offices 
agaiims time rcquircd strength i.e. sanclioncd strength minus vacancies 
pioporlionately distributed in each cadre. 

III 	l'e,ni,ument posting of Group 1 I' of ficcis of COIIIIIIOII catli C I'?II 1 S 1  the required 
strength of various Civil AuditlA&E ofltccs shall be made by the rcspcctive 
cadrc controlling authorities strictly on time basis of tlmc seniority of the ofliccrs, 
who have cxcrciscd their option for allocation to such ofliccs, iIlCsl)CcI1VC of 
their base of lice. 

IV 	If the number of optccM for a patfictilar oflicc is more than the requircd Parcrigt1i 
of that oflicc, the excess persons in each cadre (SAO/AO/AAO/SO), who can 
not be accommodated in time ofliec of their picfcrcncc against thc rcquirc(l 
strcimgth of that office as per their sciiioiity, shall be posted on deputation basis 
to the of lice viz. deficit of bees. f suflicient volmimmtcems arc not available for 
such pos(mg oil deputaton basis time junior most persons in excess of rCquhred 
strength in each cadre shall he sent to deficit of lice On deputation liai. No 
willingness shall be necessary for this PiJI1)OSC but (lcpu(ation allowance shall be 

payable. 1 lowcvcr, they may be asked to give their prckicimcc foi such posting 
mcimtioning the namucs of deficit (Ill iccm and as I ar a:m 1)oSSil)lc they may be 
posted to such (Idicil offices mmii (lie basis of,  (heir seniuc ily and i" dci dice p,ivcn 
by them for this puiiwsc. 11m l)C1 soils shall be posted to the ofhice of their 
choice on time basis of their SCiliOFit)' Oil aVaitZlt)ility of subsci1ucnt vacancies 
igai1mst the required strength in such offices. The surplus optccs shall also form 
part of time cadic of their oflicc4Oi vinclm option was cxcmciscd by thicum. 

II lime number of opices for a pim ticular of lice is less thaim time snneiioncd strength 
of,  that oil icc all the oplccs shall be allocatc(l to that 0111cc. lime remaining 
vacancies shall be filled up by deputation of,  surplus optccs as per guidelines 
laid dowim at IV above, The vacancies am -i.sing due to repatnahion of thc 
dcpoi(;mtioni.sts to time oflicc of their choice will be hllcd up by (he coimcciiieoh 
ofliecs as per pi'oisiomis contained iii the Rccruitnmeul Rules for the concerned 
Posts. 

VI 	i'hc promotions to Group 13l posts after time separation of cadre shall be made 
by the concerned oflices from amongst the eligible oflicers of their office. 
1 Iowcvcr, in surplus offices no furthcr I)ronotion will be made till all tlmc 
surplus optccs posted to deficit of flees on dcput.itioii Imasis ai c aceommmmnodatcd in 
these offices. 

VII 
	Direct recruitment will be done iii the deficit offices only against time requisition 

already placcWto be placed to Staff Selection Commission. 
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' FICE OF THE ACCOUNTANT GENERAA&E) ASSAM, GUWAIAJ'I 

Circular on CathSqjri9!z 

Circular No.AG/Sep/Gr.'B'12006/14 I 	 , 	 Dated 30/3/2006 

Headquarters office has decided to separate the common Group 'B' cadre from Section 
Officers to Sr. Accounts Officers in the A&E offices of the N.E. region hither to controlled by 
the Accountant General(A&E) Assam, Guwahati. 

II. The offices to which the staff may exeree their one time 	option are the A&E offices at 
Assam, Meghalaya, Manipur, Tripuia, Na?aiand and the newly created'officcs of Mizoram 
and Arunachal Pradesh. 

l[I.. The separation of Group.'13' cadres would be in accordance with the following criteria :- 
IV.. The existing staff may be allocated on permanent posting against the required strength on the 

• basis of the soniority of the officers who have exercised their option for allocation to such 
offices, irrespective of their base office. 

V. If the number of optees foraparticularofçj..c is more than the required strength of that office, 
the excess persons in each cadre (SAO/AO/AAO/SO),who can not be accommodated in the 
office of their profcrcnce against the required strength of that office as per their seniority, 
shall be posted on deputation basis to the ofuice for which number of optces is less than the 
required strength of that office viz deficit oUfices.1f sufficient volunteers are not available for 

• 
such posting on deputation basi;, the junior most persons in excess of required strength in 
each cadre shall be sent to dacit office on deputation basis. No willingness shall be 
necessary for this purpose but de'utation ajiowance shall be payable. However, they may be 
asked to give their preference for such posting mentioning the nam 	of deficit offices and as far as possible they may he posted 	such deficit offices on the basis of their seniority and 
pre(erence given by them for this purpose. -T)46 persons shall be posted to the office of their 

• choice on the basis of their seniority 	ailth'ility of subseaucnt vacancies nainst the required scngth in such offices. The snrphi.s optecs shall also form partof the cadre of their 
office Lbr which option was excrcised by 	an. 

Vt. If t.o number of optecs for a particular otliet.' is less than the sanctioned strength of that office 
all the optees shall be allocated to that office. The remaining vacancies shall be filled by 
deputation of surplus opicos as per guidelines laid down at V above. The vacancies arising 
due to repatriation of the deputalionists to the office of their choice will be filled up by the 
concerned offices as per provisions contained in the Recruitment Rules for the concerned 
posts. 

 The promotions to Group 'B' trusts afier the separation of cadre shall be mode by the concerned offices from amon gst the eligible officers of their office. However, in surplus 
offices no further promotion will be made till all the Surplus optces posted to deficit offices on 
deputation basis are accommodated in these offices. 

 S  

Direct recruitment will be done in the dcfcit offices only against the requisition already 
placed/to be placed to Staff Selection Commission. 

 With 	 me a view to implement the above sche 	of separation of cadres of Group '13' posts, all 
the present Group 'B' Officers (Section Officers to Senior Accounts Officers including those ''ii dc'iu;jti,ii 	utd on foreign service) of 1;1 : s office arc herebby directed to exercise their options in the enclosed "F 	4U''lOFOpfJ4_)N" 	and submit the same to the Senior Accounts Oflicer/Adma. of this office i!yj' April 	j6 posit ivchr, He should also prepare a list of officers 	leave on 	and ensure setiding of this circular with 'Option Form' to them by Registered post. 

Yt 
	

Sr. Dy. Accountant General (Admn.) 

-4 
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ACCOUNTANT GENERAL (AUDIT) 

- ss oo 

NAGALAND: KOHIMA -797 001 

Tel: (0370) 2243117(0)2244787(R). Fax: 2244788 

I).O.N0.AGN/SECT1'/M lSC/2OO5-0( 79 
Dated the 9 t1'  June 2006. 

[)earShri £L10, 
1 ant enclosing representations of S/Shri Arup Roy, and Ashim Kurnar 

Dey. Sr. Accountants who have passed SOG examination 2005 and are awai1in 
promotion to the post olSection Officers 

I would like to refer the promotion orders dated I 8th  January 2006 issued 
by the CCA wherein 5 officials have been promoted as S.O but 3 officials have not vet 
reported, to the concerncd offices within the specic time. As per orders if the promotion 
is not accepted within 03.02.006 their promotion will he treated as cancelled. Since 
these three officials have failed to report in time and as such other qualified wait listed 
officials could have been promoted against those three posts, whereas no furh 
promotion orders in respect ol' bluer wait listed candidates has yet been issued from your 
office. 

I would. therefore. request you to consider their case of PrOrnOtioIl as 
as allow them to exercise option to avoid an liiiurc litigation in the matter. 

Yours sincerel'. 

Shri Bhajan Singh 
Accountant General (A&N). Assam. 
Maidanigaon, Beltala. 
GUWAHATI - 781 029. 

. 	 . 
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i.: TRIBUNAL 

GtJWAH AT! EENCH: GIJWAHATI 

(An application under Section 19 of the Administrative Tribunals Act, 

00 
0. A. No. 	' \ /2006 

Shri Ashim Kumar Dey & Ors. 

-Vs- 
ii 

Union of India and Others. 

LIST OF DATES AND SYNOPSIS OF THE AI'PL1CATI0N 

All the 3 applicants were initially appointed as Clerk-cum-Typi 
the establishment of Accountant General (A&E) Kohiin They 
thereafter promoted to the cad.re of Accountant and further promote 
the catire  of Sr. Accountant. They are now working as Sr. Accountant 
posted in the office of the AC (A&E) Nagaland, Kohmia. 

May 2005- Applicants being eligible and qualified. employees, appsared in th 
Section Officer Grade Examination (for short SOG examination 
held in the month of May 2005 and came out successful as suci 
they have attained eligibffity for consideration of their promotion if 
the cadre of Section Officer. 

Accountant General (A&E), Assam, Cuwahati conductec 
DPC for filling up of 5 vacancies of Section Officers during 1h 
recruitment year 2005-06. 

18.01.2006- On the basis of recommendation of DPC 5 Sr. Accountant wcr 
promoted to the cadre of Section Officer (Cr. B non-gazetted) in th 
scale of Es. 6,500-10,500,' - vide order dated 18.01.06. It is stai.ed ii 
the promotion order dated 18.01.06 that the promotee officers ar 
required to intimate the office, whether they accept the promotiok 
or not within 03.02.06 positively 1  failing which their promotion wiJ 
be treated as refused. 

28.02.06 29.05.06, 09.06.06- 	Applicants 	submitted. 	representatior 
addressed to the respondent No. 1 and 3, seeking grant 
opportunity for exercising option as SOC examination passed S 
Accountant in the everf paiaonocommonGr.' cae 
NE region. They also stated in their representations that 
employees did not accept promotion when the same was offered 
them within the validity period i.e. still 0102.06 in terms of tl 
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promotion order dated 18.01.06 but in spite of existence of clear 
vacancies, the applicant have been deprived in getting promotion 
in combined cadre and thereby acquiring the right to exercise 
oon in the event of separation of cadres and prayed for grant of 
retrospective promotion to the combined Section Officer's cadre at 
the earliest as well as for providing opportunity to exercise option 
in the event of separation of cadre. 	(Annexure- 2 Series) 

2903.06, 29,05.06- AG (A&E) Nagaland after receipt of the representations 
from the applicants forwarded the same to the AG (A&E) Assaim 
In his forwarding letter the AG (A&E) Nagaland has dearly 
expressed his opinion with the rcqucst that option may be allowed 
to exercise from this SOC examination passed candidates also who 
have not been promoted. AG (A&E) Nagaland also requested AG 
(A&E) Assam to consider promotion of wait listed candidates 
against the 3 posts where 3 employees did not report for promotion 
within 03.02.06 and also requested promotion order of those 
candidates may be treated as cancelled since they have not 
accepted the promotion. 	 (Annexure- 3 Series) 

02/5.06.06- AC (A&E) Assam. Cuwahati wrote a D.O letter to the AG (A&E) 
Nagaland. Kohima with reference to the representation of the 
applicants and other similarly situated employees any Luther 
promotion to the cadre of Section Officer have not been effected 
after the cadre separation policy was issued and option for 
permanent posthig from all the staffs were called for. It is further 
stated in the said D.O letter that in view of filing an O.A No. 
115/2006 by certain Cr. 'B' staff of the cominon cadre in the 
Hon' ble CAT, Guwahati Bench the issue of cadre separation is 
presently subjudice before the Hon'ble CAT where status quo order 
was issued. Therefore, it has been decided to maintain status quo 
till the decision from Hon'ble CAT, Guwahatj Bench is 
communicated and it was further requested to inform the aforesaid 
decision to the applicants. 	 (Annexure- 4) 

24.03.2006/30.03.0 	Comptroller and Auditor General of India, New Dethi 
issued cadre separation policy and circular order dated 30.03.06, 
which have no relevancy or lilik with the consideration of the 
promotion of the present applicants. 	(Annexure- 5 and 6) 

I 	09M6. 2006- Accountant General (Audit) Nagaland, Kohijna through his D.O 
letter dated 09.06.06 informed AC (A&E) Assam that out of the 5 
official who have been promoted to the cadre of Section Officer 
vide order dated 18.01.06 but 3 officials have not yet reported to the 
concerned offices within the specific time as per promotion order, 
therefore their promotion wifi be treated as cancelled. It is also 

Li 
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stated in the said D.O letter that no further promotion in respect of 
other wait listed candidates has not yet been issued and 
accordingly requested to consider their case of promotion as well as 
allow them to exerdse option to avoid future litigation in the 
matter but surprisingly no action was initiated thereafter for 
consideration of the promotion of the applicants in spite of the 
repeated request made by the AG (Audit) Nagaland. 

(Annexure- 7) 
Hence this Original Application, 

PRAYERS 

That the Hon' ble Tribunal be pleased to direct the respondents to hold the 
DPC to consider the promotion of the applicants in the cadre of Section 
Officer with immediate effect in the existing vacancies of Section Officers 
and luriher be pleased 10 direct the respondents to grant rel.rospecltve 
promotional benefit at least with effect from 04.03.2006 with all service 
benefIt including arrear monetary arrear monetary benefit and seniority. 

That the Hon bie Tribunal be pleased to dedare that the penctency of 
Original Application No. 115/2006 and the interim order dated 17.05.2006 
passed in the aforesaid Original Application cannot stand on the way of 
consideration of promotion of the applicants to the cadre of Sec lion 
Officer. 

Costs of the application. 

Any other relief (s) to which the applicants are entitled as the Hon'ble 
Tribifnal may deem fit and proper. 

Interim order prayed for: 

During pendency of the application, the applicants pray for the following 
interim relief: - 

That the Hon'ble Tribunal be pleased to direct the respondents to consider 
the promotion of the applicants to the cadre of Section Officer as an 
interim measure. 

That the Hon'hle Tribunal he pleased to direct the respondents that the 
pendency of this application shall not be a bar for the respondents for 
consideration of the case of the applicants for providing relief as prayed 
for. 

, 
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Central AdmwiStf2five T. .buii 

IN THE CENTRAL ADINIS11ULBUIIAL 

GUWAHATI BENCH: GUWAHAT! 
(An application under Section 19 of the Administrative Tribunals Act, 1985) 

Title of the case 	: 	0. A. No. t t I--J2006 

ShH Ashirn Kumar Dey & Ors. 	: Applicants. 
-Vtrsus- 

'Union of India & Ors. 	 Respondents. 

INDEX 

Si. No. Annexure Particulars Page No. 
1. Application 1-19 

Verification -20- 
3. 1 Copy of extract of Govt. of India's insthiction 21 

regarding holding of DPC. 

4. 2 (Series) Copy 	of 	representations 	dated 	29.03.06, 22-33. 
29.05.06 and 09.06.06. 

5. 3 (Series) Copy of forwarding letter dated 29.03.06 and 

29.05.06. 

6. 4 Copy of D.O letter dated 02/05.06.06 357 
7. 5 Copy of policy dated 24.03.06. 3-37 
8. 6 Copy of circular dated 30.03.06. 

9. 7 Copy of D.O letter dated 09.06.06. 39 

Filed By: 

Date:- 	 Advocate 

Asv 	Iva 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An application under Section 19 of the Administrative Tribunals Act, 1985) 

O.A.No. t Iq  S 	/2006 

BETWEEN; 

Shri Ashim Kumar Dey, 

5/ o- Sun Ajit Kuman Dey, 
Working as Senior Accountant, 
O/o- The Accountant General (A&E), Nagaland, 
Kohima, Nagaland. 

Shri Arup Roy, 

Sb- Late R.0 Roy, 
Working as Senior Accountant, 
O/o- The Accountant General (A&E), Nagalimd, 
Kohirna, Na galand. 

Shri Akum Chuba, 

3/0— A.W. Aluniba, 
Working as Senior Accountant, 
O/o- The Accountant General (A&E), Nagaland, 
Kohin-ia, Nagaland. 

Applicants. 
-AND- 

1. 	The Union of India, 

Represented by 
The Comptroller & Auditor General of India, 
10, Bahadur Shah Jafar Marg, 
New Delhi- 2. 

The Accountant General (A&E), Assam, 
Maidamgaon, Beliola, 
Cuwahati- 29. 

The Accountant General (A&E), Nagaland, 

Kohiina, Nagdland. 

Respondents. 

4S 	V .. 9t 
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DETAILS OF THE APPLICATION 

1. 	Paiticttlars of the order (s) against which this application is made: 

This application is made praying for a direction upon the respondents to 

consider the promotion of the applicants by,  holding DPC in the existing 

vacandes in the cadre of section officer for the recruitment year 
2005/2006, since the applicants are qualified candidate, who have already 
passed Section Officer Grade Examination held in the month of May 2005 
with a further direction to consider the promotion of the applicants at 

least w.e.f. 04.02.2006 with all consequential service benefits induding 

seniority and monetary benefits. 
11 

jurisdiction of the Tribunal: 

The applicants declare that the suject matter of this application is well 

within the jurisdiction of this Hon'ble Tribunal. 

Limitation: 

The applicants further declare that this application is filed within the 

limitation prescribed under Section- 21 of the Administrative Tribunals 
Act' 1985. 

Facts of the case; 

4.1 	That the applicants are citizen of India and as such they axe entitled to all 

the rights, protections and privileges as guaranteed under the 
Constittiou of India. 

4.2 That your applicant No. 1 was initially appointed as Clerk- curn-Typist in 

the year 1990 in the establishment of Accountant General (A&E) Kohinia. 

He was thereafter promoted to the cadre of Accountant in the month of 
• 

	

	 May 1993 and further promoted to the cadre of Sr. Accountant in the scale 

of pay of Rs. 5500-9000/- in the year 1996 and he is serving in the same 

4 jrr VVI, 



capacity till date posted in the office of the Accountant Cencral (A&E), 

Nagaland, Kohima. 

Applicant No. 2 was initially appointed as Clerk-cum-Typist in the 

year 1990, thereafter he was promoted as Accountant in the year 1995 and 

further promoted as Senior Accountanlin the year 1998 and he is serving in 

the same capacity tilt date and posted in the office of the Accountant 

General (A&E), Nagaland, Kobima. 

Applicant No. 3 was initially appointed as Clerk-cum-Typist, 

thereafter he was promoted as Accountant in the year 1998 and further 

promoted as Senior Accountant in the year 2001 and he is serving in the 

• same capacity till date and posted in the office of the Accountant General 

.(A&E), Nagaland. Kohima. 

4.3 That the applicants pray permission to move this application jointly in a 

• single application under Sec 4(5) (a) of the Central Administrative Tribunal 

(Procedure) Rules 1987 as the reliefs sought for in this application by the 

applicants are common, therefore, they pray for granting leave to approach 

the Hon'ble Tribunal by a common application. 

44 That your applicants further beg to say that the Accountant General (A&E) 

Assam is the cadre controlling authority of the Section Officer. The next 

avenue of prorçotion of the applicants is to the grade of Section Officer in 

the scale of pay of Rs. 6,500-10,500/- suhject to passing of the Section 

Officer Grade Examination, however, said promotion is also subject to 

avaihbffity of vacancy. 

4.5 That it is stated that the applicants being eligible and qualified employees 

appeared in the Section Officer Grade Examination (for short SOG 

examination) held in the month of May 2005, which was conducted by the 

respondents Union of India. However, the applicants were declared 

successful in the said examination in the month of October 2005 and as 

N - 
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such the applican.s have attained digibilitv for consideration of their 

promotion in the cadre of Section Officer. 

4 "That ills stated that 5 vacancies of Section Officers in the scale of Ra. 6500-

10,500/-. has occurred during the recruitment year 2005-2006 accordingly 

DPC was conducted at the instance of the Accountant General (A&E), 

Assain, Guwahati and subsequently on the basis of the recommendation of 

the DPC, 5 Senior Accountants were promoted to the cadre of Section 

Of (Group 'B' non-gazetted) in the scale of Rs. 6,500-10,500/- vide 

order bearing No. Adnrn. 1 Order No. 242 dated 18.01.2006 whereby the.. 

Office of the Accountant General (A&t) Assam have issued the offer of 

promotion order without prejudice to the claim of their seniors and also 

subject to the condition that the seniority in the cadre of Section Officer will 

be fixed later. in the promotion order dated 18.01.06 it is stipulated that the 

rn'omotee officer are liable to he transferred and posted to any of the offices 

of the Accountant General (A&E) Assani, Nagaland, Tripura, Manipur, 

Meghalaya etc. or any other offices likely to be opened in future in the NE 

Region and on promotion they will he placed on probation for a period of 2 

years. It is also specifically stated in promotion order dated 18.01.06 that 

the promotee officers are required to intimate the office whether they 

accept the promotion or not within 03.02.06 positively failing which their 

promotion will be treated as refused. 

In terms of the aforesaid promotion order dated 18.01.06 the 4 of 

the promotee officers, namely; Sri Basudev Mandal, Sri Dilip Gupta, Sri 

Susanta Choudhuri, Sri Pulak Chandra Sen neither reported for 

promotion nor inthnated the, acceptance of the promotion order as 

required, in terms of the condition laid down in the promotion order 

dated 18.01.06 and assuch promofionof the Si. No. 2 to 5 deemed to have 

been refused. Therefore, out of the five (5) posts of the Section Officer, 4 

posts were remained vacant till date due to non-acceptance of the 

promotion order by the promot.ees whose names are indicated in SI. No. 2 

El 
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to 5. In the circumstances stated above, 4 posts of Section Officer of the 

recruitment year 2005-2006 have fallen vacant since 04.02.06, therefore, a 

duty cast upon the cadre controlling authority i.e. respondent No. 2 to 

consider the promotion of the other eligible and qualified candidates who 

have qualified in the SOG Examination held in the month of May 2005 

and eagerly waiting for their turn for promotion to the cadre of Section 

Officer. But the cadre controlling authority i.e. respondent No. 2 did not 

take any action till date for consideration of the promotion of the 

applicants although 4 vacancies are lying vacant w.e.f. 04.02.06. 
It is stated that promotion is very much important in the service 

career of a government employee, in the instant case of the applicants, 

they are well within the zone of consideration and 4 vacancies of the 
Section Officers are available till date but the respondents, more 

particularly respondent No. 2 did not consider their promotions till filing 

of this application. 

4.7 	That it is stated that as per Govt. of India's instructions, on the day when a 

vacancy is available, the same should he filled up as per DOPT 

instructions, issued by the Govt. of India from time to time. In this 

connection the applicant like to draw the attention of the Hon'ble Court 

on the following instructions issued by the Government of India. The 

relevant portion is quoted below from Swamy's Manual on Establishment 

and Administration: 

"Frequency at which D.P.0 should meet 

3.1 	The D.P.Cs should be convened at regular annual interva1s 

to draw panels which could be utilized on making promotions 

against the vacancies occurring during the course of a year. For this 

purpose, it is essential for the concerned appointing authorities to 

initiate action to fill up the existing as well as anticipated vacancies 

well in advance of the expiry of the previous panel by collecting 

relevant documents like CRs, Integrity Certificates, Seniority List 

AV  \ki 	z<fL ©JJd 
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etc., for placing before the DPC. DPCs could be convened every 

year if necessary on a fixed date, e.g., V April or May. The 

Ministries/Departments should lay down a time-schedule for 

holding DPCs under their control and after laying down such a 

schedule the same should be monitored by making one of their 

officers responsible for keeping a watch over the various cadre 

authorities to ensure that they are held regularly. Holding of DPC 

meeting need not be delayed or postponed on the ground that 

Recruitment Rules for a post are being reviewed/amended.  A 
vacancy shall be filled in accordance with the Recruitment Rules in 

force on the date of vacancy, unless.rules made subsequently have 

been expressly given retrospective effect. Since amendments to 

Recruitment Rules normally have only prospective application, the 

existing vacancies should be filled as per the Recruitment. Rules in 

force. 

1[Very often, action for holding DPC meeting is initiated after a 

vacancy has arisen. This results in undue delay in the fifing up of the 

vacancy causing dissatisfaction among those who are eligible for 

promotion. It may be ensured that regular meetings of DPC are held every 

year for each category of posts so that an approved, select panel is 

available in advance for making promotions against vacancies arising over 

ayear.] 

3.2 The requirement of convening annual meetings of the DPC 

should be dispensed only after a certificate has been issued by the 

appointing authority that there are no vacancies to be filled by 

promotion or no officers are due for confirmation during the year 

in question." 

Surprisingly in the instant case, the respondents did not follow the 

aforesaid instructions of the Government, as a result, abnormal delay has 

vI 



been caused in considering the case of the applicants for promotion to the 

post of Section Officer Group 'B' and as such they are incurring huge 

financial loss, loss of seniority, and further promotion prospects to the 

next higher cadre. 

Copy of extract of Govt. of India's instruction regarding holding of 

L)PC (l'age-SM) from Swamy's Complete Manual of Establishment 

and Administration for Central Govt. Officials, 2003 Edition is 

enclosed as Amiexure- 1. 

4.8 That your applicant No. 1 initially on 28.02.06 submitted a representation 

addressed to the Accountant General (A&E), Nagahind, Kohinia, seeking 

grant of opportunity for exercising option as SOG examination passed Sr. 

Accountant in the event of separation of common Group 'B' cadre in NE 

Region. The applicant in his representation also stated that he has acquired 

eligibility for getting into the Group 'B' cadre since October 2005 when the 

common cadre system existed in the region. It is further stated that his 

promotion was held up for last 6 months for no fault of him and probably 

for want of vacancy in the common cadre, It is further stated that the 

applicant shall not be subjected to the denial of benefit of exercising option 

for final placement on promotion and prayed for grant of an opportunity of 

exercising option for placement on promotion in the separate cadres arising 

out of the proposed cadre separation scheme. On similar prayer applicant 

again submitted another representation on 29.05.06 and in the said 

representation which was addressed to the Comptroller and Auditor 

General of India, New Delhi, through proper channel, wherein particularly 

in peira 2, the applicant specifically pointed out that 4 employees did not 

accept promotion when the same was offered to them within the validity 

period i.e. still 03.02.06 in terms of the promotion order dated 18.01.06, but 

in spite of existence of dear vacancies, the applicant has been deprived in 

getting promotion in combined cadre and thereby acquiring the right to 

exercise option in the event of separation of cadres and prayed for grant of 
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retrospective promotion to the combined Section Officer's cadre at the 

e&diest as well as for providing opportunity to exercise option in the event 

of separation of cadre. Applicant No. 1 finding no response again 

submitted another representation on 29.05.06 and on 09.06.06 more or less 

on the same grou..nds for non-consideration of his promotion as well as for 

non-providing opportunity for exercising option in combined cadre of 

Section Officer and prayed for retrospective promotion to the cadre of 

Section Officer. 

Applicant No. 2 submitted similar representation addressed to the 

respondent No. 1 and 3 on 29.03.06, 29.05.2006 and on 09.06.2006 more or 

less on the same grounds for non-consideration of his promotion as well as 

for non-providing opportunity for exercising opticm in combined cadre of 

Section Officer and prayed for retrospective promotion to the cadre of 

Section Officer. Applicant No. 3 also submitted a sinuilar representation 

addressed to the respondent No. 1 on 29.05.2006 more or less on the same 

grounds for non-consideration of his promotion as well as for non- 

providing opportunity for exerdsing option in combined cadre of Section 

Officer and prayed for retrospective promotion to the cadre of Section 
Officer. 

Copies of the representations dated 29.03.06, 29.05.06, 09.06.06 are 

endosed herewith for perusal of Hon'ble Tribunal as Annexure- 2 
(Series). 

49 That it is stated that the AG, Nagaland after receipt of the representation 

dated 29.03.06 and 29.05.06 fOrwarded the same to the AC (A&E) Assam, 

Guwahati on 29.03.06 and also on 29.05.06. In the forwarding letter the AG 

(A&E) Nagaland has dearly expressed his opinion with the request that 
option may be allowed to exercise from those Soc examination passed 

candidates also who have not been promoted. Again the AG (A&IE) 
Nagaland requested the AG (A&E) Assam to consider promotion of wait 

listed candidates against the 3 posts where 3 employees did not report for 

4 
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promotion within 03.02.06 and also requested that promotion order of 

those candidates may be treated as cancelled since they have not accepted 

the promotion and also requested to consider the prayer of exercising 

option of the applicant pending promotion in the cadre of Section Officer to 

avoid any litigation in the natter but to no result. In this connection it is 

categorically submitted that the applicants have come to learn from a 

reliable source that one more person refused to accept promotion within 

the stipulated period i.e. within 03.02.06 to the cadre of Section Officer, as 

such altogether 4 vacancies exists to the cadre of Section Officer are still 
lying vacant against which the present applicants may be considered for 

promotion to the cadre of Section Officer. 

Copy of the forwarding letter dated 29.03.06 and 29.05.06 are 

enclosed herewith for perusal of Hon'ble Tribunal, as Annexure- 3 

(Seil es. 

4.10 That it is state that the AG (A&E) Assani. Guwahati wrote a V.0 letter on 

2/5.06.06 to the AC (A&E) Nagaland, Kohinu with reference to a D.O letter 

dated 29.05.06 wherein with reference to the representations of the 

applicants and other similarly situated employees any frirther promotion to 

the cadre of Section Officer have not been effected after the cadre 

separation policy was issued and option for pernianent posting from all the 

staffs were called for. It is further stated in the said D.O letter dated 
2/5.06.06 that in view of filing an O.A. No. 115/2006 by certain Croup 'B' 

staff of the common cadre in Honble CAT, (uwahati Bench the issue of 

cadre separation is presently suliudice before the Hon'ble CAT, Guwahati 

Bench where status quo order was issued. Therefore, it has been decided to 

maintain status quo till the decision from Hon'ble CAT, Guwahati Bench is 

communicated and it was further requested to inform the aforesaid 

decision to the applicants. 

Vft , A I 
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Copy of the D.O letter order dated 02/05.06.06 is enclosed herewith 

for perusal of Hon'ble Tribunal as Annexure- 4. 

4.11 That it is stated that the AG (A&E) Assam did not consider the case of the 

applicants for promotion to the cadre of Section Officer, in spite of 

existence of vacancies only on the ground that certain Group 'B' staff of 

the common care has filed an O.A before this Hon'ble Tribunal i.e. O.A. 

No. 115/2006 (S.U. Ahmed & (ks. -Vs- U.O.I & Ors.) on the issue of cadre 

separation and the same is suludice before this Hon'hle Court where 

order of status quo has been passed by the learned Tribunal.. On the other 

words the AG (A&E) Assam restrained himself from considering the case 

of the applicants for promotion since the matter is subjudice before the 
learned Tribunal and on the ground that status quo has been passed in 

O.A. No. 115/2006 where certain Group 'B' officers challenged the cadre 

separation policy issued by the Comptroller and Auditor General of India, 
New Delhi vide letter bearing No. 144-NGE (App)! 17-2004 dated 

24.03.2006. 

in terms of the cadre separation policy it has been decided to allow 

the existing Group 'B' officers belonging to common cadre to provide 

opportunity for exercising one time option indicating their preference in 

the matter of posting. It is further decided that vacancies in combined 
cadre may proportionately distributed among all the concerned offices 

and the existing staff may be allocated to various offices against the 

required sectioned strength. It is also provided in the policy that if the 

number of optees for a particular office is more than the required strength 

of that office, the excess persons in each cadre (SAO/AO/AAO/SO), who 

can not be accommodated in the office of their preference against the 

required strength of that office as per their seniority, shall be posted on 

deputation basis to the office viz; deficit offices and laid down some more 

criterias and conditions in the event of cadre separation which also 

4  11  IV 
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evident from the "Circular on cadre separation" bearing No. AC/Sep/Cr. 

7/2006/141 dated 30.03.2006. 

Therefore, it is quite clear that, those applicants who preferred an 

Original Application before this Hon'blc Tribunal which was registered as 

O.A. No. 115/2006 are Group 'B' officers, total 6 in numbers. They have 

challenged the cadre separation policy before the Hon'ble Tribunal and 

prayed for following relief in O.A Mo. 115/2006 as follows: 

10. RELIEF SOUGHT: 

tit view of the facts and circurustances stated above, the applicants 

most humbly pray that this Hon'ble Tribunal may he pleased to 

admit this application, call for the records relating to the aforesaid 

arbitrary activities of the respondents, quash the letter dated 

24.03.2006 (Annexure- 1) and the circulars dated 30.03.2006 and 

18.04.2006 (Annexure- 2 and 3) issued by the respondents on the 

aforesaid dates and to issue directions to the respondents 

authorities to: - 

do away with the so-called schemes/policies of "common 

cadre" and of the "separation of cadre" including forcing the 

applicants to exercise their "option" as well as to do away with the 

respondents' own creation of the so-called "surplus offices" and 

"deficit offices" forthwith 

not to make any permanent allocation of any officer to any 

office other than his/her own parent office before preparing and 

publishing the office-wise and dass-wise Gradation Lists of officers 

in the rank and file of the Section Officers, Assistant Accounts 

Officers, Accounts Officers and Senior Accounts Officers in each of 

the offices of the ACs of the North East and only thereafter to post 

and promote and depute these officers by following the Gradation 

Lists honestly; 

\A 
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not to compel any officer in the cadrc to go to any office 

other than his pareni office permanently unless he/she volunteers 

so to do sue motu; and 

not to give rampant privilege of "deputation" and/or 

"transfer on deputaUon" to the officers in the cadre to other offices 

of the AGs of the North East or of the Central Government or 

Government undertakings simply on the basis of the "option" 

exercised ahd the procedure be reversed by applying the principles 

of serdority and equilibrium of opportunity given to the officers of 

all the offices of the North East without discrimination besides 

maintaining the optimum level of staff strength in each of the 

offices of AG of the North Earth in strict accordance with each of 

their sanctioned strength." 

11. TNTFRTM RETTEF SOUGHT FOR iF ANY: 

The applicants pray that pending finalization of the present 

original application this Hon'ble Tribunal may kindly be pleased to 

issue an order- 

(A) staying the operation of the letter ckted 24.03.2006 

(Annexure- 1) and the circulars dated 30.03.2006 and 18.04.2006 

(Annexures- 2 and 3); and 

(13) any other order or orders as to this Hon'ble Tribunal may 

deem. fit and proper to pass in the interest of justice" 

It is quite clear from the prayers made by the applicants in O.A. No. 

115/2006 that those applicants have challenged the cadre separation 

policy with the sole intention to allow them to continue on permanent 

basis in the establishment of AG (A&E) Assam and all the applicants are 

presently holding the post of Gr. B officers. Therefore, pendency of the 

O.A No. 115/2006 and the interim order of status quo passed by the 

learned Tribunal in the aforesaid O.A. in fact in no way stand as 

vf .  AkA~- 
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obstruction for consideration of promotion of the present applicants who 

are working in the cadre of Sr. Accountant and already qualified in the 

SOC examination and now,  due for promotion since vacancies are now 

available in the cadrc of Section Officer. in view of the fact that some of 

the Sr. Accountant who were offered promotion to the cadre of Section 

Officer, has already refused promotion since they have not furnished any 

acceptance letter in terms of the order of promotion dated 18.01.2006 as 

such the applicants are entitled to be considered for promotion to be 

considered for promotion at least from 04.03.06 when the earlier batch of 

promotees did not accept the promotion order. 

Due to non-consideration of promotion of the applicants to the 

cadre of Section Officer, in spite of existence of vacancies, such action will 

lead to irreparable loss and injury to the applicants, in as much as they 

will suffer loss in ernohiment, seniority, as well as ioss in further 

promotion prospect in the event of non-consideration of promotion. 

It is categorically submitted that the implementation of cadre 

separation policy dated 24.03.06 and circular dated 30.03.06 has no 

relevancy or link with the consideration of the promotion of the present 

applicants. The status quo order has been passed by this learned Tribunal 

in O.A No. 115/2006 whereby posting of those applicants are temporarily 

restrained in the Section Officer cadre. The cadre separation policy means 

in other words permanent posting of the Cr. 'B' officers in different 

establishment of the offices of AC (A&E) whereas the applicants are still 

working as Sr. Accountant and they are entitled to be considered for 

promotion since vacancies are available and their posting on promotion 

normally are required to be made where vacancies are available in the 

cadre of Section Officer Cr. 'B'. As such the interim order passed by this 

learned Tribunal on 17.05.06 in OA No. 115/2006 has no relevancy or link 

with the issue of promotion of the applicants. 

In the circumstances as stated above the Hon'ble Tribunal would be 

pleased to direct the respondents consider the promotion of the applicant 

A(;.k,4aIs-nA\A 
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in the existing vacancies in the cadre of Section Officer and further be 

pleased to observe that pendency of the O.A. No. 115/2006 is not a bar to 

consider the promotion of the applicants ta the cadre of Section Officer 

and fuither be pleased to direct the respondents to grant promotion of the 

applicants to the cadre of Section Officer and further be pleased to direct 

the respondents to grant promotion of the applicants at least w.e.f. 

04.03.2006 by holding DPC with all consequential service benefits 

induding seniority and arrear monetary benefits. 

Copy of the policy dnted 24.03.06 and circular dated 30.03.06 axe 

endosed herewith for perusal. of Hon'ble Tribunal as Annexure- 5 

and 6 respectively. 

4.12 That it is stated that the cadre separation policy only on 24M3.2006 and 

interim: order in O.A. No. 115/2006 was passed only on 17.05.2006 whereas 

the other candidates who were reconunended for promotion and given 

offer of promotion vide order dated 18.01.2006 directing them to report for 

promotion before 03.02.2006 and also issued instruction to submit their 

acceptance within 03.02.2006 posil.ivel'y failing which lhth promotion 

would be treated as refused. But none of the 4 promotees from SI. No. 2 to 5 

given their acceptance pursuant to the order dated 18.01.06. Therefore, 4 

posts of Section Officer fell vacant w.e.f. 04.02.06 and therespondents could 

have consider the case of the applicants in the month of February 2006 

itself, but the respondents remained silent till May 2006 and now taking the 

plea that the matter is subjudice before this learned Tribunal. Hence the 

decision of the respondents communicated through V.0 letter dated 

2/5.06.06 is highly arbitrary, unfair and illegal. 

4.13 That it is stated that the Accountant General (Audit) Nagaland, Kcthinrn 

through his D.O letter bearing No. AGN/SECrr/MJSC/200..2006/79 

dated 09.06.2006 whereby it was informed to the AG (A&E) Assam that out 
of the 5 official who have been promoted as SO vide order dated 18.01.2006 

A"U' Vv 
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but 3 officials have not yet reported to the concerned offices within the 

specific lime as per promo lion order, therefore their promo lion will be 

treated as cancelled since these 3 officials have failed to report in time. It is 

also pointed out in the said D.O letter that no further promotion in respect 

of other wait listed candidates has not yet been issued and accordingly 

requested to consider their case of promotion as well as allow them to 

exercise to avoid any future litigation in the matter but surprisingly no 

action was initiated thereafter for consideration of the promotion of the 

applicants in spite. Of the repeated request made by the AG (Audit) 
Nagaland. in the circumstances applicants has no other alternative but to 

approach the Hon'ble Tribunal for protection of his valuable, legal and 

fundamental right for consideration of his promotion to the cadre of 
Section Officer with retrospective effect with all financial benefits. 

Copy of the DO letter dated 09.06.2006 is enclosed herewith for 

perusal of I-ion'ble Tribunal as A.nnéxure- 7. 

4.14 That it is a fit case for the learned Tribunal to interfere with and protect the 

right and interest of the applicants by passing appropriate order/interim 

order directing the respondents, more particularly the Accountant General 

• (A&E) Assam to consider the promotion of the applicants to the cadre of 

Section Officer with inunediate effect with arrear monetary benefits and 

further be pleased to direct the respondents to consider the promotion of 

the applicants by holding DPC with immediate effect during pcndcncy of 

this Original Application. 

4.15 That this application is made bonafide and for the cause of justice. 

5. 	Grounds for relief (s) with legal provisions: 	. 

51 For that, the applicants are qualified SOC examination passed candIdates 

due for promotion to the cadre of Section Officer and at least 4 vacancies 

/A 



16 

are available to the cadre of Section Officer with effect from 04.03.2006 

since 4 of the officials has not accep Led the offer of prOmotiOn in the cadre 

of Section Officer which was issued in terms of promotion order dated 

18.01.2006 as such the present applicants have acquired a valuable, legal 

and fundamental right for consideration of their promotion to the cadre of 

Section Officer at least with effect from 04.04.2006. 

5.2 	For that, the cadre separation policy dated 24.03.2006 and circular dated 

03.03.2006 of the existing Group 'B' officers working in the combined 

cadre in the various establishments of the Accountant General in the 

North eastern region has no relevancy or link with the matter of 

consideration of promotion of the applicants to the cadre of Section 

Officer as such grounds for non-consideration of promotion of the 

applicants to the cadre of SO assigned by the AG (A&E) Assam in his D.O 

letter dated 02.05.2006 is not sustainable in the eye of law. 

5.3 	For that, the order of status quo passed by the learned Tribunal on 

17.05.2006 in O.A. No. 115/2006 has no relevancy or link with the claim 

for consideration of promotion of the applicants to the cadre of Section 

Officer, by the order of status quo of the learned Tribunal restrained the 

respondents from posting and transferring the Group B officers who have 

filed the Original Application No. 115/2006 challenging the cadre 

separation policy dated 24.03.2006 and other consequential order. Hence 

the order of status quo cannot stand on the way of consideration of 

promotion of the applicants to the cadre of SO who are wiling to avail 

promotion in any establishment of the North Eastern Region. 

5.4 For that, non-consideration of promotion ,  of the applicants to the cadre of 

SO even after being dechred successful in the rIgorous Soc exaniìnation 

held in the month of May 2005 and as such eagerly waiting for 

consideration of their promotion to the cadre of SO, being eligible and 
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well within the zone of consideration, more so when at least 4 vacancies 

are available in the cadre of Section Officer. 

5.5 For that, the decision or the Accountant General (A&E) Assarn1  not to 

consider promotion of the applicants on the pretext of issuance of the 

cadre separation policy dated 24.03.2006, circular dated 03.03.2006 in 
respect of existing Group B officers and also on the alleged ground that 

this Hon'ble Tribunal has passed an order of status quo in O.A. No. 

115/2006 is highly arbitrary, unfair and illegal and contrary to the factual 

position inasmuch as the cadre separation policy and order of status quo 

in no way standing in consideration of promotion of the applicants to the 
cadre of Section Officer. 

5.6 For that in spite of existence of at least 4 vacancies of Section Officer and 
also in view of the repeated request made by the Accountant General 

(Audit) Nagaland the case of the applicants for promotion has not yet 
been considered for promotion since February 2006 till date. 

5.7 For that, the applicants also made numbers of representations for 

consideration of his promotion to the cadre of Section Officer in the 

existing available vacancies which was favourably recommended by the 

AG (A&E) Nagaland but the AG (A&E) Assam deliberately ignored the 

legitimate claim of the applicants for promotion to the cadre of Section 

Officer on the pretext of pendency of O.A. No. 115/2006. 

5.8 	For that denial of promotion to the applicants to the cadre of Section 

Officer in time will adversely the seniority, emolurnent, increment and 

promotion prospect for the next higher grade which will cause irreparable 
loss and injury to the applicants. 

5.9 For that there is a specific instruction issued by the Govt. of India from 
time to time for holding DPC frequently to enable the Government 

LLn A 
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cmployee to avail the benefit of promotion on the day when a vacancy is 

occurred in the promotional cadre but the respondents in (he instant case 

deliberately violated the aforesaid instructions of the Govt. of India in 

order to deny the legitimate claim of promotion of the applicants. 

Details of remedies exhausted. 

That the applicants declare that they have exhausted all the remedies 

available to and there is no other alternative remedy than to ifie this 
application. 

Matters not previously filed or pending with any other Court. 

The applicants further declare that they had not previously ified any 

application, Writ Petition or Suit before any Court or any other Authority 

or any other Bench of the Tribunal regarding the subject matter of this 

application nor any such application, Writ Petition or Suit is pending 
before any of them. 

& 	Relief (s) sought for. 

Under the facts and circumstances stated above, the applicants humbly 
prays that Your Lordships be pleased to admit this application, call for the 
records of the case and issue notice to the respondents to show cause as to 

why the relief (a) sought for in this application shall not be granted. and on 

perusal of the records and after hearing the parties on the cause or causes 
that may he shown, he pleased to grant the following relief(s): 

8.1 That the Hori'ble Tribunal be pleased to direct the respondents to hold the 

DPC to consider the promotion of the applicants in the cadre of Section 

Officer with immediate effect in the existing vacancies of Section Officers 

and further be pleased to direct the respondents to grant retrospective 

promotional benefit at least with effect from 04.03.2006 with all service 

benefit including arrear monetary arrear monetary benefit and seniority. 
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8.2 That the Hon'ble Tribunal be pleased to dedare that the pendency of 

Original Application No. 115/2006 and the interim order dated 17.05.2006 

passed in the aforesaid Original Application cannot stand on the way of 

consideration of promotion of the applicants to the cadre of Section 

Officer. 

	

8.3 	Costs of the 4pplicition. 

8.4 Any other relief (s) to which the applicants are entitled as the Hon'ble 

Tribunal may deem fit and proper. 

	

9. 	Interim order prayed bc 

During pendency of the application, the applicants pray for the following 

interim relief: - 

9.1 That the Hon'b1c Tribunal be pleased to direct the respondents to consider 

(he promotion of the applicants to the cadre of Section Officer as an 

interim measure. 

9.2 That the Hon'ble Tribunal be pleased todi±ect the respondents that the 

pndency of this application shal1 1 rnot he a bar for the respondents for 

consideration of the case of the appiiants for providing relief as prayed 

for. - 

10. .............................. ... ... ... ... ... .. ..... •• ••• ............... 

11. Particulars of the I.P.O 
 I.P.O No. 26 Q . 	S e '3.1 - 

 Date of issue : 	. 
 issued from : 	p,Cj<  Payable at : 	. 	q u co 

12. List of enclosures: 
As given in the index. 

&\,a, tv" O)oav 



VERIFICATION 

I, Shil Ashm T(umar Dey, Sb- Shri Ajit Kumar Dey, aged about 40 

years, working as Senior Accountant, in the office of the Accountant 

General (A&E), Nagahrnd, Kohima, Nagaland, applicant No. 1 in the 

instant application, duly authorized by the others to verify the sthtements 

in the instant original application, do hereby verify that the statements 

made in Paragraph 1 to 4 and 6 to 12 are true to my knowledge and those 

made in Paragraph 5 are true to my legal advice and I have not 

suppressed any material fact. 

And I sign this verification on this the 	Ii day of 	2006. 
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SWAlY'S _ETABUSF.'E 	4D ADMINiSTRATION 

2.7 In Group A' and Group B' Eers'ices/poStS, if none of the officer; 

ncluded in the DPC as per
, the composition given in the Recruitment Rules is 

an SC or ST offlcer. it would be in order :0 co-opt a member belonging to the 

	

SC or ST if available within the Mu 	.Dcpartmet. If no such officer is 
is/DePat. he may be taken from another 

available within the Min  
jnisnyiDepartmenL 

2.8 in the case of LB sstng.- 

4 

J~'. 

PART—li 

FREQUENCY OF METIGS 

'FrenueflCv at which DPC should meet 
- at regular annual intealS to 	W 

3.1 The DPC 	should heconvt against the vacanCieS 
panels which could 	è uld 	promotions 

ths 	ur'a c 	t s essential for 	-e 

	

occurnng awing ..e cowse 	a '.e. 

	

tiCS to 	 existing as 

	

d 	initiate action to fill up the 
concerned appointing 

in advance of the exp 	of the pre\ous 
well as anticippte' 	acarciCSWCl 

docur -. 	 li e 	CRs 	Integrity 	CertifiateS 
care 	ov 	ollectii'g 	reie."t 

heicc .rc DPC DPCs could be Lon\ened 
Sen on". 	c 	c 	a ..-in 

a nd date 	1st Ann! or May le Minise 
'.e 	'.ear if -ecessa 	on 

t.me c'edule tot holding DPCs under Lhelr 
JeaarnnentS caould la 	clown a the same should be monitored orot and alter la\mg clown sucn a 	.neauIc 

br Leening a watch oer ne 
o 	'aking one 0! their o nLers 	eers1OIe 

are  held regularly. 	Holding of -. 

vaouS cadre authotfe 	io1rsure tat th ey,  

DPC meetings need nb be deiaed or posoned on the ground that Recnin- 
be filed 

ment Rules  for  a post  are  acing re'.iewe..ame1ded 	ac-.sball 
ffihe date of vacancy ,  

n accordance 	i th  tnc Recruitment Rules in torce 
ly have been expresslY gwen retrospective 

unless rules madesiibSeti Rules normally have only prospec- 
• 	effect. Sinc& amendments tôRccñiitmeflt 

be tilled as per the Recruitment 
ive application, the existing vacancies should 

Rules in force. 
for holding DPC 	meeting is 	initiated after a 

hs r.iuTtsuiiTde delay in the filling up of the 'acaaC) 
acanc\ has ariser eligible for promot causing dissatisfaCtibã1 	those v. 	are 	 Ofl. It may be 

for each category of 
ensured that regular meetings of DPC are held every year 

select 	ni is. available in advance for malang 
oostS so that an approved 
promotionS against vacancies arising 	Cr a year. 

meetings of(he DPC should be 
3.2 The requirement of convening annuni 

has been issued by the appointing 
.iispensed with only after a cemficze 

VaCanCies to he filled by 	romotioti-Or no officers 
auihority that there ore co 

this secno,I 	Model Calendar. 1 
See O.. 1.. dared 	1 'NS or r c'd of 
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UR -X& 
To 

The Acountant General, 
Nagaland Kohinia 

15  

Sub 	Pu iei lou allowing 01)110 11 5 to he CXCI CIS( (I Iii the event of sepat ahon of 

cadurs oFCiou1)'13' stall in NE Regioui 
4 

H 	Sir 

Kindly refer to my representation did 2' I ebruary 2006 seeking grant of 
Opportunity for exercising option as SOGF passed Sr .Accouniant in the event of 
scparation;of common (Jioup 'l3' cadie in NC tegion (copy enclosed) Although 
considerale time has alieady been elapsed the fate of my representation is not known 

Thht Sir, separation ofjroup 'B cadre in the region is now a certainty and 
fresh options are invited fioril 	persons holding Group 'B' post in the common 
cadiL Sir on my p'vsing o( SOOL 2005 1 have also acquired the eligibility for 
getting into the Group 'B' cadre sinceOctober 2005 when the coninon cadre system 	 • 

existed in the region My promotion was held up for none of my fault ftr last 6 (st') 
monthc probably fot w mt of vicancy in the coniinon cadre 

1 hat Sir, on my passing SOGI during thL existence of common cadr system I 
have been pinccd on the samc footing is my OtliLu colleagucs who h'ldalietdy made it 
to the c'uire piun to K tu'tl sepai ntion and on iii it analogy, I bUieve I shall not be 
subjeckd to the denial of benefits of ex rcising option for final placement on 
pro motion 

Under the curcumstantes, I would request you to take up the natter personall) 
and move to the Cadie (ontrohing Authority as well as the Comptroller & Auditor 
GLneral of India fbr favour of granting me an oppoltunity of eXeftiSing option for 
placement on promotion in the sepaiate cadies arising out of the proposed cadrc 
scparation 

x 	 Yours liii thulill 

Roy  

Enclo: As slated above. 



The ('mnptroiler &. /\uditor (3cncra1 of India. 	 ,• 
10 Iihadiii Shah Zafar Marg, 
New Delhi 2. 

'l'hroiigh the Accountant ( ;crl. Nigaland 

Sh : i\f)phiCatioil for seeking rc(Iresai against (ICf)i'iVaiiOTl of pronloIlorl to SO's cadre and 
cOnsequent denial of opportui'i.ty to cxrcisc opt ions for final placement. 

Rcspcctcd Sir, 	 S  

I Sri Arup Roy,SO(ik 'passed (2005 hatch) Sr.Accowtant of O/Q the Accountant 
General.Nagaland beg to lay beibre 'ou (lie following facts for your kind atid sympathetic 
coiisidciat ion ' 

That Sir, when the proposal lorseparation of cadre. in respect of Group '13" officers in NE 
region was developing,, I have applied 10 the Cadre Contio"1nUthority to consider my case and 
allowing nic to e*cftcise option for luiffi jilaccmcnt on (tic analogy that oii i'1y pising SOGE in 
2005. I have also nequired the ci igibi litof getting promotion to the Group 'U'cadrc since 0c1 Cher 
2005 when the cohimon cadre systenixisted in the region.' But mycontention was rejected by the 
cadre controllipg Authority (AG(A&E) Assam} on the ground'thaH have not yet promoted to the 
group '13' post. c  

2. That sir e  I have passed SOGE in the year 2005 (October 2005) but as of now despite 
having vacancies I have not been conidëred for promotion to the post of SO(A&E). However, in 
.lanuary 2006,5(fivc) qualilicci candidates who had carlicr refused promotion in December 2004 
had been promoted to available vacalicics with validated period till 3d  February 2006 for 
accepting the offer. Out of 5(uive), 4(fotir) had not accepted the offer within the talidatcd period 
and the posts till remain vacant. The Cadre Controlling Authority did not consider my case even 
'Iicn the seniorS refused the 11cr aiid clear vacancies in 'I he gra(1c exists depriving Inc the benefit 

of getting promotion in colnl)incd cadre and thereby acquiring the right to exercise option in the 
event of separation of cadrcs. 

I I hit Sir, my hunihk submission Ih it by not considerint'  my case for promot ion iii 
lcbruary 2006 to the vaca!lcies arising due to refusal by my seniors without aigning any reason 
was not just, fair and transparent.. '• 

In view, of above facts, I would fervently request your, benign scif to. interfere into the 
matter personally and to scrupulous!y.Jalcc such action which can bring an appropriate justice in 
this regard, SO that I cali g( a retrospective ronition to the combined SOs ctdre at the earliest 
as well as opportunity to exercise option in the event of. separation Of cadre. 

youl -P faithfully 

f t 
(Arup,Roy) 

	

In(Iø: Proinof ion JI(,lCr of 5( fivc)SOt]h h11sse(1 ami(lidalc. 	' 	 (t 

Copy to: The Accountant General '(A&E),Assani,MaidamgaOn,Bchtola,Guwahati -- 29 fbr 
information and necessary action Please. 

l 
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-?)p -- 

to 
The Principal I )ircctoi(Sta II), 
( )Ilicc of the ( 'oiiiplroller &. Auditor ( eiieriil of hidia, 
I 0 Rahadu Shah aflir  
New Delhi 2. 

'Ilirough Ilie Acioii vi ant (;cneral,Nagaland. 

Sub : Application for seeking re(lrcssal 'against deprivation of PromotIon to SOls.cadrc as well as 
opttons. 	 : 

lcspeeted Madam, 	
0 

in inviting a reference to the subject cited above I beg to lay before you th following facts for your 

sympathetic consideration. 	 I  

That Madam, I. have passed the SOGE .(A&E) in October 2005 and awaiting promotion to SO 

(A&E), a Group '13' posts in the common'cadre in NE region. Unfortunately, the reason for not being 

considered for promotion even afler elaps of more than 8 months is beyond my comjrehension. 

That Madam, the Cadre Controlling Authority of the Group 'B' cadre of the region of (luwah:it 

seeks option for all those officers who have..already got promotion to the cadre for final placcniciit in the 

event of separation of cadres. But in this process I was not given an opportunity for exercising iiiy Option 

even though I have been in line for getting promotion to the cadre. 

That Madam, my simple presumption is that since I have acquired the eligibility of bciig pronioled 

to the ei'ade befOre actual separation of thc.conimon cadre, ii finally held, 1 deserved to be given a chance of 

exercising my option for final placement iii thë, event of actual' separation of cadre to be done at any later 

stage and this would he the only lOir and jistoursc'of action, in my case. 

My presumption is based on the fact that our my pa.sing SOGE during thc existence of common 

cadie c)stenl 1 have been placcd on the sinic holiiig 's my othcr coilcagucs who had aircady made it to thc 

cadre lrior to actual separation and on that analogy, I believe I shall not be subjected to the denial of benefits 

of exercising option for fiiial placement oiipromotion. 

Further I would like to uefr to the promotion order no.242, (ltd. 1 8.01.06 issued by CCA,Guwahaii 

where 5 eligible candidates seniors to inc in !inc  who had earlier refused promotions in December 2004 had 

been promoted on I 8.() I .06 to available vacalteics wi lb validity period of accepting the ofkr till 03.02.66. As 

per the order, if the promotion is not accepted within 03.02.06 their offer of pronotion would be treated as 

-r. 



canCelled. Out ol the aforesaid live cand kiates, four cand dates did not accept the offer in 
time and as such. other cIttahi  lied wait fisted cmdidatcs should hia'c becti considered (r 
promotion against those, vacant post but in the iiisttrit case that was not done as of now. In 
these connection, I would, hike to refr to the response of my represcnlation dated 29.5.2006 
received from CCA. (iuwahali wherein it is stated that options were called for from all ( coup 
hi olhcers in common cadie as per circular br cidrc separation issudon 30.3.2006 aI1(.h no 
piotiioiion have ct'lcted ffler cadre separation policy was issued oii 30.3.2006. Now. my 
aSSliniptioli is that my scuiors promotion order has been cxj)ii•ed oil 3:2.2006 hefOic the cidi'e 
sctsn'atiun pnIic' wris issued ott 30.3.2006, but the ('('A, ( i.wahtati did not cn,iisilc1 ny case 
in hetween the periods of 54 days in hetvccii the expiry date (3.2.06) 61olfli and issuance of 
cadre Separation policy (30.3.06). 

In view of abuvc facts. I. would request your benign self to loOk into the iiiittcr which 
CiIi hiitig all apfwopli;iIc Itistice in this regar(l so that I can get a retrospective l)mItuitiflhI  to 
S( )'s cadre at the earliest well as opportunitY to exei'cisc options in the event of separatinti 
of cadre. 	 . 

Yotuis faithl'uhhy. 

(Aruip. Roy) 

L1?cIt): I'ro,,soi,o,i oi'der '.c'oj242,(Ie1I. 18. (11.06 

(opy to' 'the i\ cuiintauit (Jeneral (A&E),Assaiii. Maiditniguon, Ifehlula, 
(luvnhati-29 lr in lou mation and necessaiy'ac(ion Please. 

'-h. 



OFFICE OF THE ACCOUNT ANT GENERAL(A&E)ASS,MAMOt. 
K 	 BELTOLA. GUWAHATI - 781 029.  

Admn.l Order No. 242 	
January 18, 2006 

\f\ r 	Without prejudice to the claim of their §61niors and also subject to the condition 
that their seniority in the cadre of Section OffIGr will be fixed later, the following 

• 	officials are hereby promoted to officiate as Section Offlcer(GrOUP -
B Non -Gazetted) In 

the scale of pay of •Rs. 6500200-10500/-P.m. w.e.f. the dates they take over charge in 

• St. [ame 	 Lt~tache  
to which Office to which

/ N o  j SljrllSmti ed 	.J  posted 

01. Nepal Ch. BiswS 	 .G. (A&E) 	Sr. (A&E) 

 a,Aga 	ipura,Agart8ta 

sudCV Mandal 	 A&E) Assani, 	A.G.,(A&E) 
hBfl Y9

upta A&E) ssam, 	(A&E)
hati 	 [Manipur, Imphal 

	

04 	Susant ChiudhUri 	 (A&E)Ass A.G.
hati 	 QP!L

b. 	Pulok Oh. Sen. 	 (A&E) Assam, 	Sr.OA.G. (A&E) 

ah.- 	. 	

. 	[Manipur. Imphat 
-...-* ........... 

The officets -iie lijb'e 1obe transferred and posted to any of the officps of the 

Accountant Generak(A&E) in Assam , Nagaland Tripura, Manipur, Meghalaya etc., or 

ny other offices llk&yto be opened in futurin..Lhe North Eastern Region. 

On prottioliOli they wtl i 1 6 pluce(i on probation for to Yeats. 

On their promotion, the officers are required to exercise option. if uny, in the 

matter of fixation o f their pay within one month In terms of G.I.D. No. 19 below FR- 

22(l)(6(1): 
The officers are required to intitiiäte this office whethet they accept thu pronOtiofl 

or not within 03-02-06 positively, failing which their promotion will be treatedas 

refused. 	— ________ 	 . 

The transie' sirpublc interest 	.• 	 . 	
• 	 .1 

jAuthority AG's order dated 18-01-06 at P/32 of file no. Sr. DAG(A)/Paflel/SO'2 004  

Il 

- ....... - - 	

Sr. Ucputy Acc(juTlt;liil  

Menio No. Altnri 1 13-5/20h 4  .05I:62 
 

Copy lot WII dud lc 

The Comiroller & Auditor Gener3l of India, 

hid 1pi a,tla HeJ P sl 

Sr. Depty Accou!Itai)l Gui tnt ;tl (A& VL() 

I 

• .s.' 

., 



The Principal l)ircctot(Slnll), 
0111cc of the Comptroller & Auditor (.:;ciicial OF India 
I 0- 1 ali adu Shah Za lir Ma rg, 
New Delhi - 2. 

'l'hron gh I lie ACCOU ntant Ceneral, N agalaiid. 

Sub : Application lot scekii!g tedressal at!.ainst deprivation of i'romo(ian to SO'S cadre 
as well as opts. 

Respected Madam. 

in inviting a rchrcnce to the subjcctci(ed above 1 beg to lay you the following licts 

for your sympathetic consideration. - 

On my passing of SOGE in 2005, when the common cadre system existed in NE 

region I have acquired the Cligil)ility fth. getting promotion into Group "B" cadre. So I have 

hcen placed on time same footing as my senior's before cadre separation implemented lot final 

placeineimt. 

Sccottdly, I would like to refer time 1,n)nmotion otder iio.242 dtd.l 8.01.06 issiicdhy 

(2cA. Guwaliati where 5 eligible candidates \vl!o has earlier refused promotions in December 

2004 had been promoted to available vacancies with validated period till 03.02.06. As per time 

order if the promotion is not accepted within 03.02.06 their promotion wilIbe treated as 

cancelled. Among 5 eligible candidate 4 eligible candidates have failed to report in time and 

as such other qualified wait listed candidates should have been promoted against those 

post(s). in these connection I like to refer the response of my representation dtd.29.05.06 

received flow CCA .Guwnhati whereifl it is stated that opti'Ons"Wt2rc called for fom all Group 

U of hccrs in coirunon cadrc.as per circular for cadre separation issued on 3003.06 and no 

plomnuti(mmI have clThcled alter cadre separation policy was issued. Now my analogy is that my 

seniors promotion order has cancelled on 03.02.06 befOre the cadreeparation policy, issued 

on 30.03.06. The (XA,Guwalmuti did riot consider my case in hetween the interim periods of 

54 days fOr none of my fault and depriving me the benefit of getting promotion in common 

cadre and thereby acquiring the ri.ghtto,cxcrc.isc.option. , . 



iititdly, if the CCA. flu wahati hs treated mc as the separate cadre then I have to be 

0tstdetCd chgiblc For pt'ntitutiou liOtli Nvenihcr 2()() but duc 
to the exi;ICI1(:( of,  contitiot! 

adic itt NI tCti(ttt I have hecti 10 (lCpt'iVCt front fl (IttC heuchiS in time. So, in that junctute 

I wish your LIIUIOS( prcfcrencc iii this fakd. 

In v 	 .w iew of above facts. 1.otiid request your benign-Self to look into he matte! 

which can bring an apprpria(e justice in this regard so that I can get a rerospeCIiVC 

promotion to SO's c.adrc,at the earliest as well as opportunity to exercise optionS in the event 

ofscpatatiOfl of cadre. 

' 	s faithfully,  

'H .  
(AsIlim 	ey) 

I100:I'1,0Ifl0i01 ' Order's 0f242,d(d 18.01.06. 

Copy to: 
The AccuflttPt Genétl(A&E) Assani, 

MaidaIgaOfl JlChb0 Guahati 29 for information and necessary adtion Please. 



1' 

I OFFICE OF THE ACCOUNTANT ENERAL(A&E)'ASS 	
MAIOAMGAON, 

Admfl.1. Order No. 22 	
JanUaty 10, 2006 

\ç\  \A/ithoUt prejudice to the claim of their seniorS and also subject to the coriditiot' 
that their seniority in the cadre of Section Officer wifl he fixed later, the following 
officials are hereby promoted to officiate as Section Offlcer(GrOUP-B Non-Gazetted) in 

thn ste Of fl 
of Rs G5O020010500IP.fh w.e.f. the dates they take over charge in 

,\ 	I 	the Offices a•; shoWn ; initist their n;UliflS. 

/ 	 Nai 	- 	. 	- 	
Office to which 	bifice o 	uch 

No 	Shri/Smti 	 Attached 	 J_posted 

i. 	Nepal Oh. i3iswas 	 Sr. flAG. (A&E) 	Sr. flAG. A) 
Tripura,Agartala 	TrlpUra,Agaitnla  

I 02. 	Basudev Mand;-31 	.. 	 A.G. (A&E) Assain. 	K.G. 
MeQI 

.._---- 	 .....
hWong  

03 	Difip Gupta 	
AG. (A&E) Assain. 	 '—Sr.. DA.G. (E) 

Guwahati 	 Manipur, iniphaf 

04 	Susanta ChaudhUri
sam. 	Sr. flAG. 

I
(A&E) 

ManipUn PGuwahati 

05. F ulok Oh. Sen 	 .  

	

A.G. (A&E) Asam, 	Sr,A.G. (A&E) 

......... 
The officers are I iibIe lobe transferred and posled to ny of.he offices of the 

Accountant General tA&F_) in Assarn Nagaland, Tripura, Manipur, MeghalaYa etc., or 
any other offices likely to be opened in future In the North Eastern Region. 

On p1 o,iot'fl" they will be pidued on probation for two yeak 

On 
their promotion, the officers rue required to exercise option. if any, itt tI 

in 

Patter of fixation 0 their pay within one month In terms of 	.1.0. f'lo. 19 hnlovi I I 

The officers are required to iiitftitat this oificewiiehCI they accept the p 
or not within 03-02.06 positively failing which their promotiOn will be treated 

:c 

refused. 
The 

IAuthorit AGs order dnted 18-01-06 at P132'4  of file.no. Sr. DAG(A)lpanel/SOI 2004  

sd/- 

Sr. Dept Ily AccoUntml Genet il (AP. VLC) 

Menlo No. Adit tn. I /3-5/2004 -0fl'25 
 

Copy forwar.1e(l to: 

1 Ito Gotif mile / Audilo, 	,eitI,f India, 

10- Bah adur Slih Zafar Marg 	 . 

Inctraprastha Hd%d, PosI Office, 

N cvi Delh -110 002 	 . 	 . 	. . 

Sr beptity Acçot3flttmt General (A? VLC) 

...... 

.: 	...... 



: 

iro 
'hc Principal DircctOI(Stalft 
(fIice of the ('0 pti0ller & Auditor General 0fi11dia, 
I 0- I ahadu Shah Za lr M arg, 
New  Delhi —2. Tittoligli (he Accoilfltaflt 

Suli Application for s
eeking redrCSS ajaIiiSt dCpri\'ttl(m of promOtion to SO'S cadre as well as 

opt iOflS. 

Respccted Madam, 
In inviting a reference to the subject cited above 1 bc to lay before you the following facts fhr your 

ipathelic considcration. 

That Madam, I have passed the SOGE (A&E) in October 2005 and awaiting promotion to SO 

(A&E), a Group 'B' posts in tle cmnOfl cidre in NE region. Unfortunately, the reason for not being 

considered for promotion eveli afler e1jse f more than 8 months is beyond my comprehenSion. 

'Ihat Maclam, the Cadre ontróiling Authority of the Group 'B' cadre of the region of Guwahati 

seeks option for all those oftkerS who have already got promotion to the cadr for final placement in the 

evunt of sd 
iittoli of cadres. But in this process I was uot ivcn an opportUnitY for exercising 

fli ciptuin 

even though I have bechin linëlbr getting promotion to the cadre. 

that Madam, my simple prestittiption is that since I liavc acquit ed the Ii gibility of being pininotc(l 

to the grade before actual separation of the cOmlnOfl cadre, if finally held. I deserved to be given a chance of 

exercising my option lbr iial placement in the event of,  actual separation of cadre to be done at.any later 

I 	stage and this would he the only Iir and us Coursc ofactioll in my. case. 

My presumption is based on th fact that on my passing SOGE during the exiStCnCC of common 

cah e system I have been placed on thC sanie fitoting IS my oilier colleagues !0 
had already made ii to the 

cadre prior to actual separation and on that nalogy, I believe I shall not be subjccted to the denial of benefits 

of cxelcisillg option Ii final pl:icniciit Oil ptOhlloIioil. 

Puithcr I would like to refer to the promotion order no.242, dtd.18.01.06 issued by CCA,(Wati 

where 5 eligible candidates seniors to iic in line who had earlier refused prom?tioflS in December 2004 ,had 
been promoted on 18.01.06 to available vacanciC$ with validity period of acccptiog the offer till 03.02.06. As 

per the order, if the promotion is not .acpted within 03.02.06their offer of promotiOn would be treated as 



Set 

i ny fuitt and depriving mc thc bencht of getting 1romotiofl in common cadre and thereby acquim lug the i i 

tO CXC1CiSC optiomi. 	
I 

Iii View ol abOVC 
lads 1 would request your benign set F to hook into the miattcr which can bring an 

appropnate justice iii this regard SO that I Cflhl' gct U retrospective promotion to SO's cadre at the earliest as 

well as opportutitly to exercise options ;lfl thcevcnt of separation of cadre. 

Yoks  

(Ashi 	.15) 

Copy to: The Accountant GeneraI&E) Assam, 

M iidanq'aon Hehtoha Guwah€it i 29 for information and nccssary action PICaSC 

I 	- 
id-' 



r 
l'hc Eoiiiptroller & J\uditor Gcnciil ofindia, 
10 I nluidut S11.111 	£vlarg, 
Ne' Delhi - 2. 	

0 

I lu -ough I lie Accoiintaiit General, Nagalatid 

Sub : Application For seeking rcdrcsil against dcprivat ion of Promotion to SO's cadre and 
COl)Scquctul (IClijal Of OPl )or(unity to exercise options for final placcct 

RCc1)cCtCd Sir, 

I Sri Akinu Chut)a,S0GJ Passed (2005 batch) Sr.Accoutitant of,  0/0 the Accouiiiani Uencral,Nagalaiicl beg to lay before you the following flicts for your kind and synipallictjc 
cflflSf(lel:lI loll. 	 - 

That Sii, viieii the proposal for scpaIatioi of cadre in respect of Group '13"ofTicers in NE 
legion was developing,, I have applied to tile Cadre controlling Authority to consider my case and allowing me to eXercise option for final Mrncnl on the analogy fhati my 

passing SOOt in 2005. I have also acquired the eligibility of gtling l)IOfllOtiogi to the 
group '13'cadre since October 2005 "hen the COIflfl)Ol1 cadre system Oxisled ijithe region. But my contention was rejected by the cadre controlling Authority {AG(A&E) Assamj on the ground that I have not yet promoted to the grout, '13' post. 

2. That sir, I have passed SOGE in the year 200 (October 2005) but as of itow despite having vacancies I have not been considered for promotion to the post of SO(A&E) However, in 
January 2006,5(five) qualified candidates who had earlier refused promotion in I)cccnit,er 2004 
had bccn promoted to available Vacancies with validated period till 31(1 

lcbrnary 2006 for accept ing the oiler. Out of 5(fivb); 4(foir) hadii01 accepted thc offer within the validted period 
and the posts till remain vacant. The Cadre Controlling Authority did not consider my case even 
when the seniors refused the offer and clear vacancies in the grade exists depriving 

I1C the bcncflt ot gctl lug pIutiiotion ill Combined cadre and thereby acquiring the right to CXCTC1SC option in the event of separation of cadres. 

3 'llmt Sii, iiiy hiiiiiblc siibii.ii5jo11 that by not Coiisidcriiig my Case for PtOlflotion in 
Ichriiai-' 201)6 to I lie Vacahicics arising due to rcliisal by 

Ill)' scniurs without assigning any reason was not just, Iiiii -  and trahisparcut 

• 0: 	 In view of above flicts, I would fervently request your benign self to interfere into the 
matter peisohlaily atid to scrupulously lake such action which caii bring an appropriate justice in 11115 regard, so that I can get a retrospecli \'C 1)1011101 ion to the Coiiihjiicd SO's cadre ( the earliest as well as Opportunity to exerciSe option in the event of separation of cadre.' '

Ii  r- >1' - 	

0  - 	Yours iiiitlfrul/ 

(A kuni (ub'' 
hn(1o: Ppouiot ion (Jnlcr of 5(fivc)S0; I passed (-atididatcs. 	0 

Co1,y to: The Accouni.aiit General (A&E),Assam 	
- 29 foh ihiI011iiatjon and ncccssaty action Please. 



I Vs 

i. j011R1 	 D.O.NO.AGNISeP. CadrC/2005 - ! 	l 

Date(t the 29 I11  lvi iti 20X0( 

Subjcct 

	

	
SCPaIatjon of cadre in GroUp 'B' Cadre in North Eastern 

Region. 

Dear  

I am ioi 	
ding a rep' esentation received from a S 0 ( 

E\lflat10n passed 
cardidate for your considelatbon He has pass (1 

and 	 motlOfl as S 0 pending vacan 
SOG exafl fl ion 	is awaiting pio 

cies in 

(haUj) '13' cadie 	I 

Sifl( C th 	SLpc dtR)fl 
of cadie is to b cat t icd out, tl1( 

( < 111(11(1 IlLs V'IIO 11IV(  p 	d ( liolig vtlh 0t11( I 	( 	tinhil it ton 

candidates but could nö be prom9ted duç to no vacanCY in the cadre, 

cannot take the bencfil of applying r f option 

I 	
from those SOC 

feel tha.t the option may be obthCd  

cxThnat1oiI passed andidat.(S also who have no bee n proinotC(l. I IIIt 

i,cloin his i cpi s ntatiofl ith my letter foi suitable 
icUofl 

'i'hankifl g .you, 

YOttiS I1  

To (9. 
Shri lihajan Siugh 	 / 

2 	
AccOUfltlflt G( flC I 1l 	), AssmTl, 

Beltala, 	daiT1gdoul, 

Guwahti 

•1 



& 

A ccountt 	cncrh"  

:) 

) 	

.,. 

Ri i. John 	- 
Accountant General, Nagal and 

D.O.N.(),A(i.N/Skci'I/MISC/2005-06' 
Dated the 29th May 2006. 

I )cat Shn 

I mu enclosing repiesentations of SUShri A rup I&ov. i\sliiiii Kuiiiar I )ev. 
and i\ kuni Chuba. Si. Accountants who have pasSed SO(i eaii i nat ion 2005 and ate 
awaiting for promotion to the poSt of Section Officers. As they are not getting promotion 
in ( 'nnhtiied cadie, they ate not fell hf.! the oppurtuili ty to CXCICISC optinn.in the cvcnt of 
Scpanilioii of Group ' I3 ' c adres. 

I would like to refer the promotion orders dated 8i  January 2006 issued 
by the .C('A \.Mhcrc S of hcials liii V. hCCn proniocd as S,() but 3 offT0a1s have not yet 
i CPO I 

I 

te o.1 to the coiiccined ol IICC within (hi spLUlic twic As pet ORICI S if the jMOtTlOtlOn 

noi 	
' 	

ilh I;: 01 	( 	
othit qua liflcd wa it lktcd o I IiC 

huu Id have bccn 'pt omolcd iial ust ii tow thi ct.  posts wlict cas no tnt thr pi omot,on 
(Ij d is ill cspct of Other v cut 1 iskd candidates has yet bei ii issued Ii om your office 

1 would. theiclone. i'cquet you to - conSider thetim to exercise option 
pCniIIlu piotiloliOn 10 tliC SOs cadre iii the C\'(iit of Separation of Group 'B' cadre to 
avQid any gtion in the matter. . . 

YourS sincerely, 
Sd!- 

Slii , i 	tliajiii 	itif!l 
/\ccoiiti(atil (kneinI (A&I.), Assani, 
Ma datngaon, I ki (ala, 
(it IWAHATI --71 029. 

N(1).AGN/SICiI/MiSC/2005-0(/ 
	

J)ated the 29' May 2006. 

Copy to Ms Maititakundra, Pr. l.)ircton (Staff). Office of tlicCotiiptrol I 
and Auditor General of lidia. 10, l3ahadur Shah Zalar Marg New Delhi - 100 002 r 
inloimation. 	. •. . 	 . -. ........ y• . ..• 	. 	. 	. 	. 	. 

( 	 {. 

/ 

S. . 	• 	 . 	 - 	 . 	. 	 . 	 . 	 . 	 . 	 S 	 Iq 



rRgTIt(1iW)WU1 

Accountant General (A & E) A;iw 

ipiii, 	1ItL 	Wit 	i'. . )•) ' 

t 

: 	
rfaidanigaon, Beltola, GuWth;ili 7U f)7(J 

1fT 1II 	 DO; N•  0: Sr. DAG(A)/PaflCVS.O/2' 2  

13 IIAJAN S!NGH 	 l)atcd Guwahati the 2nd  June, 2006. 
V 

r1  V 
i- 

Dear 	 / 	

0 
Please rcièr to your letter DO. No.AGN/SectMiSC/'2 15 	. 

dated 29.5.06 regarding forwarding ol scprCSe1)tatiOU of' S/Shri Ati'p 

Ashim Kumar Dey. and Akurn Chuba, Sr. AccountantS who have passed 
• - 

	

	 SOGE 2005 and aie.awaitiflg for promotion to the post of Seclion ()flic.em 

As per Cadre Separation plicy for Group 'B' Ofiicers, optiOnS were called 

4 for from all the Gioup 'B' otlicu s in the common cadu as per Cu culu I 

C he Sepai dtIOfl Issue on3 	Any 	t0 mO 110 uS t0 thL(.)hU 

Policy was, iud and options for permanent post4ig from all tli 	a I 

were called for, As per OA No. II 5/2006 filed by certain (oup  

the commOn cadre in flon'ble CAT. Guwu-hali Benbh; the issue of' cnit c 

rder ~on t1w ::1';:e:i 	

CAl, (,UWIIhI(I  

keeping I h ese i ssucs  in mind, ii has beemi decided toimmnifflaimi sI;ilu;-

quo till the (ICC1S!OUI tuomim I Ion'bhc CA]'. (3uwahati is comuuiiiiCale(l. 'I his 

miiay kindly .t)e comunmmucated to S/Sun Ahp Roy,: Ashim Ki. l)ey :iiid 

• •• 	 Akwn Chuba. 
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1)n(ctl: 2403.2006 

I, 

IIi 	I 	A1 0 t 0 11111141114 C 	tnt ;d (,\C!tIiI ), 

M(i1I:tl:1y;, 	Ie., 

Spt'(luI) 1)1 11114111U1 	iiitlit (CI ( 	op 'IYUtlicCtS lii hit' A& E nutt 

('I '\uitIII ( )IIic; ill I'4t,111 I:t It4IllIu. 

I r 

I 	fill) 	1(1 	f olVt l t l 	IICI 	VIIIt 	hlic 	)( ulicy 	1(11 	RC1flI atiun 	of 	COIIUIIOI) 	cattic 	of ,  

unit) '1 S' OI1IC(F 	in tt%C ASE and c:vil Audit ot Ii(:e!4 ht Not tIt 1!u;t ReioIt atoiigwiUt a 

(CI 	01)1101% 	loll)). 	11 	uet1icLed 	ih:u% 	Imsh 	optituui 	may 	he 	(b1811%C(I 	l%OIflj111 	the 
iunat 

c:;ti, 00011p 	'U' 	OIJICCFM 	l)IoI1ug 	10 	C0l%ilC%0)% 	cadi C 	titider 	yOUt CfidI C 	cottol 	for 

iiCtIIIClCt 	It :tI1C1Cr 	to 	Ihe 	(i1 	Aiiht 	()lIiCC4 	i 	till) th 	I:uCt 	1tc',ion 	j 	iuu,;tliuu 	them 	the 

c;tdte 	nhlCTCp1l1 	oi 	C;%Cl) 	(1IICC 	IICI 	they 	t)11Y 	II 	)Cl)Iftd 	to 	the 	CoulCCtl)C(t 	,II1ev'I 	f ill 	t1t t 

I) C) 	01 	114(11 	lCCflhiI 	CCIIU 	Oj)IU)tr 	C\cI 	C 	I 	I') 	11,1C.111. 	IC 	ICCI 	Ill CIIICIIIJp 	cont nticd 	iii 

1 . 	F the 
 

1 lie 	Iit 	01 	ult 	C)CIC 	(l(h)C who 	;Cr 	not Rely 	to tie ;Iccol)%ulothtC(I 
2. 	 juiliOlot 

iu the coiled tied 	l ¶icct ;n 	per opliolvi 	 11will may be 	iC))lCd 	(ii) deputation 

ha' 	to 	liCe 	olelieil 	CCIIl(:eI 	II 	pi 	iI1I1iIJCliICIe1 	C)ICtai)Ce(h 	ill 	p;uia 	4 	of 	the 	)()ly. 

'I lie 	aetilill 	I;tkcui 	JepIlit 	0iC)I111I 	iCe 	ICCCI 	(() 	to; 	1y 	15-05-2006. 	iiiIciC(l 	IC) 

oepaialed CRII(C jul pli;e 1.1 01) 

'1. 	 • 	ave;i 	iii 	the 	apiuupuiaIc 	CIUI Ii 	CCI 	;Culie;titiIe 	way 	lie 	likti 	in 	coiooult;tIiCCIt 

viII 	VIICCF 	CI;C1040l;CCi.. 	CCICCCOCCiC. 

'%'otItfl 	faithlItlil), 

l.iolti: 	Ai 	iI,i,vi. 	 0 	0 	 • 

0 	•• 	0 	• 	 \ latiutil 	F. UIWIF) 

- 	0 	 Ai:oriI:tiut 	çuuuiphttkt 	:11111 

. 	••, 	0 	 •. 	 • 
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lice flFOtmlOfiIillS to Group '13' pus15 ;ul_i.cr 11cc scpartiOtt 91 cdic 510111 ltc 1118(lC 

Icy the ecculcet mlC(I.pLtRiC'I hocu. ;tmccccmcp.st the cli1',ihle ofl4ers of thucim' tch1cc. 

1 IOWCVCI, itt sucuphuet (ittices mU) fumticcr. 1tmymiiultcutl will be itcache till all tIme 

c;ulilchcmnul1IeCfl pc;tcd to deficit c,1I.iecc on (IciItIiat;t)cu basis :me 8.1mmcc11Iatcd 

llccc ccllic;cec. 	 . 	. 

1)ircut meet mIi1mcccl 	e,'ill t 	d'mte In lice clt.hct offices ccly cl',;tImcst time iefcl%'cclii)ct 

chcead 	jcI:c''ih/tn iii, 1 	iced F' 	hcll 

fj4 

V 

' 

It. 26 
Iff 

t'%i 	Itu 	ip;it flto of tuil 	ut 	of ( i otip 1 U' officers 

	

it the ,\ 	K 1111(l (1s11 Audit ()Ilfurs lii N.I. 	'Iuiu. 

): Inn 	tt1iinui Ifl allucaIu,il to t fl;uIiLttI;tt olliLe tHtV he called I . UI hoill time 

	

( m -t.op 	II 	otticcu; I 	ui'iit 	lut 	1II1WII cache Ity 11cc pIc.9llt e;l(IlC 

confi OII1I1R 	uihoiitie 	ic. l>A( 	(Audit) tvle.Iedaya cte., 	ItiHon1 	and A(. 

(ccwaIcati, 	lice ccp(cc 	:lu;clI he lec(llitC(I to 11UI1e8te ticeit 

:lce. 

\':u;cuceic,; ill C.OItilllt cadue ucc;cV Ice 1m pcciliuicatcly clectumiotted amntcmu', all the 

(1)IICCIIIC(I OIItCCM :ctu,1 time (:Nifiul', ctall uuca' I)C MIOC3IC(I tII VlIiUl19 cciliccc 

itit1t the rc1uiicd cn',tIt ic. ;IItCtIUOCII stlcngUm iiihtuc v;c;t,mCic 

l)tl)0hi joutteh' di!iftjhU(Cd ill each cadu c. 

I it 	Vcmmimalueflt I 	iimmp, ot (iloUp 'I 	of ticcu of common cadi e ap,ainRt lImc rcqun ed 

oticn,th of wrious CmvII Audi(/A&E of  liecs shall he nmade by the icnpcctive 

cadre COflhI011in 	tufhontiCs mtuictiy 1)11 the ba$41!3 of the Cn%OI ity of 11cc ofliccm, 

who have excicemed if 	optiott For ;uiloeation to such oIlicc, in cipcctivc of 

ii ci F flit fl: (11 11. 

IV 	fl the mimuher of optccI For ii p:ti ticuIcr of I icc k ncoc IIc:mut ticc tcquimcd nit cn,tic 

of tii;t( of 11cc, the ckcs Pcm'om iii cacti cadre 
10 O/AOIAAO/SO) who can 

miot he accotiuittt,clatech in the ofhcc of flick pick.m cmtcC 	
gtiI time t clfuimcd 

stieiti'tIi 	c 	that oilicc a 	Icci flick 	t:icicilmtv, 	1ta1I he posted (Ill tkf)tmlatil)tt lai 

to the ollice vu. (leficit uf lice';. 	If 	cccllieicmml vQIuilt':ct i :kc imol avmiI:uI'le lot 

Mitch I)OMtIt1t !1 tleptiiauioui I)aSlS, the iUuiil! ittost 1)CtOm1M hi excess of ,  meuptim ed 

!IlmCltI'lIl iii each e;mdie shalt hi; mcmii In tfc:licil of lice iumi m1c1tula(imun hua'lis. 

wiIiimcttcss c;iil Icc ëssavy tom fhuit full I1OIC tttt t1c)ilfatiOI% aIIOIamICC rIIiaII I)C 

i)8YI)lc. I 1owcvel they may be asked to p,ivc their ptcic.rcncc Jot' such pi>slini 

tiieittiuuittl flue mc;mmncc of' detleit I,1ticec and r fat as fuelsilliC they may be 

1(1 stichi (tefteit oltices ccii lice tec''c 11 flick' o'uiic'mily ;nid 1ncfememtct piveic 

by OICIII for tlikc pUlfcO5lc. 	1 lc':uc fccil:ccs sli;ufl be lc5tCI in the office of 11116t.  

choice tilt thic lIeiS (ii tic'..:it ScitiOl It 	tIll availabilitY (If RtIi)Mc(ItlCttt V;uCittiClCI 

;tcaicist lice icqUilc.(I 	Ueii1.',tlt Ill 511111 cclliecc. 	lice scllf Iiis O11ICCS sleuth aFctc 1111111 

I ut time cathe of' Lhceir ,IIuc liii v,'lcicic liflIlcIti va; ,:xemcict1 by fluent. 

V 	II the miiututbcr of uh)tCCM 
fcm ;c pccitietllmi olliec is 1cs; 1)181% the .nttC(ifli1C(t ilicuigtlm 

of 	that (If lice all lhc, 	tcItl(i:' 	:cic:uhl bc: ;chlcctecteci It, that of1 licc. 	1 tic mcmmmaiimimm 

'acicttCics shah 	
be hued up Icy (lcf)cll;c(iccmc (11- Stitfcl($5 oplecs aq l' 1umidelitic'm 

1 mmd (lOwli at IV mboVe 	I he Vie uctetL 	cmmqmn' (Inc to mcffltJm mIucm of the 

d. ccmI itiomum Ii to lid 	oil let. 	cf ,  tic' mm c,.ltccmc c will lx. JtlIcd lip bS lime 	onLCt mINI 

of hiecs cM fICI IcciV1Sic)iIs comtt;ciimed icc the RcctUittiellI Rules fn IIIC CI'IICCI mmccl 

mcii 
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OFFICE OF THE ACCOUNTAN'!' GENERA i.(A&l.) ASSAM, GUWAHA'JI 

Circular No.AG/Scp/Gr. '13'/200G/1 4 I 	 Daicd 30/312006 

1 lcadquaiters office has dccidcd to scJ)arate the common Group 'I3' cadre From Section 
Officcis to Sr. Accounts Officeis in the A&.E oflicesof the N.E. region hither to controlled by 
the Accountant Gincral(A&E) Assain, Gwvaliati. 
The offices to which the staff may crc 	(heir one time option are the i&E oFlices at 
Assam, Meghalayn, Manii r, Triptita, ft''ndancl and the newly created offices of M ioiam 
and Aninitchal Praclesli. 
The separation of Group.13' cadres would he in accordance with the following criteria :- 
The existing stuff may be nllocoted on Perinahlent posting against the required strength on the 
basis of the sonlorit:y of the ofilcers who Jmvo exercised their option for allocation to such 
011ices 1  irrespective of their lmsc office. 
Jf'the uunll)er of optecs for aprirticular oftiuc is more than the rcquired strength of that office, 
the excess CFOflS in céhtiiJr (SAO/AO/AAo/so),yjto cirn not Be accommodated in hid 
oulico of their pm ,ofrcncc against the rcqurcd strength of that office as per (lick seniority, 
shall bc posted on depiilation basis to the of lice for which number of optecs is less, than the 
required strength 'of that office viz deficit offices, if sufficient volunteers are not available for 
such posting on deputation biisi,;, the junior mimost persons in excess of required stm'ciigth in 
each cadre shall be sent to ckicit office en deputation basis. No willingness shall be 
necessary for this plir ose but de'utation adowance shall be l)ayable, However, they may be 
asked to give their ;refercnce fbrsucli l)ostiag mentioning the namne 1 k,f deficit offices and as 
far s possible the)' may he posted " such dcficit offices on lIme bais of their seniority and 
preference given by thin for this purpose. T)ie PCI'SOIIS shall be posted to the office of their 
choice on the 'basis of their cniority iT'aiI ability  of subsequent vacancies nainst the 
required strength in such officc. The stirLis oplees shall also form part of the cadre of their 
officc for which option was exercised by thL';n: 
lFt,o nuitilie, oIoJ)(ee; foi it lxutknlui oftiet" is less than tho snnellone 1d strength Ofticitullicu 
all the optees shall be allocattal to that of lice. The remaining vaclmcje sliiill be filled h)y 
dei )ntatioii of' sumplw; opecs as per L;liidcliacs laid down at V ,nbovc The Vacamicies nrisinc 
(lue to repati intion of the (lel:lIatutioiljsb; to (lic othico of thick chokevill be filkd up by (lie 
coneci mied of (ices as per provisions contained iii the Recruitment Rules for the coimecipied 
1)0515. 
The ;)rotlboliotms to 	 nflcr (ha sclntmfttion' of cadre shall he intide by time 
concerned offices from nmimongst the eligible oIfictq of their office, llowevej', in surplus 
olilces no liimtimr promotion 'viii be nude till all the surplus optces poscd to deficit oiiiccs on 
deputation basis arc acconitnodalediri theso offices, 	• 
Direct recruitmnejt'yjlJ be done i the deficit offices only against th rquisitiomm already l)hCCd/Io be pIruccl to Stimfi SC ICCtlOii COnmumit '31011 
With a vim.' to iiiipleimwn( 1.1m aboVe sciicna of sclmam'ation of cadres Qf (lroip '11 hosts, all the pm c ,cimt (,i 0111) B' Of Iiu (Section Of I icers to Senioi Accoumits qflmceis including those 
oil mteui;mtion amid on fo1eign ;i'vke) of IhS office are hemebby directed to exercise their (ipi ion in ti, c w ho c d 'J' LP!T f I P 1J )f\" and submit the same to time SCI1IOI Accoimni )I Iiie/AI 	of thi oflo c 	l '' Apt it - ti)i, im' ''YeJ 	itt hmmld also PCP III 1 Ii I oj ollieci's on leave and ensute setidimig d 	k eii'cuham' with 'Optim Form' to thicnm by Registemed I)0S1. 

if 

ill. 
Iv, 

V. 

VI 

\,JJ. 
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Sr. Dy. Accouiflam,t Geimemal (Ad;mmii.) 
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In the Central Administrative Tribunal Guw iti BraiiiGu 

No. 199/2006/ Rzt'."'ir 
Shri Ashim Kumar 

-Vrs- 	 '-• 
r 	1 

Union of India & Others 	 '1 
Written Statement Submitted on behalf of all the Respondents- 	 o 

Most Respectfully Sheweth 

That with regard to Para, 1, the Respondents beg to state that a 

Departmental Promotion Committee met on 17-01-2006 in the Office of the A.G 	I . 

(A&E), Assam to consider promotion of SOGE passed candidates to the grade of 

Section Officer for the combined A&E offices. The committee recommended 

empanelment of 14 (fourteen) officials for promotion to the grade of Section 

Officer during the panel year 2006. The promotions had to be given according to 

seniority of the approved Panel. As per seniority the names of the applicants 

(Shri Ashim Kumar Dey, Sr. Accountant, Shri Arup Roy, Sr. Accountant and Shri 

Akum Chuba, Sr. Accountant) appeared in the panel at serial number 9, 10 & 11 

respectively (Annexure-I). There were 5 (five) vacancies in the cadre of .  Section 

Officer and accordingly an order promoting five officials in order of seniority of 

the panel to the post of Section Officer was issued vide Admn. 1 Order No. 242 

dt. 18-01-2006 (Annexure-VI) with a direction to the promoted officials to 

intimate this office whether they accept the promotion or not within 03-02-2006, 

c 	9i J 	failing which their promotion would be treated as refused. Out of the 5 (five) 

officials, one official v.i.z Shri Nepal Ch. Biswas accepted promotion and the rest(. 

four officials v.i.z Shri Basudev Mandal, Shri Dilip Gupta, Shri Susanta 

Chaudhuri and Shri Pulok Sen sought extension of time. The officials were given 

extension upto 15-03-2006. But they did not accept the promotion within the 
• 	stipulated date and on expiry of the date, an order was issued debarring the 

• 	concerned officials for promotion for a period of 1 (one) year w.e.f 16-03-2006 

vide order No. Sr. DAG (A)/Panel/S.O./2004/137 dated 22-03-2006 (Annexure-

II). Thus before 23-03-2006 no other empanelled officials could be offered 

promotion due to administrative reason. When the process of offering promotion 

to the next 4 (four) empanelled officials was about to be taken up then a letter No. 



CZ) 

• 	144-NGE (App)/17-2004 dated 24-03-2006 regarding separation of common 

cadre of Group 'B' officers in the A&E and Civil Audit offices in North East 

Region was received from the Office of the Comptroller and Auditor General of 

India, New Delhi by fax on 24-03-2006, whereby the policy for separation of 

common cadre of Group 'B' officers in the A&E and Civil Audit offices in North 

East Region along with a format of option form was forwarded with a direction 
to obtain option from all the existing Group 'B' officers belonging to the 
common cadre for permanent transfer to the Civil A&E offices in North East 

Region (Annexure-Vil). As per direction of the Headquarters office, options from 
all the then existing Group 'B' officers (Section Officer/Asstt. Accounts 

Officer/Accounts Officer/Sr. Accounts Officer) belonging to the common cadre 

were called for vide Circular No. AG/Sep/Gr.'B'/2006/141 dt.30-03-2006 

(Annexure-Ill). As in terms of the Headquarters office letter dated 24-03-2006 

options for permanent allocation to the offices of their choice were to be called for 
only from the existing Group 'B' officers. As per transfer policy further 

promotion to Group 'B' post after the separation of cadre should be made by the 

concerned offices from amongst the eligible officials of their office. Further, after 

issuance of the circular for separation of Group 'B.' cadre, some officers filed 

applications before the Hon'ble CAT, Guwahati against the policy of separation 

of Group 'B' cadre. The case was sub-judice and the Hon'ble CAT had issued 

order to maintain status-quo. As a result the separation of common Group 'B' 

cadre took place w.e.f 31-07-2006 (A.N.), and the applicants remained as Sr. 

Accountants in the office of the Sr. Deputy Accountant General (A&E), 

Nagaland. 

2. 	That with regard to Paras 2 and 3, the Respondents beg to state that they 

have no comments to offer in this regard. 
3 	That with regard to Paras 4.1 to 4.3, the Respondents beg to state that they 

have no comments to offer. 
4. 	That with regard to Para 4.4, the Respondents beg to state that the 

Promotions had to be given according to seniority of the approved Panel, the 

applicants could not be Promoted before Cadre Separation as there were no 

vacancies in the Cadre of Section Officer commensurate with the number of 

officials in the Panel approved by the competent authority. It is further submitted 

that Accountant General (A&E), Assam ceased to be Cadre Controlling Authority 

of the combined cadre of Group 'B' offi''Nhe North East region w.e.f. 
01-08-2006 



That with regard to Para 4.5, the Respondents beg to state that the 
applicants could not be promoted before Cadre Separation as they were junior vis-

à-vis the other officials empanelled in the approved Panel and in respect of whom 
promotion orders had been issued. 

That with regard to Para 4.6, the Respondents beg to state that before 
expiry of the stipulated date i. e. 3-02-2006 the promoted officials v.i.z Shri 

Basudev Mandal, Shri Dilip Gupta, Shri Susanta Chudhuri and Shri Pulok Sen 

sought extension of time to decide whether to accept promotion or not. 

Accordingly they were permitted extension of time up-to 15-03-2006 with a 

direction that if they don't accept the promotion by 15.03.2006, their promotion 

will be treated as refused. But none of the promoted officials accepted promotion 

within 15-03-2006 and therefore their promotion was treated as refused and they 

were debarred from promotion for a period of one year w.e.f 16.03.2006 vide 

letter No. Sr.DAG(A)/Panel/SO/2004/1 37 dt.22/3/2006 (Annexure- II). In the 

meantime, process of separation of common Group 'B' cadre began and as per 
policy options were called for from all the then existing Group 'B' officers in 
the common cadre vide Circular No. AG/Sep/Gr.'B'/2006/141 dt.30-03-2006 

(Annexure—Ill). No further promotions to the cadre of Section Officer had been 

given after the issuance of the policy for cadre separation. After issuance of the 

circular for separation of Group 'B' cadre, some officers filed applications before 

the Hon'ble CAT, Guwahati against the policy of separation of Group 'B' cadre. 

The case was sub-judice and the Hon'ble CAT had issued order to maintain 

status-quo. Thereafter, as soon as the judgement order of the Hon'ble CAT was 

received, the policy of cadre separation was implemented w.e.f 31 .07.2006 (  
(A.N). The applicants were junior to the other officials empanelled in the 

proceedings of Departmental Promotion Committee (DPC). Consequently, they 

could not be promoted before implementation of separation of Gr. 'B' cadre and 

remained as Sr. Accountants in the Office of the Sr. Deputy Accountant General 

(A&E), Nagaland and were outside the scheme of separation of Group 'B' cadre. 

That with regard to para 4.7, the Respondents beg to state that the 
Departmental Promotion Committee for the Panel year 2006 had drawn up a 

panel of 14 (fourteen) SOGE passed officials but all of them could not be 

promoted due to implementation of Cadre Separation Policy. The DPC was held 

as soon as vacancy had arisen during the Panel years as per rule and there was no 

delay in making promotion against the vacancies occurring during the course of a 
year. In pursuance of Headquarters office instructions, options were called for 
from all the then existing Group 'B' officers who were under Cadre Controlling 

7 
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Authority i. e. AG (A&E) Assam, Guwahati. As such the applicants were not 

allowed to exercise option as they were outside the common Group 'B' Cadre. 

That with regard to Para 4.8, the Respondents beg to state that it was 
intimated vide letter No. Sr.DAG (A) /Panel /SO/2004/1 dt.6-04-2006 (Annexure 
- IV) that the SOGE passed candidates were not allowed to exercise option under 

common cadre as they were outside the common cadre strength of Group 'B' 
officers. 

That with regard to Para 4.9, the Respondents beg to state that 
reply is same as given in paras 6 & 8 above. 

10 	That with regard to Para 4 10, the Respondents beg to state that the 

	

applicants who were awaiting promotion to the post of Section Officer were 	- 

	

intimated vide letter DO No Sr DAG (A) / Panel/SO/52 dt 2 06 2006 (Annexure- 	4 

	

V) that as per Cadre Separation policy for Gr. 'B' Officers, options were called 	i : t 
for from all Group 'B' Officers in the common cadre as per Circular for Cadre 

Separation issued on 30-03-2006. Any further promotions to the cadre of Section 

	

Officer had not been effected after issuance of policy for cadre separation and 	' Ito- 

options for permanent posting from all the Gr. 'B' officers were called for. Some 

Group 'B' officers filed applications (O.A. No. 115/2006) before the Hon'ble 

CAT, Guwahati against the policy of separation of Group 'B' cadre. The case was 

sub-judice and the Hon'ble CAT had issued order to maintain status-quo. 

That with regard to Para 4.11, the facts have been stated in the foregoing 

paras. 

That with regard to Para 4.12 to 4.15, the Respondents beg to state that 
the applicants being Senior Accountants were not under common cadre. The 

common Group 'B' cadre was under the Cadre Controlling Authority of 

Accountant General (A&E) Assam up-to 31/07/2006 i.e prior to separation of 

Group 'B' cadre. The question of exercising option by the applicants in 

connection with separation of Gr. 'B' cadre would have arisen if they had been 

promoted as Section Officer before Cadre Separation. This being so, the 

grievance of the applicants does not merit consideration. The applicants were 

junior to the other officials empanelled in the DPC Panel. In fact, some officials 

senior to them in the Panel also could not be offered promotion after the 

commencement of the process of cadre separation in the month of March 2006, 
and its subsequent implementation on 31-07-2006 	 - 



That with regard to Para 5.1 to 5.11, the Respondents beg to state that the 
grounds of the applicants are not tenable and no relief need to be granted. 

As regards Para 6 and 7, the Respondents have no comments to offer. 

That with regard to para 8 and 9, the Respondents beg to state that there 

being no ground for the application, neither the relief sought for nor the interim 
- order prayed for be granted. 

qj 	q. 

Sr. Dv. 
ACCOUnjant 
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VERIFICATION 

• 	 I, Shri Ramesh Chandra Das, son of La-&  
aged 	years, Resident of So ct.4fl( 14 C/114kawp 	duly 

authorized and competent to sing this verification, do hereby solemnly affirm and 

verify that the statement made in para !, ti,, 4 1, 1°, ji- are true to my 

knowledge, belief and information and those made in para  

are derived from the record/facts etc., and rests are humble submissions before the 

Hon'ble Court and I have not suppressed any material facts. 

And I sign this verification on this 	III J-1 	day of 	2008 at 

Guwahati. 

I i 	
**efnJfla,i  

Sr. Dy. Accountant Ganera (Adfll 
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Office of the Accountant GeneraL (A & E) 
Assa m 

2prrd 	ci t1T, 1-kSo 

Maklarngaon, BeLtoLa, Guwahat-781 029 

No. Sr.D.AG(A)/Panel/S.O./2004/1 37 

The following SOGE passed candidates were Prom 
Section OffiCer vtde thts Offikee Admn - 1 ode No 242 dt 1 
with effect from the date they take over charge in the offi 
against their names. L 

/....... 
Lu 01 1iciatcis 	•4 

h 	2006  ~fj
7 	.. 

SI(.)VII 	eflvd 
r' 

SLNo. Name S/Shri Office to which posted 	1) 

 Basudev Mandal A.G.(A&E) Meglialaya,Shsiliong 
 Dilip Gupta Sr.DAG(A&E) Manipur 
 Susanta Chaudhuri Sr.DAG(A&E) Man ipur 
 Pulok Ch.Sen Sr.DAG(A&E) Manipur 

On Promotion, they were given opportunity to intimate this office 
whether they accept the Promotion or not by 03 -02 -2006 positively, failing 
which their promotion will be treated as refused. They represented about 
their place of posting .Their representations were duly considered by the 
Accountant General. After careful consideration it was ordered that their 
requests could not be acceded to as there was no vacancy as per their choice 
of offices. However, they were allowed time upto 15/3/06 to convey their 
willingness to accept the Promotion before this dãI6otheisè Pibmotion 
will be deemed to have been refused w.e.f. 16-03-2006. 

Since they have not accepted the Promotion within the stipulated 
period, the Promotion is deemed Jo have been refused by them w.e.f 16-3-
2006 and are, accordingly, liable for consequences arising out of refusal of 
promoti oi as per rules/instructions. 

Hence, they are debarred for Promotion for a period of 1 (one) year 
w.e.f. 16-3-2006. 
{ 	Authority 	:- 	 A.G's 	order 	dt.22/3/06 	at 	p13 in 	of 
FNo.Sr.DAG(A)/Panei/50/2004j 

Sr.Dtintant General (A) 

EPABK 2305901/ 2307712/ 2307716/ 2301656 	 E-mail agaeasrnlsancharnetn 	 Phone! Fax : 0361-2303142 
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OFFICE OFT1:IE ACCOUNTANT GENERAL(A&E) ASSAM, GUWHAT1/,\.

44 
/ 	 ?ft 

Circular 9Ca4c Su:atQ 	
/ 	

! 

	

Ci IcularNO.AG/SePr.'BI26Il 4I  " 	
ated 301 /2006 

Headquarters office has decided to separate the common Group 
1. 	from Section Officers to Sr. Accounts Officers in the A&E offices of the Ri 

region hither to confrolled by the Accountant Gencral(A&E) As.sam, 

Guwahati. 
IL 	

The offices to which the staff may exercise their one time option are the A&E 
offices at Assani MeghalaYa, Manipur, Tripura., Nagaland and the newly 
created offices of Mioram and unachal Pradesh. 

Ill. 	
The separation of Group 'B' cadres would be in accordance with the 
following criteria :- 

IV. 	The existing staff may be allocated on 1ermanefltp0Stmg against the required 
the offi strength on the basis of the seniority of 	

cers who have exercised their 

option for alloction to such offices, irrespective of their base office. 
VT , 

 if the number of optees for a particular office is. more than the required 
strength of that office, the excess personS in each cadre 
(SAO/AO/AA0lO),0 can not be accommodated in the office of their 
preferenCe against the required strength of that office as per their senioritY,' 
shall 1e posted on deputti911 basis to the office for whici nunTher of optees is 
less than the required strength of that office viz deficit offices, if sufficient. 
volunteers are not available for such posting on deputation basis, the junior 
most' personS in excess of recluired strength in each cadre shall be scnt to 
deficit office on deputation basis. No willingneSS htfl be necessaiy for this 
purpose but deputation 'allowance shall be payable. eVe they may be 
asked to give then preference for su h posting 
offices d asfai as ossible te may be pos e o suc e i o ices on the 

ti 

seniority on availability of subsequent vacanCIS against the requir&d strength 
in such offices. The surplus optees shall so form pai' of the cadre of their 

office for which option was exercised by them. , 
If the nuthber of optees for a. particular ofi,ce is less than the sanctined 

strength of 
that office all the optees shall be allocated tQ that ffice. The 

remainirg vacancieS shall be filled by deputation of surplus optees ,as per 
guidlineS laid down at V 'above. The vacancies arising due to repatriati01 of 
the deputatiOfliSts to the offièe o'f their choice will, be filled up by the 
concerned offices as per proviSiOflS contained in tJ.e Recruitment Ruies for the 

concerned posts. 	' 	. . 
The promotions to Group 'B' po.st.S after th separation of cadre shill be made 
by tl'ie concerned offices from amongst the eligible officers of their office. 
HoWever, in surplus offices no further prmOtiOfl will be made till afl ihe' 

C, \ 
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surplus. ptees posted to deficit offices on deputation basis are accommodated 
iji. the 	offices. 

NllI Dhct recruitmen\ will be done in the deficit offices only against the 
,• 	requisitionilready jaced/tohe placed to Staff Selection Commission. 
l). 	With d view to imp1e'inent the above scheme of separation of cadres of Group 

B' posts, alk the prêsent Group 'B' Officers (Section Officers to Senior 
Acouiits Officers..inôluding those on deputatiOn and on foreign service) of 
this of6c_are hei-ehby directed to exercise their options in the enclosed 
"FORM OF OPTON" and submit the same to the Senior Accounts 
Officer/Admn. of this office by 5 Aiwil, 200positiveIy. 1-Ic should also 
prepare a list of officers on leave and ensure sending of this circular with 
'Option Form' to them by Registered post. 

I 	 Sr. Dy. Accountant General (Admn.) 
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NO: Sr.DAG(A)/Panel/S .0/2004/i 
	 UV 	

/!ed 06/4(06 

To 
The Accountani General (Audit) Nagaland 
Kohirna - 797 00!. 

Sub:- Separation of cadre in Group B' cadre hi N.E. Region. 

Sir, 

I am directed to invite a reference to your letter DO. No. AGN/Sep.Cadre/2005-
06/342 dated 29/3/06 on the subject cited above and to state that the option was called for 
from the existing Common Cadre Group 'B officers. The SOGE passed candidates are 
not allowed to exercise their options under Common Cadre as they are outside the 
Common Cadre strength of Group B' officers. 

As and when they come under the cadre of Section Officer they will be asked to 
exercise option, in case cadre separation takes place after their promotion otherwise they 
will be on the strength of respective Accountant General's office. 

This issues with the approval of Accountant General. 

Yours faithfully, 

Sr. Deputy Accountant General (Admn) 

fr ,  

8. 	1' 
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D.O. No: Sr. DAG(A)/4C 04/?2  
Dated Guwaliati the 2ziLIIe 

Dear

.j 1?oo8 
)/ 

Please refer to your letter D.O. No.AGN/SeCWM15dI2°5066
3 

dated 295 .06 regarding forwarding of representations of S/Shri Atip Roy, 

Ashirn Kumar Dey and Akum Chuba, Sr. Accountants who have passed 
SOGE 2005 and are awaiting for promotion to the post of Section Officer. 

As per Cadre Separation policy for Group 'B' Officers, options were called 

for from all the Group 'B' officers in the common cadre as per Circular for 
Cadre Separation issued on 30/3/2006. Any further promotionS to the cadre 
of Section Officers have not been effected alter the Cadre Separation 

Policy was issued and options for permanent posting from all the staff 

were called for. As per OA No.115/2006 filed by certain Group 'B' staff of 

the common cadre in CAT, Guwahati Bench, the issue of cadre separation 

is presently sub-judice and the CAT, Guwahati Bench, has issued statuS-

quo order on the case presently. 

Keeping these issues, in mind, it has been decided to maintain status-

quo till the decision from CAT, Guwahati is communicated. This may 

kindly be communicated to 5/Shri M(up Roy, Ashim Kr. Dey and Akum 

Chuba. 

Yours sincerely, 

Shri R.M. John, IA&AS, 
Olo the Accountant General (A&E)Nagalafld 
Kobima 797 001. 

ea 



OFFICE OF THE ACCOUNTANT GENERAL 	
\ 

BELTOLA, GUWAHATI /181  02 

II 
Admn.1. Order No. 242 	 / q 	, Januaryt2,6 

11 
,, 	 I 

Without prejudice to the claim of their s niors and lso su jedVjø the condition 

A 	 that their seniority in the cadre of Section Ofrice"iiillfte- &-ed later,' the folIdwing 
officials are hereby promoted to o fficiate as Sct1 	Off i 	.Non -Gazett) in 

the scale of 'pay of Rs. 	 iate'4 	taover ch'arge in 
Ch 	/ 

LI I 	 c_ 'I. ,_L 0 I.J0 	 J''%.'1.'- 	 — 	 - 

SI 	Name 	 Office to which 	Offit: whrch 

No. 	Shri/Smti 	 Attached 	 posted 
Nepal Ch. Biswas 	 Sr. D.A.G. (A&E) 	Sr. D.A.G. (A&E) 

Tripura,Agartala 	Tripura,Agartala 

Basudev Mandal 	 A.G. (A&E) Assam, 	A.G. (A&E) 
Guwahati 	 Meghalaya, Shillong 

03 	Dilip Gupta 	 A.G. (A&E) Assam, 	Sr. DA.G. (A&E) 
Guwahati 	 Manipur, Imphal 

04 	Susanta Chaudhuri 	 A.G. (A&E) Assam, 	Sr. DA.G. (A&E) 
Guwahati 	 Manipur, Imphal 

05. 	Pulok Ch. Sen 	 A.G. (A&E) Assam, 	Sr. DA.G. (A&E) 
Guwahati 	 Manipur, Imphal 

The officers are liable to be transferred and posted to any of the offices of the 
Accountant General (A&E) in Assam , Nagaland, Tripura, Manipur, Meghalaya etc., or 
any other offices likely to be opened in future in the North Eastern Region. 

On promotion they will be placed on probation for two years. 

On, their promotion, the officers are required to exercise option, if any, in the 
matter of fixation of their pay within one month in terms of G.I.D. No. 19 below FR- 
22(l)(a)(1 ). The officers are required to intimate this office whether they accept the promotion 
or not within 03-02-06 positively, failing which their promotion will be treated as 
refused. 

The transfer is inpubhcJ .rt. 

[Authority: AG's order dated 18-01-06 at 
p132N of file no. Sr. DAG(A)/Panel/SO/2004 I 

Sd!- 
Sr. Deputy Accountant General (A& VLC) 

Memo No. Admn.1/3-5/2004-0513625 	 January 18, 2006 

Copy forwarded to: 

The Comptroller & Auditor General of India, 

10- Bahadur Shah Zafar Marg, 

Indraprastha Head Post Office, 

New Delhi-hO 002 

sd/- 
Sr. Deputy Accountant General (A& VLC) 

1 6  
II

l,_l_. 	CO 

ot' 
GO~

' 



- 2 

Wmo No. Admfl.1/35I20045I362644 	
0 	

January 18, 2006 

• Copy foraredt0: 

VIIMS 1. The Pr.actOr. 	
Ofudlt, N.F. Railway, MatigaOn Guwahati —Il. 

2 The DpUty'9ot 	
General(A), 0/0. the A.G.(A&E) MeghalaYa etc., Shillong-

1 . 

i réqUebdtomate the date of joining in respect of SINo. 2 in his office. 
\TI9SflDePUtY AUfltaflt General (A&E) Tripura, Agartala with one spare copy. 
He is requested to hand over a copy of this order to Shri Nepal Ch. Biswas and 

intimate the date of his joining as Section Officer. 
The Sr.DepUty Accountant General(A&E) Manipur, Imphal. He is requested to 
intimate the date of joining in respect of SI o. 3, 4 & 5 in his office. 
The Sr. Deputy Accountant General (A&E) Nagaland, Kohim. 
The Secretary to the Accountant General (A&E) Assam, Guwahati. 
The Pay & AccOUfltS Off er, 0/ 0 the A.G (A&E) Assam, Guwahati. 

 The P. S. to the Accountant General(A&E) Assam, Guwahati 

A.A.O.IConfidentiat Cell. 
A.A.O. /Record (C). 
A.A000. /Admn-ll. 
Steno Gr ii attached to Sr. DAG (Admn. & VLC) 
Steno Gr. I attached to Sr. DAG (P&F). 
Steno Gr. II attadhed to DAG (Ncs) 
Hindi Off icer/Hindi Cell. Hindi version of this order may be issued from his end. 

Concerned Officials 
Posting Group, G.L. Group, Fixation Group, Budget Group. 

Service Book Group. 
Admfl.i/ Order Book. 	

( 

Sr. (Admn) 
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No. 1 44—NGE(App)/1 7-2004 

TPT 	i-i ir u4i 
10, H6-rI1 	151 'ffrk, 

•4F- 11002 	/ 
OFRCEOF THE. 	'I 

COMPTROLLER &AUOffOR (ENERAL 
OFW4OLA 

10, BAHADLJR SHAH ZAFAR MARG, 
11OethI-110002 

\\ 

triq'. / 

To 

Subject 

I -'qi,1 

;I  

The Accountant General (A&E), 	
£ 

=ati 	 1 	

/ 
Separation of common cadre of Group 'B' officers in the A&E and Cvl adtLftICCS 

in North l3asi Region 
Sir, 

I am to &wward. herewith the policy for separation of common cadre of Group 'B' 
officers irthe A&E and Civil Audit offices in North East Region alongwith a format of option form. It 
is requested that fresh options may be obtained from all the existing Group 'B' officers belonging to 
common cadre under your cadre control for permanent tiaiisfer ti the tivil A&E offices in North East 
Region intimating them the cadre strength of each office and they may be allocated to the concerned 
offices on the basis of their seniority-cunl--OpliOflS exercised by them as per InstructiOn contained in 
para 3 of the policy. 

The junior officers in each cadre who are not likely to be accommodated in the 
concerned offices as per options exercised by them may be posted on deputation bis to the deficit 
offices as per instructions contained in pam 4 of the policy. 

The action taken report should be sent to us by 15-05-2006 We intend to have the 
separated cadres in place as on 01-06-2006. 

Caveat in the appropriate courts of judicature may he flied in consultation with your standing 
counsels. A. fotmat of the Caveat is enclosed herewith. 

Yours faithfully, 

End. :As above. I" - 
(Mini,  sb Kuniar) 

Assistant Comptroller and 
Auditor General (N) 

o *lTo / Phone: 23231440, 23231761 
1Et/TeIex 031-65981, 031-65847 
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Policyfor separation of common_cadre of Gpup ' 
Qfficers in theA&E a d,Civil AiditofficcsjpN,R 

Qfl 

I 	One tine option for allocation to a particular office lmiy be called for from the 
existing.drop B' officers belonging to common cadre by the present cadre ,._, 1-• 

- 	
-cno]ljr authorities i.e. PAG (Audit), Meghalaya etc, Shillong and AG 

.r(A&E), Assarn. Ouwahati. The optees shall be required to indicate their 
• •- 	prefeen'èe.  

Vacancies in combined cadre may be proportionately distributed among all the 
cone 	óffices-a&l the existing staff may be allocated to various offices • 	 r 	 - 
.agàint -the reqThred strength i.e. sanctioned strength minus vacancies 

\ - ..-iportionately distributed in each cadre. 
III 	Permanent posting of Group 'B' officers of common cadre against the required 

strength of various Civil Audit'A&E offices shall be made by the respective 
cadre controlling authorities strictly on the basis of the seniority of the officers, 

who have exercised their option for a!ocatjon to such offices, irrespective of / 
their base office. 

IV 	If the number of optees for a particular office is more than the required strength 
of that office )  the excess persons in each cadre (SAO/AO/AAO/S0), who can 
not be -&ccomn -1(dated in the office of their preference against the required 
strength of that office as per their seniority, shall be posted on deputation basis 
to the offices for which number of optees is less than the required -strength of 
that office viz deficit offices. If sufficient volunteers are not available for such 
posting on deputation basis, the junior most persons in excess of required 

strength in each cadre shall be sent to deficit office on deputation basis. No 

willingness shall be necessary for this purpose but deputation allowance shall be 
payable. However, they. may be asked to give their preference for such posting 

mentioning the imes of deticit offices and as far as possible they may be 

posted to such deficit offices on the basis of their seniority and preference given 
by them for this pw-pose. These persons shall be posted to the office of their 

choice on the basis of their seniority on availability of subsequent vacancies 

against the required strength in such offices. The surplus optees shall also form 

part of the cadre of their office for whkth option was exercised by them. 



V 	lithe nurnbei of optees fr a partcu1Iar office is less than the sanctz med strength 

of thai office all the optees shall be allocated to thnt office. The remaining 

vacancies shall be filled up by deputation of surplus optees as per guidelines 
laid down at IV above. The vacancies arising due to repatriation of the 

deputationiSts to the office of their choice will be filled up by the concerned 

offices as per provisions contained in the Recruitincat Rules for the concerned 

posts. 

VI 	The promotions to Group B' posts after the separation  of cadre 

shall be made by the concerned offices fron amongst the eligible officers 

of their office. .However, in surplus offices no frirther promotion will be 

made till all th surplus optees posted to deficit offices on deputation 

basis are accommodated in these offices. 
VII Direct recruitmeni will be done in the defiCit offices only against 
the requisition already placed] to be piaced to Staff Selection 

Commission 
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